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15669
LOK SABHA
Friday, May 5, 1961/Vaisakha 15, 1883
(Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. Speaken in the Chair]

ORAL ANSWERS TO QUESTIONS
Former French Possessions in India

+
[' Shri Pangarkar:
Shri D. C. Sharma:
Shri T. B. Viital Rao:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 207 on the 17th Novem-
ber, 1960 and state the progress since
made in extending the jurisdiction of

*1926.

the Supreme Court to the former
French possessions in India?

The Deputy Minister of External
Aflairs (Shrimati Lakshmi Menon):

Government are actively engaged in
finalizing the neressary administrative
details for implementation of the
decision regarding the substitution of
the Appellate Courts in Paris by al-
ternative Indian bodies.

Shri Pangarkar: May I know the
details of the constitution of the Indlan
alternative bodies to be substituted for
the appellate courts in Paris?

Shrimati Lakshmi Menon: It has
alreadv been stated on a previous
occasion that in consultation with the
Home Ministry and the Law Ministry,
the necessarv decision will be taken,
and we shall have three kinds of
courts corresponding to the three kinds
of appellate courts which exist for
Pondicherrv todaw. These things are
being finnlised. and tili they are finalis.
ed, it will not be possible for me tn
give the details.

524(Ai) LS.—1.
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Shri D. C. Sharma: May I  know
whether the French Government have
been consulted on this point, and
whether they have no objection to it?

Shrimati Lakshmi Menon: 1t is not
necessary to consult the French Gov-
ernment, because under the articles of
the de facto trasfer agreement, what-
ever changes we are bringing about
are within the framework of that
agreement, and it is not necessary to
consult them.

Shri Tangamani: For more than
twelve months, this question of c¢x-
tending the appellate jurisdiction of
the Supreme Court has been under
consideration. May we know whether
it has been brought to the notice of
Government that even as late as
Decembér, 1960, the Leader of the
Opposition there had to prefer hia
appeal in the Parig couri and it was
disposed of, causing a lot of incon-
venience, and if so, whether at least
now we could have an exact date or
definite date by which this decision
will"be taken, because in view of the
de facto trasfer agreement, there |is
no difficulty about it?

Shrimati Lakshmi Menon: I cannot
give the exact date, but as I  have
stated in the original answer, these
things are being finalised, and all ap-
peals which are pending in the French
courts will automatically be transfer-
red {o these courts.

Shri Tyagi: Mav I know whether
the delay is due only to prolonged con-
sideration of the issues in the  Ex-
ternial Affairs Ministry, or it ix due to
the French Government coming in the
way? -~

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): The French Government docs
not come in at all
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Shri Tyagi: So, it is a delay on ac-
count of protracted consideration in
the External Affairs Ministry only?

Shri Jawaharlal Nehru: It is not
due to consideration, but it is because
references to the Madras High Court
and various other references have 10
be made, such as to the Home Minis-
try, the Law Ministry and so on.

Shri Tyagl: Are the residents of
that area also being consulted about
this?

Shrimati Lakshmi Meénon: It is not
necessary fo consult. The councillors
are consulted.

Shri Jawaharlal Nehru: How do we
consult the people? Their represen-
tatives, their councillors have re-
quested that this should be done.

Mr. Speaker: They arc anxious.

Shri Hem Barua: This difficuity is
vonnected with the fact of the de jure
wansfer of Pondicherry. In view of
the inordinate and inexplicable delay
on the part of France to effect the de
jure transfer of Pondicherry to the
Indian Union, may I know whether
Goverment propose to bring pressure
on the French authorities that they
must implement the terms of the
Indo-French agreement within a speci-
fied date?

Shri Jawaharlal Nehru: The hon.
Member, being a student of history
and current affairs, should know what
has been happening in France during
these periods. It is no good bringing
pressure; we cannot bring pressure;
we can act. independently, if you like,
ignoring them.

Shri Hem Barua: In view of the
anomalous positioph between de faeto
and de jure transfer of Pondicherry.
may [ know whether it is a fact that
the elected representatives of the
people are not N a position to  dis-
charge their duties to the clectorate,
and if so....

Mr. Speaker: All these are matters
of consequence. What is the good of
asking this question? All these things

MAY 5, 1961
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do not arise out of the main guestion.
Government are fully aware of the
difficulties which those people are
udergoing, in the absence of de jure
transgfer. They are doing their best.
This is all the subject-maiter of the
question.

Shri Tangamani: May I know whe=
ther it is a fact that certain judicial
officers functioning in Pondicherry to-
day are opposing the conferment of
this appellate jurisdiction on the
Supreme Court?

Shrimati Lakshmi Menon: We do
not know whether they are opposing
it.

Shri Tyagi: There is no satisfactory
explanation from the Externa] Affairs
Ministry for this undue delay. Wa
want to know really the cause of this
delay.

S8hri Jawaharlal Nehru: Where s
the undue delay, if I may respectfully
say so? It is only a few months, cer-
tainly not more than a few months,
and considering that it is a novel mat-
ter without precedent, it has to b:
examined fully in tHe Home Ministry
and the Law Ministry, and references
have to be made to the Madras Gov-
ernment, and tRe Madras High Court
I do not think there has been an un-
conscionable delay.

Mr. Speaker: It is a rather diffi-
cult affair.

Technical guidance by Small Industries
Service Institubes

*1929. Shri Aurobibhde Ghesal: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that smal
industrialists do not get sufficient
technical guidance from Small Indus-
tries Service Institutes;

(b) if so. what are the difficulties:

(e) whether there is any provision
to convey the current technical in-
formation to the technical offices in
an expeditious wav: and
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(d) if so, the detalls thereof?

__The Minigter of Indusiry (Bhri
Manubhai Shah): (a) to (d). A state-
meént is lajd on the Table of the House.
[See Appendix VI, annexure No. 84].

Shri Aurcbindo Ghosal: May [
know whether any guidance is given
by sending trained personnel to give
practica] demonstrations?

Shri Manubhai Shah: Yes, they arc
being trained even in the units in the
country, that is, in the various indus-
tries.

Shri Aurobindg Ghosal: May I know
which industries have benefited main-
ly by this technical training and guid-
ance?

Shri Manubhai Shah: Practically, as
I have mentioned in the statement, all
the small-scale industries are being
benefited by training within the plants
as also in the institutes.

Shri Ram Krishan Guptia: May 1
know whether these institutes have
been set up in all the States, especial-
ly in the backward areas?

Shri Manubhai Shah: There is one
institutie in each State, and there are
about 89 extension centres including
those in the backward areas.

Shri B. K. Galkwad: May I know
the functions and duties of these small
industries service institutes?

Shri Manubhai Shah: These are so0
elaborate, and are given in the annual
report.

Mr. Speaker: The hon. Member will
kindly look into the report Now, next
uestion. Shri Jinachandran. The han.
ember is absent. Now, question No.
1831, Shrimati Ila Palchoudhuri. The
hon. Member is absent. Then, ques-
tion No. 1832, Shri Harish Chandra
Mathur. The ho. Member is absent.

Then. 1 come to question No. 1933.
Shri Indrajit Gupta. He 1= absent.
Then, Shri Narayanankutty  Menon.
The hon. Member is absent.

VAISAKHA 15, 1883 (SAKA)
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Shri Narayadankutty Menon: I am
here, Sir.

Mr. Speaker: I find that the hon.
Member is not in his usual seat. He
cannot go in changing his seat from
time to time. Hon. Members will
kindly sit in their usual seats, so that
I may look at their seats and may
call them and not pass on to the next
question.

Shri Narayanankutty Menon: I am
sorry. I cime to this seat just to pick

a paper.

Mr. Speaker: Then, I would not
allow him to put the question from
that seat.

Shri Narayanankutty Menon: All
right.

An Hon. Member: The question s
very important.

Mr. Speaker: All right, T shall allow
this as an exception.

Polyethylene Project

+
[ Shri Narayanankuity Menon:
\ Shri Indrajit Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
proposed polythylene project in Third
Ffve Year Plah may not materialise;
and

*1933.

(b) if so, the reasons therefor?

The Minister of Indusiry (8hri
Manubhal Shah): (a) No, Sir.

(b) Does not arise.

Price of Art Silk Yarn

*1934. Shri P, C. Borotah: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether the Textile Commig-
sioner has recently forwarded his re-
commendations to Government for the
maintenance of an agreed price  for
art-silk varn:



Ora] Answers

15675

(b) if so, what are the recommend-
ations; and

(c) what is Government's decision
about the same?

The Minister of Industry (Shri
Manubhai S8hah): (a) Yes, Sir.

(b) and (c¢). The Textile Commis-
sioner, after discussion with the in-
terests concerned, had recommended
that 60 per cent, of the recent increase
in excise duty on indigenous rayon
yarn should be absorbed by the spin-
ners of viscose rayon yarn and the
balance of 40 per cent. should be
passed on to be borne by the con-
sumers of rayon yarn. This recom-
mendation has been accepted by Gov-
ernment.

Shri P. C. Borooah: May 1  know
what action has been taken by Gov-
ernment to implement this recom-
mendation?

Shri Manubhal Shah: It is being
implemented.

Shri P. C. Borooah: May | know
the reaction of the industry and the
trade?

Shri Manubhaj Shah: The reaction
is that once proper consideration has
been given 1o all points of view and
more or less an agreed solution has
been arrived at, they accept it, and
they are assisting us in implementing
it.

Pakistani Attempt to Survey lhe
Godagarl Char Area in West Bengal

+
( Shri D. C. Sharma:
*1935.{ Shri Hem Barua:
|_ Shri Shree Narayan Das:
Will the Prime Minister be pleased
to state:

(a) whether 1t is a fact that some
Pakistanis made an attempt to survey
the Godagari Char, Indian border
area in Murshidabad District on 1lth
April, 1961;

(b) if so, the details of the incident;
and

(c) whether any protest has been
lodged with the Pakistan Government?
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The Parliamentary Secrelary to the
Minister o«f External Aflairs (Shri
J. N. Hazarika): (a) and (c). Yes, Sir.

(b) Some Armed Pakistani Police-
men, Surveyors and other Pakistani
nationals trespassed into the Indian
territory at Godagari Char, Police
Station Jalangi, District Murshidabad,
on the 11th April, 1861 at about 12-00
hours and surveyed the area and went
away. Again on the 14th April, some
Pakistanis trespassed into the same
area when the Indian Police arrested
two of them. The two arrested per-
sons were in possession of survey
instruments.

Shri D. C. Sharma: May I know
whether this survey party which was
arrested twice was not doing some act
of espionage, and if so, the nature of
that act?

Mr. Speaker: Were they guilty of
any act of espionage, and if so, in
what way?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): It is a matter of guess-work
ag to what their intention was. The
facts have been given in answer to
the question.

Shri D. C. Sharma: May I know
how they are being treated, where
they are and what is being done to
them?

Shri J. N, Hazarika: The two arres-
ted persons are being prosecuted
under the Indian Passport Act. The
rest cscaped.

Shri Inder J. Malhotra: May I know
when this protest was launched with
the Pakistan Government and whe-
ther any reply has been received?

Shri J. N. Hasarika: Just on the next
day, the 15th April. the District Magis-
trate of Rajshahi protested to his coun-
terpart of the Rajshahi district of
East Pakistan. We are asking the
West Bengal Government to  fully
report about this matter. As soon as
we get any report from that Govern-
ment, we shall consider what action
we shall have to take in due course.
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Shri Hem Barua: May I know if
this particular Char to which the
survey party came is in dispute, and
if so, whether this vulnerable point
in our frontier is being definitely pro-
tected?

Mr. Speaker: Is there any dispute
regarding the ownership of this per-
tion between the Governments of India
and Pakistan?

Shri Jawaharlal Nehru: T do not
think so. I am not quite certain.
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-7

*Pe3%. Y Wwaw TW o W0
aurA ®W 77 A Argm & a fw o

(%) #qr 7z 7a 2 fo  afeey
freat & faae @ 7 §g a9 @A
WA A1 wl #17 g1 917 qrvdy wfa-
FI7Y 771 7 FrAaQr aqe fem w7
q; ¥

(®) FqT A FI49 § AT AT
F @7 9919 ¥ fAg F1f FEw & 7

dafre-wrd Iewat (et Wit
¥) ; (%) /Y7 (&), HHY e 0T
qrar7t wfgafrgr & fra12 3w ¥ 0y
qrAw g1 W fF ow arrn w6 fag
%74 ¥ fag oww FwAT Fqw G feg
g g fx frarr ma wey o e
JTETT F ATE T A1 WY AT AR
77 WA T7 A2 A H, A4 AT qHA HTHT
o1 |
(a) and (b). A reference to the offi-
cial's Report on the Boundary Ques-
tion would show that conclusive docu-
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establish that the village of Minsar
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Jammu and Kashmir Government and
collections of revenue were made by
them perindically
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Shri Ranga: Under whose occupa-
tion is it now—under the occupation of
the Jammu and Kashmir Governmeni
or of the Chinese?

Shri Jawaharlal Nehru: It is under
the occupation of the Chinese authori-
ties.

Shri Ranga: Was this question al!sy
considercd during the talks....

Mr. Speaker: Shri Balraj Madhok.

Shri Balraj Madhok: According to
the 1842 treaty between Ladakh and
Tibet, the revenue from this village
was used by the Kashmir Governmeni
for providing lamps in the monaslerieg
on the banks of Manasarover. May 1
know whether that revenue is still
being used for that purpose?

Shrl Jawaharlal Nehru: Since no
revenues have been collected, they can
hardly be used for any purpose,

Shri Balraj Madhok: According to
the 1842 treaty between the Jammu
and Kashmir State and Tibet, the
revenue from this village was laken
by the Kashmir Government for being
used for that purpose. That was what
I wanted to state. The hon. Prime
Minister perhaps does not know it.

Mr. Spraker: The hon. Member is
«iving information.

Shri Inder J. Malhotra: May I know
whether the Jammu and Kashmir
Government have been asked to col-
Ject more documentary evidence like
old revenue records and 3o on regard-
ing this particular village?
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Shri Jawaharlsl Nehmy: All  the
documentary evidence that has besn
available to us in Jammu and Kashuic
and elsewhere has been thoroughly
examined in the last year or so. The
Jammu and Kashmir Government
have been co-operating with us in this
matter. There is no question of asking
them.

W WAwE @ FE A7 THQT
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Shri Vajpayee: In view of the fact
that Dr. Ram Manohar Lohia has n.ade
it clear that he has certain speuific
written documents to suppori the stand
that this village belongs to India, raay
I know whether the hon. Prime Min-
ister would consider the deswrability
of requesting Dr. Lohia to hand over
these documents to Government?

Shri Jawaharlal Nehru: Certainly
we will be very happy to have any
additional material which he may pos-
sess, Perhaps hon. Members them-
selves would help us to get them from
him. But if hon. Members will refler
to the printed books on this suweject.
they wiil fing that the important docu-
ments are given there. It may be that
he may have the same  documenis
There is no doubt about ‘hat particular
fact that this village was ours. Whe-
ther it was in the nature of, as somc-
times happens. zamindari or viher
rights, legal rights, one does not xnow.
But a certain revenue, a sum of
Rs. 230, weunt to the Jammu and K1sh.
mir Government.
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Visas for Delegates to the Conference
of CPL.

*1937. Shri Tangamani: Wili the
Prime Minister be pleased to state:

ta) whether it is a fact that visas
were refused to delegates from France,
Isreal and East German for attending
the Sixth Conference of C.P.I. lLeld
in Vijayawada from 7th to 16th April,
1961;

(b) if so, the reasons for the same;
and

fc) how many delegates from wvar-
ious countries applied for visas and
how many were granted the same?

The Deputy Minister of Exlernal
Afairs (Shrimati Lakshmi Menon):

ta) Yes; except for France, f{rom
which country no delegates apriied
for visas.

tb) Although it is not cur policy 1o
permit foreigners to come to India ‘o
participate in purely local political
Conference and Meetings, a few forei-
gners from flve countries were given
visas to comce to India, for spceial
TCASons.

'¢) Eighteen delegates had applicd
for visas which were autherized in
respect of 12 delegates.

Shri Tangamani: May 1 know whe-
ther there is any special reason why
the delegate from Israel was not
allowed, although he applied for it

The Prime Minister and Minister of
External Affairs (Shri Jawaharilal
Nehrg): These are question dccided
usually on a variety of consideration.
So far as the individual from Israel
is concerned, as the House knows, we
have no diplomatic relations with
Israel. That, of course, does not pre-
vent a person from Israel from coming
here. 1 cannot say at present withou!
inquiry who the particular person war
and why it was thought better not to
issue him a visa. But as I have soid,
we do not encourage people from
other countries coming here to national
conferences when these conferences
are oh the political level. This was
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rather a relaxation of that rule and
some people were issued viias.

Shri C, D. Pande: In view of the
fact that delegates from certain coun-
tries in a similar conference, namely,
Peace Conference, abused the courtesy
of the host Government, will Govern-
ment consider the fsasibility of not
allowing such persons in future?

Shri Jawaharial Neligm: Any person
who has abused the privilege given to
him will obviously not be encouraged
in future.
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Kidnapping of Col. Bhattachatjee

1838 Shri D C. Sharma:
Shrimati Manjula Devi:

Will the Prime Minister be pleased
to state:

(a) whether the report from the
East Pukistan Government oy the ac-
rest of Col. Bhattacharjee I'as been

received by the Government of India;
and

(b) what arc the broad points raised
by Pakistan in the report with rcgard
to the arrest?

The Parliamentary Secretary to the
Minister of External Affairs (Shri J.
N. Hazarika); (a) No, Sir.

(b) Does not arise.

Shri D. C. Sharma: May 1 know
whether the question that Col. Bhatta-
charjes was trespassing into the
Pakistan territory or he was on our
own territory hag been taken up with
the Pakistan Government or not and
i it has been taken up, what is the
reaction of the Pakistan Government
to it?

The Prime Minister and Minister of
External Affairs (8hri  Jawaharlal
Nehru): The Pakistan Government’s
case is that Col. Bhattacharjee was in
their territory when he was arrested
and that, according to them, he was
engaged in very undesirable activities.
Now, apparently, they are going to
try him. This is not a question, on
which, if T may say so with ull respect,
questions in this House are going to be
helpful. All kinds of things arc going
to be said. ... (Interruptions).

Mr. Speaker: Order, order.
allow further questions.

1 dis-

Small Scale Industrial Units

*1939. Shri Ram Krishan Gupia: Wi
the Minister of Commerce and Industry
be pleased to state:

fa) whether it is a fact that Gov-
ernment  have further liheralised
terms for the supply of machinery to
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small scale industrial units on hire
purchase basls; and

(b) if so, nature and details of the
concessiong given?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A state-
ment is laid on the Tablc of the House.

STATEMENT
(a) Yes, Sir.

(b) (i) Earnest money at 10 per
cent. of thc value of machies is now
required to be paid by smal!l entre-
prenurs wanting machinery vaived at
less than Rs. 50,000.

(ii) The applicants wanting machin-
ery valued above Rs. 50,000 who are
required to pay earnest moncy at 20
per cent. (30 per cent. in the case of
furnaces) of the value of muachines,
are given a choice to Pay 5 per cent.
in each and give bank zuarantea for
the remaining 15 per cent. or 25 per
cenl. as the case may be, encashable
at the time of delivery of machines.

(iii) In the case of applicant's speci-
ally sponsored by the State Govern-
ments, the Corporation accepts the
earnest money at 5 per cent. of the
value of machines provided the bal-
ance of 15 per cent. or 25 per cent. as
the case may be, is covered by the

guarantce of the sponsoring State
Government.

(iv) Where the period of delivery
of machines is protracted, the earnest
money is split up in the two equal in-
stalments payable in cash.

(v) The capital ceiling in respect of
ancillary units to be set up to certain
selected large industries has beer.
relaxed upto Rs. 10 lakhs.

Shri Ram Krishan Gupta: From the
statement I find that where the
period of delivery of machines s pro-
tracted. the earnest money is split up
into equal instalments payable in
cash. What is thc period of delivery
and is there some difference between
one case and another?
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Shri Manubhai Shah: About one
year to eighteen months generally.

Shri Ram Krishan Gupta: What are
the selected industries for wh:ch re-
laxation has been made upto Rs. 19
lakhs?

Shri Manubhai Shah: Anciilary in-
dustries of the major industiries such
as machine tools, automobiles and var-
1ous other tyvpes of high priority items.

Shri Tangamani: How many instal-
ments arc left for instalment payment
under this concession?

Shri Manubhai Shah: There are no
special instalments being left a5 von-
cessional payments. There are certain
broad rules. But what is allowed Is
this. Instead of 20 per ceni. or 30 per
cent. advance security, they have nnly
to place five to thirteen per cent. as
deposite.
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Lalbhai Patel Nagri Minlag, Dandeli

+
Shri T. B. Vittal Rao:
AN {sm Muhammed Elias:

Will the Minister of Labour and
Employment be pleased to rlate:
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(a) whether two thousand workers
of Lalbhai Patel Nagri Mining.
Dandeli has been on strike since 11th
April, 1961;

(b) if so, what are the muin de-
mands of the workers;

(¢) whether conciliation proceedings
have been held with Karnatak Man-
ganese Mines Workers Union; and

(d) if so, what is the result?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 1600 workmen of
Nagri Mining Co. (P) Ltd. Dandeli
went on strike from the 11th  April,
1861.

(b) The demand was for reinstate-
ment of the Supervisor of the mine,
who had been dismissed by th: Com-
pany for misconduct etc.

(c)y and (d). As a result of the
cfforts made by the Conciliation OM-
cer concerned a seftlement v:is arriv-
ed at between the parties and  the
strike was called off on the 24tk
April, 1961.

Shri T. B, Vittal Rao: May I know
whether the conciliation officer re-
ceived any representation before the
11th April. What was the time-lag
between his going for conciliation and
the receipt of the representation”

Shri Abid Ali: A representation wi
received from the union but not ﬁ\
this connection. That was with re-
gard to other matters. He has fixed
conciliation to be held on the 27th
of April.

Indian News Rervice

+
. [ 8hri P. G. Deb:
1342 | 8hri Arjun Singh Bhaduria:

Will the Minister of  Information
and Broadcasting be pleased lo state:

(a) whether & new news agency
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named Indian News Service has been
started in New Delhi;

(b) if so, what are its terms and
constitution;

(c) whether it is a fact that this
news agency has concluded & pact with
a foreign agency to circulates its news
in India; and

(d) whether it is not against the
policy of the Government of Indis to
do so?

The Parliamentary Secretary to the
Minister of Information ang Broad-
casting (Shri A. C. Joshi): (a) Yes,
Sir.

(b) It is a public limited company
registered under the Companies Act,
1956. Its objects enumerated in its
Memorandum of Association inter alia
include:—

(i) carrying on the business of
news agency 1o colleet and
transmit news, to enter nto
arrangements with publishers
of any newspapers., woeeklies
or journals and with any
other persun or persons for
supplying them news.

(ii) entering into agreements or
arrangements with any news
agency or organisations or
institutions for collection and:
or supply of news and lo ar-
range for the distribution eof
news to any person p- pCr-
sons.

(¢) Yes, Sir. All news agencies
have arrangements with foreign agen-

cies for coverage of International
news.
(dy No. Sir.

Shri P. G. Deb: Muay 1 know the
name of the foreign news agency and
nlsa its countryv?

Dr. Keskar: [ think it is nited
Press International with whom thev
have some arrangements.

Shri S. M. Banerjee: 1 want to know
which of the newspapers are con-
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nected with the news services and
whether they flfil all the conditipns
laid down by the Government hefore
permission was granted?

Dr. Keakar: It is obvious that facili-
ties would not have been granted un-
less they fulfilled the minimum con-
ditions. As for the newspapers, 1
have not got them here but I can pro-
vide the hon. Member with the full
prospectus and memorandum regard-
ing this question.

Mr. Speaker: It may be placed on
the Table of the House or in the Lib-
rary so that it may be available to ail
hon. Members.
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Ceylonese of Indian Descent

rShrl. Tangamani:
i Shri D, C. Sharma:
*1942-A { Shri Narasimhan:
"] Shri Subbiah Ambalam:
| Shri Mutirikrishnan:
[ Shri Sambandam:

Will the Prime Minister be pleased
ta state:

{a) whether Government have re-
ceived reportg about the happenings
in the five Districts of Northemn and
Eastern Provinces of Ceylon affecting
a large number of Tamil-speaking
people;

{b) if so, the nature of the dispute;

t¢) whether it affects the Ceylonese
of Indian descent;

td) how far the Tamil-speaking
Indian nationals are affected by th
agitation; and

fe) what steps, if any, have been
taken by our Government in the
matter?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) to (e). The Government of India
have received reports on the langu-
age agitation and Satyagrah in the
northern and eastern Provinces of
Ceylon It would not be appropriate
for the Government of India to dis-
cuss the nature of the dispute, which
is an internal affair for the Ceylon
Government to handle. The majority
of persons of recent Indian origin in
Ceyvlon are Tamil speaking, but the
Government of India capn naturally
only be concerned about thoge among
them who are Indian nationals in
law. We have expressed our con-
cern regarding the safety of our
nationals and we have received an
assurance from the Government of
Cevlon that they are fully alive to
their responsibility in safeguarding
foreign nationals and has taken all
sieps Lo ensure the protection of
foreign nationals,

SBri Tangamani: May 1 know whe-
ther the dffferent opposition parties in
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Madras State have made a special
appeal to the Government of India to
see that these special grievances of
the Tamil-speaking people, whether
they are Ceylonese nationals or are of
Indian descent or Indian nationals,
are settled and they are looked after,
because of the position which our
Government has in the international
situation and a&lso in relation to the
Ceylon Government since the Ceylon
Government have also taken certain
progressive measures along with our
Government in foreign affairs?

The Prime Minister and Minister
of External Affxiry (Shri Jawaharfal
Nehru): We are fully aware of the
deep feelings more especially in the
Madras State on some of these deve-
lopments in Ceylon. Bug we do not
think that any official step that we
might take will be helpful at all in
such matters. May be, friendly con-
tacts and others may be helpful

Shri Ranga: Have the Governmcent
made any effort to study the demands
that are being made by the Ceyloncse
of Tamil descent for local autonomy
subject to federal overall control by
the Sinhalese Government and whe-
ther the Government tried to get into
touch with the leaders of thiz move-
meni in order to be able to under-
stand the national as well as the in-
ternational significance of their de-
mands and their nceds?

Shri Jawaharlal Nehru: The sugges-
tion that the hon, Member has made
seems to me entirely improper, abso-
lutely improper; 1o get into touchy
with the leaders of opposition and
agitationa]l parties in another coun-
try—which, I submit, would be an
extraordinary thing from many points
of view, national or international law
or practice. Where one wantg to help,
it is through friendly contacts un-
officially and that way, and not in the
way suggested by the hon Membeor.

Shri Ranga: | am prepared 1o
amend my question on the lines sug-
gested by my hon. friend the hon.
Prime Minister. Bug then, have any
representations been made or contacts
been establi hed by those people who
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are affected, with our High Cemmis-
sion in Ceylon and whether our High
Commission have {aken any trouble
to acquaint themselves with the atti=
tude and the demands of those people?

Shri Jawaharlal Nebru: It is the
business of the High Commission 1o
find out what is happening in that
country to which they are accredited
and to report lo us on any situation
thaty arises. That of course is always
done and is done. We receive fairiy
lengthy reports. But again, when the
hon, Member asks me if the High
Commission goes and develops contacts
with those people, he is treading on
rather dangerous ground,

Shri Ranga: I have already amend-
vd my question. There is nothing for
my hon, friend to give a second ex-
hortation. What is the job of High
Commission if they are not prepared
to keep themselves in touch with what
i8 happening in Ceylon and advise the
Gov.rnment herc in regard to the
developments there? What are they
supposed to do if they do not keep
their eyes open?

Mr. Speaker: The hon. Prime Minis-
ter has answered in full. Lengthy
reports are belng received from time
to time from the High Commission re-
garding the situation In that place.
Beyond that, the hon, Prime Minister
feels that it would noty be proper for
either the High Commission or him-
self to interfere.

Shri Ramanathan Chettiar: While

‘J_'-pproc‘:ating the difficulties of the
"Government of India, may I know
whether  the Prime  Minister  will
write to the Prime Minister of Cevion
in a friendly way and bring these
things to the notice of the Prime
Minister there?

Mr, Speaker: It is a suggestion for

action. Can there be any doubt about
n?

Shri Narasimban: Since the last few
days there is a complete black-out of
news excepting rumours as to what is
going on there, Will it be possible
to get correct information so that our
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people and thé public may know
about these things?

Shri Jawaharlal Nehru: I do not
know if there is anything very un-
usual happening. If news reaches us
1 shall report to the House. We can
hardly functlon as g kind of mnews
agency in this matter,

Shri Hem Barua: In view of the
fact that the Tamillians are practi-
cally Ceylonese citizens, may 1 know
whether the Prime Minister will offer
or has already offered his good offices
in his personal capacity towards an
amicable scttlement of the problem?

Mr. Speaker: He wants to know
whether there is any approach.

Shri Jawaharlal Nehru: How can 1
answer this question?

Mr. Speaker: He wants to know
whether there has been an attempt at
amicable settlement because they are
all of our extraction,

Shri Jawaharlal Nehru: It should
be remembered that the Tamil popu-
lation of North and East Ceylon have
been there for broadly 600, 700 or 800
years. They are as much Ceylonese
as anybody else—the Sinhalese peo-
ple. Except, of course, cultural, they
have no contacts with India. There-
fore, it becomes a question of some
group of Ceylonese people coming into
conflict, if you like, or being at vari-
ance with, another group; it is an en-
tirely internal question. We are
interested, for a variety of reasons,
especially people in the South, and
that is a differeny matter. We are
iterested also because  Ceyion is a
friendly country, and where possible,
we wish to help and take steps wgith-
out any kind of interference. ‘ifese
are not things which I can discuss
here, as to what is possible to do and
what is not possible.

Shri Sampath: May | know whether
the Government have received any
information regarding the Stateless
persons of Indian origin and even
Indian nationals settled in Ceylon
having been involved in the agitation
and, If so, what is the position?
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Shri Jawaharlal Nehru: There was
some talk of a general strike in the
estates, but the strike I think was
called of. A few persons who did not
get notice perhaps of the calling off,
indulged in it. But they soon return-
ed to work. They are naturally in-
‘terested in this, but attempts were
made by the leaders of the estate
labourers not to get them entangled
in this as far as possible.

Shri Narasimbhan: Has the Govern-
ment considered that what is happen-
ing in Ceylon, particularly about the
Stateless persons, is against what are
known as human rights and, if so,
whether the Government contemplate
any step in this regard at forums
other than at India-Ceylon level, such
as the United Nations or the Common.
wealth?

Shri Jawaharlal Nehru: No, Sir.
We do not contemplate doing that
kind of thing. We do not think it is
at all right for us. We deal with the
Cevlon Government directly and try
to settle them however long it may
take. I do not think it wil] be quite
right to bring in the question of
human rights in regard to estate
labour. Their non-recognition or their
non-registration as citizens of Ceylon
can hardly be called an infringement
of human rights. It is undesirable;
it is otherwise being protested against.

Shri Tangamani: Recently, news
appeared in the papers that the ferry
service between Dhanushkodi and
Talaimannar which is the link bet-
ween the South and Ceylon has been
discontinued. 1 would like to know
if there is any information whether it
hag been discontinued and whether the
normal channe] of communication will
be restored.

Shri Jawaharlal Nehru: My infor-
mat;on is that it was discontinued for
twen days onlv. This was related to
the question of illicit immigrants.

Indian Embassy in Congo

"1%43. Shri Ram Krishan Gupta:
W i, the Prime Minister be pleased to

AMate:
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(a) whether the atiention of Gov-
ernment hag been drawn to the recent
news item which appeared on the
front page of the ‘Hindustan Times’,
New Delhi dated the 18th April, 1861
that the Indian Embassy may be ex-
pelled from Congo following a recent
sharp attack on the Indian Envoy by
Mr. Albert Delvaux, Resident Minis-
ter in Belgium and one time acting
Prime Minister;

(b) whether the facts have been as-
certained;

(¢) if not, how far this news is
correct; and

(d) action taken in the matter?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) to (d), Government have seen
the newg item in question. The
Indian Mission in Leopoldville, which
took the matter up with the authori-
ties there, was informed that the
views reporiedly expressed by Mr.
Alber; Delvaux did not represent the
official views of the Government.
There is, thus, no basis for the infer-
ence that the Indian Mission in the
Congo might be closed down by the
Congolese authorities.

Shri Ram Krishan Gupta: In view
of the serious situation in the Congo,
may ] know what security measures
are being adopted there?

The Prime Minister and Minister
of External Affairs (Shri Jawaharia|
Nehru): Sometimes reference is made
by hon. Members to security measures.™
Security for whom? There is certain-
ly a considerable lack of sccurily in
the Congo for the pcople of the Congo,
because they are often in conflict with
each other. If the question Is about
security for the Indian army. I do not
want other security forces to look after
our army; it can look after itself

Large Scale Pak. Infiltration into
Asxam

“1844. Shri P. C. Borooah: Will the
Prime Minister be picased 1o state:
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(a) whether the attention of Gov-
ernment has been drawn to the news
item in the ‘Assam Tribune' dated
18th April, 1981 reporting large scale
infiltration of Pakistanis into the
Assam-East Pakistan border areas
without valid passports and through
unauthorised routes; and

(b) if so, what action is being taken
to tackle the situation?

The Parliamentary Secretary to the
Minister of External Affairs (8hri J. N.
Hazarika): (a) Yes, Sir.

(b) The press report is grossly
exaggerated. Necessary measures for
detention and prosecution of un-
authorised entrants into India on the
Assam-East Pakistan border already
exist. Vigilance on the border has
been further tightened up.

Shri P, C, Boroosh: May I know
whether Government can deny that
there is no infiltration from East
Pakistan to Assam and if not, on
which side are the infiltrants crossing
the boundary from Pakistan to Assam?

Shri J. N. Hazarika: In Goalpara
distriet, during the 15 months from
1st January 1960 to 31st March, 1961,
only 499 persons entered without any
valid travel document and were
arrested. All of them were prosecut-
ed. 428 were convicted, 2 acquitted
and B8 cases are pending.

Shri P. C. Borooah: May 1 know
whether this infiltration is a recent
occurrence or it has been going on
for a long time?

/ 8hri J. N. Hazarika: I have given
the figure for the last 13 months. For
the rest, I require notice.

Shri Basumatari: May | know whe-
ther it is a fact that a large number
of PGRs and VGRs of the two dis-
tricts of Goalpara and Kamrup had
becn encroached by these unauthoris-
ed infiltrants from East Pakistan?

Shri J, N. Hazarika: These are alle-
gations reported in the Press. 1 have
given the figure of the illegal entrants
for the last 15 months. I have no re-
cord to say if any of these have en-
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tered into Kamrup district or any
other district.

The Prime Minister and Mimister
of External Affairs (Shri Jawaharial
Nehru): The figures given by my col-
league do not indicate any very extra-
ordinary occurrence. 488 or roughly
500 persons in the course of 15 months
is not a very large figure,

Shri Hem Barua: May I know whe-
ther the attention of the Government
has been drawn to a press communi-
que issued by the Government of
Assam in response to this news item
in the Assam Tribune that during the
course of the five months from the
marking of the houses to the taking
of the census, as many as 12  immi-
grants from a forcign territory per-
colated into Goalpara district? If co.
I want to know, in the face of what
the hon. Parliumentary Secretary has
said that the security measures are
adequate there, whether it is not a
sad commentary  on our  security
measures?

Mr, Speaker: He peed not arguc.
He¢ wants to know whether the Gov-
crnment’s attention has been drawn
to this statement of the Assam Gov-
crnmeny that it ig 12,000,

Shri J. N. Hazarika: The Assam
Government has issued a press com-
munique giving the correct figures.
The difference between the population
figures for Goalpara district obtained
when  the  house-numbering was
carried out between 15th September
and 15th November, 1960 and the
actual census operations held five
months later in February-March, 1961
is only 12,553 and not 42,000 as alleg-
ed in the Press.

This difference is due to various
reasons. One is, an entire village and
a consgiderable number of houses in
the other villages were omitied in
house-numbering in September-Nov-
ember. 1960. Subsequently this was
corrected in February, 1961, The
sccond reason is there is a little in-
flux. .

Shri Jawaharial Nehru: Scasona’
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of visitors

Shri J. N. Hazsarka: ....of popula-
iionp, who come from Bihar and other
parts of India during the winter
period. Thirdly, there is a small nor-
mal increase of population by 5 per-
sons per thousand. The estimated
population of the district was 15 lakhs.

Shri P. C. Boroogh: May I know
whether Government's attention has
been drawn to a Press report appear-
ing in the Assam Tribune on 2nd May
1961, wherein they have stated that
during the one month between house-
numbering and actual enumeration
during the last census, through this
Goalpara route alone 42,000 East
Pakistanis have entered into Assam
and are staying in Goalpara district?

Shri Jawaharlal Nehru: The hon.
Member perhaps did not quite hear or
listen to what my colleague had
stated. The figure 42000 has been
shown to be wrong. The actual
figure is 12,553, which is the difference
in counts within the five-month
period. [ repeat whay has been said.
This difference is said to be due to
two or three causes. One was for
somg reason or other, one entire vil-
lage was omitted in the previous
count and it was included in the
second count. Secondly, there is a
seasonal influx of labour from Bihar,
etc, during these months into Assam.
These are the two main reasons for
the difference of 12,000.

Mr. Speaker: Next question.
RE: ADMISSION OF VISITORS

Shrimati Renu Chakravartty (Basir-
hat): Sir, before you proceed to the
next question, I want tp submit that
the Watch and Ward women outside
are not permitting the guests of Mem-
bers of Parliament to come in. They
are absolutely preventing us from
coming in; they are manhadling us.
That is why we are so agitated.
Four or five guests of myself and
Shrimati Parvathi Krishnan are being
prevented from coming in. They are
permitting all the men freely, but
they are preventing the four or five
guests of  myself and  Shrimati
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Parvathi Krishnan. They are pre-
venting even myself and Shrimati
Parvathi Krishnan. They are sur-
rounding us and they are physically
preventing us from coming in. They
say, it is under the police officer's
order and I presume it musy be under
your orders.

Mr. Speaker: I am really sorry.
Why should they make a difference
between men and women?

Shrimati Renu Chakravartty: They
are doing it,

Bhri Vajpayee (Balrampur): The
women cannotl stand under the sun.

Mr. Speaker: I will make an imme-
diate inquiry. I am sending the Joint
Secretary to make enquiries and see
that it does not recur and those that
are¢ waiting outside are freely allow-
¢d here, subject to their having their
passes.

Shri Tyagi: If Members of Parlia-
ment themselves are responsible  for
bringing a crowd. ... (Interruptions).
I do not attribute any motive, Before
you give your ruling, it may be clari-
fied for political reasons. I do not
attribute any motive to the present
case, but for future, this may be made
clear. If Members themselves are
bringing a crowd....

Shrimati Renu Chakravartty: If five
is a crowd, there is no democracy in
this country. (Interruptions).

Mr. Speaker: Next question.

The Minister of Indusiry (Bhri
Manubhai Shah): With your permIB¥
sion, Sir, Question 1947 is identical to
Question 1945 and so they may be
clubbed together.

Mr. Speaker: Yes.
Closure of Jute Mills in West Bengal

+
*1945 Shri Aurobindo Ghosal:
' 7\ Bhri Sbree Narayan Das:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Indian Jute Mills
Association have decided 1o close all
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jute mills of West Bengal from 1st
May, 1961; and

tb) if so, why and what steps have
been taken Lo prevent it?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) Does not arise,

Indian Jute Mills Association

=

«1947. [ Shri P. C. Borooah:
"\ Shri Shree Narayan Das:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Indian Jute Mills
Association hag recently represented
to Government to e allowed to under-
take a block closure for about 15 days;
and

(b) if so, what is Government's
decision in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
Indian Jute Mills Association have
discussed with Government the possi-
ble need to close jufe mills for a short
period in view of a serious shortage
of raw material. It was decided that
the position should be reviewed in the
latter half of May 1961, when the raw
jute stock position and the prospects
of the next season's crop would be
known a little more deflnitely.

Shri Aurobindo Ghosal: May I
know what steps are being taken for
m{pl_ving the shortage of raw  jute

s-"hich will be to the extent of 1 lakh
bales?

Shri Manubhai Shah: I have al-
ready loid o statement on the Table
of the House on 4th March, 1961,
which elaborately  gives the whole
position of the various steps that the
Government have tuken. The steps
particularly are to make more Traw
materials available, to permit to some
extent whatever iy possible to be im-
ported and to stagger the working
hours so as not to cause gny serious
unemplovment.
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Shri P. C. Borooah: May I know
the circumstances under wieh such
block closure of jute mills became
inevitable and whether that closure
was actually effected?

Shri Manubbai Shah: Noy yet; the
matter is under consideration. No
closure will be effected without con-
sulting the Central Government.

Shri Shree Narayan Das;: May I
know whether any assessment has
been made as to the requirements of
raw jute and the amount of consump-
tion?

Shri Manubhai Shah: The shortage
is about 12] per cent,

Shri A, C. Guha: Before any final
decision in this matter is taken, may
1 know whether Government will also
take into consideration the stock posi-
tion of manufactured jute goods go
that export possibilities may not be
curtailed?

Shri Manubbai Shah: Yes, Sir. All
the relevant factors will be taken into
full consideration in consultation with
the industry, labour, the West Bengal
Government and ourselves.

ot faqfr e ;& araar
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Shri Ranga: Are any steps being
taken in consultation and collabora-
tion with the Food and Agriculture
Ministry to step up the production of
jute in Orissa and Andhra where at
an earlier stage a larger production
was made possible by an assurance of
economic prices for jute?

Shri Manubhai Shah: All those
steps are being taken. Every area
which is good and vulnerable for jute
production will be given all encour-
agement.

8hri Ranga: Is it not a fact that the
earlier practice has been abandoned
and no assurance is being given to
thos€ people about payment of any
stabilised price for jute?

Shri Manubhai Shah: I have already
indicated that the ruling prices of
jute have been the highest in record,
and these are highly uneconomic
prices. As my hon. friend Shri Guha
pointed out rightly, nothing should be
done in a manner which will jeopar-
dise the greatest foreign exchange
earning commodity for the country,
namely, jute and jute goods.

Shri Aurobindo Ghosal: May I know
whether any compensation will be
given to the workers in case the jute
milly are closed, because they have
already suffered due to the power cut?

Shri Manubhal BShah: All those
relevant factors will be taken into
consideration. 1 may recall, Sir, that
there is a standing agreement about
all these matters.

Shri Hem Barua: In view of the
fact that these mills have already
sealed a certain percentage of loom-
age and Government have, at the same
time, also agreed to an additional

524 (Ai) LSD-2
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sealing of B per cent loomage, may I
know wHether these steps are not
adequate for the Mill Association and
whether they are not creating artificial
conditions by closing down the mills?

Shri Manubhai BShah: There has
been no closure, as I have already
said. All these matters will be pro-
perly considered before any decision
Is taken. As a matter of fact, unseal-
ing had taken place to some extent
At one stage, ag the House will re-
member, 19 per cent had been closed,
and it has been reduced to 12 per cent.
The working hours however had to be
reduced. All these will be considered
when the situation is reviewed.

Indian Troops in Congo

*1848. Shri D, C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Indian
troops were prevented from entering
Ndjill airport by the Congolese
soldiers at gunpoint; and

(b) if so, the reactions of the Gov-
ernment of India thereto?

The Deputy MimiSter of External
Affalrs (Shrimati Lakshmi Menon):
(a) and (b). No, Sir. No such inci-
dent as alleged seems to have taken
place at the Ndjill (Leopoldville) air-
port.

Indian Nationals in Caba
+

Shri P. G. Deb:
*1846-A. { SBhri Arjun Singh
Bhadauria:
Will the Prime Minister be pleased
to state:

(a) whether the Indian nationals in
Cuba are safe; and

(b) if so, the details of the same?

The Deputy Minister of Extermal
Affairs (Shrimatf Lakshm! Menon):
(a) and (b). Our Embassy in Washing-
ton is taking such action as is possible
but they have pointed out that it Is
extremly difficul{ to make enquiries
owing to interrupjion of communica-
tions. They have records of 19 per-
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sons of Indian origin, but their
nationalities and precise whereabouts
in Cuba gre not known to them. There
does not appear to be any danger to
Indian nationals in Cube.

Shri Tangamani: May I know
whether we have received reports as
to the number of Indian nationals in
addition to these 19 persons of Indian
descent who are at present in Cuba?

Shrimat] Lakshmi Menon: No, Sir.

SHORT NOTICE QUESTIONS AND
ANSWERS

I
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(a) to (e). The Government have
seen reports in Pakistani newspapers
about some statements made by Sar-
dar Sant Singh Teg. These reports
have been reproduced in some news-
papers in India also. The reports vary
in small details but broadly they sre
on the lines indicated in the question.

Sardar Sant Singh Teg was a mem-
ber of the party which went on
pilgrimage to Gurudwaras in Pakis-
tan.
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Shri Vidya Charan Sbukis: Re-
cently a Bill has been passed, amend-
ing the criminal law, which makes it
punishable to question the territorial
integrity of the country. Has the Gov-
ernment examined this factor-whether
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the statements made by this gentle-
man infringes the law?

Shri Jawaharlal Nehru: No, Sir. We
have not examined it that way.

Shri Ram Krishan Guptia: May I
know whether Shri Sant Singh Teg
has contradicted the statements s&fter
returning to India?

SBhri Jawaharlal Nehru: I am not
aware of any contradiction, Sir.
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Shrl Tyagi: I want to get a clarifica-
tion whether Gobvernment are also
under the same prejudice against the
Akalis, as some of my hon. friends
here who have given expression to
their views, that the movement is
being inspired by Pakistan. An indi-
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vidual speech ghould not lead Gov-
ernment or even the public to think
that this whole movement is being
inspired by Pakistan. That is wrong.

Mr. Speaker: Order, order. I thought
the hon, Member was putting a ques-
tion. Now he ig giving advice.

Shri Tyagi: I want to know. . .
Mr. Speaker: No, no. I am sorry.
Pandit J. P. Jyotishi: May I know...

Mr. Speaker: No, Sir. Next ques-
tion.

Boycott of Damaged Liberian Ship

S8.N. Q. 18. Shri Raghunath Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that dam-
aged Liberian ship the Dicoronia,
which was towed by IN.S. Kistna,
when it reached Bombay was boycot-
ted by Bombay Port Workers; and

(b) it so, the reasons of boycott of
the damaged ship.

The Minigier of State in the Minis-
try of Transpor! and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) The Ship “Dicoronia” had
previously traded with Goa and the
Dock Workers had, in keeping with
their decision to boycott all ships
which had traded with Goa, refused
to handle the ship unless its owners
gave a written undertaking that in
future the s.8. Dicoronia or any other
vessel owned by them would not be
trading with Goa. It is understood
that the agents of the Shipping Com-
pany have since given such an as-
surance and that the Dock Workers
have lifted the boycott of the vessel
on 3rd May 18861,
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Military Secretary, Army Head-
quarters

S.N. Q. 19. Shri Basappa: Will the
Minister of Defence be pleased to
state:

(a) whether a court of enquiry is
being held against the Military Secre-
tary, Army Headquarters;

(b) whether he is still in service
with access to papers; and

(c¢) if answer to parts (a) and (b)
above is in affirmative, whether Gov-
ernment’s sanction has been obtained
for the court of enquiry and for his
retention in service pending enquiry?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). No, Sir,
but there ig an enquiry about a matter
which is dealt with in the Military
Secretary’'s Branch. The enquiry is
proceeding and therefore it is not pos-
sible to give details at this stage.

Shri Basappa: May 1 know the
reasons for the enquiry to which the
hon. Minister has referred?

Shri Krishna Menoa: It is an enquiry
instituted in the normal course by the
Army Headquarters in relation to cer-
tain matters in the Military Secretary's
Branch. It does not come up to Gov-
ernment until the conclusion of the

enquiry.
Shri Basappa: May I know how long
the Military Secretary is in service?
Shri Krishna Menon: 1 do not
know whether this is relevant to the

question, but he has four or five years’
service.

Mr. Speaker: Have they obtained
the approval of the Ministry?
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Shri Krishna Menon: No. Prelime-
nary sanction has not been obtained.
I am not sure whether it is necessary.
Once this report comes to us we shall
be able to see the nature of the case.
The question is posed from the point
of view that the enquiry is against
the Military Secretary. That is not the
case.

Shri Nath Pai: What is the nature
of the enquiry? We want to know the
facts. What has led to this enquiry?
What is the nature of the charges?
How did the necessity for the enquiry
arise? Would he give us some infor-
mation as to what led to the necessity
for the enquiry?

Shri Krishna Menon: It is a depart-
mental enquiry by Army Head-
quarters, and those charges are not
placed before the Government.

Shrl Vajpayee: May I know how
any enquiry can take place without
charges being framed?

Shri Nath Pal: Something must
have provided the occasion, and created
the necessity for it.

Mr. Speaker: How long has the
Military Secretary been in service?

Shri Krishna Menon: Four or five
years,

Mr. Speaker: Only four or five
years?

Shri Krishna Menon: His total ser-
vice will be 25 to 27 years. He has _
been in this post for the last four or
five years,

Sbri Hem Barua: On a point &
order. The House will be interested
to know about the departmental en-
quiry to which the Defence Minister
has made a reference. Since there can
be no enquiry in a vocuum, there must
be some solid ground on which it is
based. I think the Defence Minister
is withholding information from this
House,

Shri Krishng Meson: 1 have not
ordered this or any enquiry. There are
hundreds of enquiries going on In
establishments under the Defence
Ministry. It is not possible for me to
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be familiar with these enquiries, I
have however told Army Headquar-
ters to keep me informed of this case.
Once an enquiry has started, it would
be improper for me to interfere in the
middle until it is concluded.

Mr. Bpeaker: A point of order has
been raised. When there are thous-
ands of employees in any par-
ticular department, there are wvari-
ous grades of officers who have
got the right or authority to hold
enquiries at various levels. The hon.
Minister has informed the House that
it is done at a lower level, below him.
The Army Headquarters have taken up
this matter, and they have got the
right to do so. Normally, these mat-
ters do not come up to the highest
level, except possibly after punish-
ment by way of appeal. There the
matter stands. All the same, he has
tried to ask those people to keep him
in touch in the matter. If it is an
army matter, how can a point of order
arise? It is not any other matter. To
my knowledge, every matter does not
come {o him, Otherwise, the Minister
would not have any work other than
dealing with all these petty small
matterg or big matters and he would
not attend to the defence of !
country. (Interruptions).

Shri Vajpayee: It is not such a
simple matter.

Mr. Speaker: If hon. Members want-
ed further elucidation or even suggest-
ed that anything against the Military
Becretary should be handled by the
Defence Minister, and not by the Army

g~ icadquarters, 1 would have allowed
further questions. But before the
matter comes to the Defence Ministry,
the Army Headquarters can dispose of
it. It does not come to him except
later on. Possibly, it may come or
may not come. Under those circums-
tances, how can I ask the hon. Defence
Minister to give further particulars or
make him responsible to answer these
questions? There are many enquiries,
small and big.

Shri Krishna Meson: May 1 submit
that at present there is no enquiry
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against the Military Secretary as such?
It is an enquiry on a matter which
appertaing to his branch. Well, at the
end of the enquiry what will come up,
I cannot say. But I would like to
state for the protection of the officer
that there is no enquiry against the
Military Secretary as such.,

Shri Birendra Bahadur Singhji: The
hon. Defence Minister has stateq that
this officer has been in his post for the
last four or five years. This is some-
thing new and unusual. Why should
the Military Secretary be allowed to
stick to his job for all these years? He
ha; been there for over five years.
Why should he be there for such a
long time?

Mr. Speaker: This is another matter
altogether.

Shri Narayanankutty Menon: The
hon. Defence Minister says that there
Is no enquiry against the Military
Secretary. We fail to understand why
the short notice question was at all
accepted by the hon. Minister if no
information could be given to this
House,

Mr. Speaker: He wanted to disabuse
the questioner with regard to this
fact. The hon, Member asked the
question whether a court of inquiry
has been appointed. He says that
there is no court of inquiry.

Shrl Vajpayee: Then there is no
enquiry at all,

Shri Erishna Menon: I said that
there is no enquiry against the Military
Secretary. There is an enquiry by a
properly established tribunal under the
ordinary rules presided over by the
Adjutant General. I have, in this
particular instance, asked the officers
to keep me informed about it. There
is no rule which says that they should
have taken previous sanction. Whe-
ther it would have been better or not
would appear after the enquiry is
completed.

Shri Ranga: Our difficulty is that so
little information comeg to our know-
ledge. Therefore it is naturally very
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difficult for us to know whether any
enquiry is being conducted at all at
any particular level. 't is only by
chance that this short notice question
was given notice of. You were good
enough to accept it as alsp the hon.
Minister was good enough to accept it.
Generally speaking, the custom in this
House is of saying that such-and-such
a court of inquiry is not there, but
possibly the hon, Member had such-
and-such enquiry about some other
matter in his mind when he gave
notice of this short notice question and
therefore such-and-such is the infor-
mation. That is what they used to do.
‘Generally speaking, they are expected
to give ug information, but instead of
that my hon. friend makes a fetish of
public interest, keeps everything a
secret and then says, “There is some
enquiry going on, but I am not going
to give you any information as io the
purpose of that enquiry”. Then what
is the redress for us?

Sr. Speaker: Are there morc mili-
tary Secretaries than one? 1 think,
there is only one Mililary Secretary.

Shri Krishna Menon: Yes Sir.

Mr. Speaker: He is a man holding a
high rank. The hon. Minister could
have only said, “I am not going to
accept this question”. But having
accepted it, he ought not to create an
impression that anything is going on
against such an important and g big
officer. He may take the House into
confidence regarding this matter.
otherwise, he might have said, “I am
not going to accept this question at
all”.

Shri Krishna Menen: [ have done
so. 1 accepted the short notice ques-
tion because I did not want it to be
thought that there was anything to
hide. Thig is an cnquiry made by
Army Headquarters. I have since in-
formed the Chief of the Army Staff
that jt would have been better in the
case of a senior officer of this kind if
they had informed me about this be-
forehand. He has not broken any rule
in this instance. At the present
moment it is in the hands of a tribunal
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and if I ask for details now, it would
be improper.

Shri Ram Krishan Gupta: Such
questions should not be accepted.

Mr. Speaker: Next question.
Rickshaw Palling

8.N.Q. 20. Shri Thirumala Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether in the recent meeting
of the Standing Labour Committee
the question of permitting cycle rick-
shaws in the States to ply for a
further period of time was considered;
and

(b) if so, what is the result of such
consideration?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) 1t has been decided that the
subject may be left to the State Gov-
ernments for such action as they may
deem necessary.

Shri Thirumaia Rao: May [ know
if there are any States that have
objected to continue these cycle rick-
shaws as distinguished from the rick-
shaws pulled by men?

Shri Abid Ali: This suggestion is
for gradual abolition of plying or pul-
ling of rickshaws through a phased
programmec. Somc of the State Gov-
ernments have taken action of vary-
ing nature towards this end, Some
have been feeling that it would not
be proper at present to interfere it "
this matter.

Bhri Thirumala Rao: In view of the
fact that the horse carriage and the
bullock cart are practically being
driven out of the road in all mofussil
towns barring the Presidency towns,
have Government considered the
necessity of keeping some sort of
conveyance for the middle-class and
the lower middle-class people and also
of keeping the tempo of employment
of thousands of people who make
their livelihood by cycle rickshaws?
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Shri Abid Al: That is why this
matter has been left to the discretion
of the State Governments. They may
take action according to the require-
ments of their respective areas.

Shrl Tangamani: May I know whe-
ther this decision or directive to the
State Governments concerns only
those rickshaws which are pulled by
hand or does it also include the so-
called cycle rickshaws?

Bhri Abid Ali: It includes cycle
rickshaws also.

Mr, Speaker: It does not apply to
cycle rickshaws. Is that what he said?

Shri Abid All: It includes cycle
rickshaws also.
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C.0.D. EKanpur

S.N.Q. 21. Shri 8. M. Banerjee: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that some
three persons attempted to take away
some stores from C.0.D. Kanpur on
the night of 13th April, 1961;

(b) if so, whether
duty fired at them;

the guard on

(¢) whether a person died on
account of this firing;

(d) if so, whether any inquiry has
been conducted in this matter; and

(e) if so, the details thereof?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) Yes, Sir.
(c) Yes, Sir.

(d) The case is being investigated
by the police. Investigation by the
Depot authorities is also in progress
and a Staff Court of Inquiry has been
ordered.

(e) The results of the Inquiry are
not yet available as the Inquiry has
not yet been completed.

Shri S. M. Banerjee: May I know
whether the man who has died as a
result of this firing was an employee
of this Depot or was he an outsider
and, if he was an outsider, was he
accompanied by many persons?

Shri Krishna Menon: He was a
civilian. He is alleged to have been
shot dead by the Defence Security
Corps sentry when he was in the peri-
meter of the Depot while taking out
some material.

Shri S, M. Banerjee: May I know
whether some persons have been
arrested in this connection and whe-
ther they have given a statement to
the Police to the effect that there is

a regular theft going on in this
Depot?

Shri Krishna Menon: 1 have no
information about it.
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WRITTEN ANSWERS TO
QUESTIONS

Congo

*1927, Shri Rameshwar Tantia: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that the
U.N. Special Representative in the
Congo, Mr. Rajeshwar Dayal has
accused Belgium of having commit-
ted a triple violation of International
Law by aiding Col. Mobutu's troops
to enter Bukavu; and

(b) if so, the steps taken by the
U.N. Security Council in the matter?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). This is an old matter
and refers to certain incidents that
took place in Ruandi Urundi in
December last. On the basis of a
report on these incidents from his
Special Representative in the Congo,
the U.N. Secretary General presented
a Note Verbale to the Permanent
Representative of Belgium in New
York on January 1, 1981. In this
Note the attention of the Belgian
Government was drawn to violations
of the Trusteeship Agreement relat-
ing to Ruanda Urundi as well as to
open interference in the affairs of the
Congo, a territory in respect of which
the U.N, had assumed special responsi-
bilities. As is known, from reports
in the press, these developments were
considered by the Security Counecil
at the meetings held from January 12
to 14, but a Resolution, sponsored by
Ceylon, Liberia and the U.AR., failed
to secure the necessary majority.
Such acts, however, stand specifically
condemned in the terms of the
Resolution adopted by the Security
Council, later, on February 21, 1861.

Godowns Iin Calcutta

*1928. Shri Subiman Ghose: Will
the Minister of Works, Homsing and
Supply be pleased to refer to the
reply given to Starred Question
No. 1034 on the 21st December, 1860
and state:
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(a) whether the high technical
committee has completed the investi-
gation into the causes of the collapse
of the shell type godown for keeping
foodgrains in Calcutta;

(b) if so, the reasons asceriained
by it for the collapse;

(c) what recommendations have
been made by the Committee; and

(d) if the reply to part (a) above
be in the negative, when it is expect-
ed to complete its investigations?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes, Sir.

(b) and (c). A statement is placed
on the Table of the House [See
Appendix VI, annexure No, B85].

(d) Does not arise.

Price of Fertilizers

*1930, Shri Jinachandran: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
that the ever increasing price of
fertilisers is adversely affecting the
plantation industry, especially coffee;
and

(b) in view of the high cost of
production of coffee on account of this
and the fall in prices in the internal
and external markets, what steps
Government are taking to bring down
the price of fertilisers and make ade-

quate supplies to the planters? -

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) There has been no increase since
1957 in the price of nitrogenous ferti-
lizers distributed through the Central
Fertilizer Pool.

(b) The current prices at which
nitrogenous fertilizers are sold by the
Poo] are being reviewed ang relevant
factors wil] be considered by the
Ministry of Food and Agriculture
before determining fresh prices. Sub-
ject to availability, the Intention is
to meet in full the realistic demand
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for fertilizers in terms of nitrogen
during 1961-62,

Investment Target for Third Plan

1931. Shrimati 1Ila Palchoudhuri:
‘Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the
total investment target during the
‘Third Five Year Plan has been raised
to Rs. 10,400 crores as against that of
Rs. 10,200 crores envisaged in the
draft plan;

(b) if so, the reasons for the
increase; and

(c) the items which will be covered
by the increased amount?

The Deputy Minister of Planning
(Shri S, N. Mishra): (a) Yes, Sir.

(b) The target of total investment
during the Third Plan was provi-
sionally revised in the light of fresh
estimates of resources available for
financing the Third Plan.

(c) The details are under further
scrutiny and will be given in the
Report on the Third Five Year Plan.

Sanctions against South Africa

*1932. Shri Harish Chandra Mathur:

Will the Prime Minister be pleased to
stale:

(a) what action is being taken
against South Africa in pursuance of
U.N. Resolution for sanctions and col-
_‘lectlve and unilateral action by vari-
ous Governments; and

(b) what other countries we have
consulted in the matter and what is
the reaction?

The Deputy Minister of External
Affalrs (Shrimati Lakshmi Menon):
(a) The action which various Govern-
ments propose to take in pursuance of
the UN. Resolution is for those Gov-
ernments to consider. In so far as the
Government of India are concerned,
they were the first in the fleld in im-
posing a ban in 1944 on the entry into
and movement in India of South
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African nationals of non-Indian origin.
This was followed by a ban in 1946
on all imports from, and exports to,
South Africa. These bans continue to
be in force.

(b) The Governmen; of India are
in constant touch with friendly gov-
ernments in this matter through their
Permanent Mission at U.N. Head-
quarters and elsewhere. No new con-
sultations are called for at the pre-
sent time,

Agricultural Land for Displaced
Persons

Pandit K. C. Sharma:
“ABEL. {Shri Balmiki:

Will the Minister of Rehablilitation
and Minority Affairs be pleased to
state:

(a) whether agricultural land allot-
ted on lease to the displaced persons
from West Pakistan is going to be
allotted to them on permanent basis;

(b) if so, whether this will also
apply to the scasonal allottees who
are in continuous possession of the
agricultural land on lease basis; and

(¢) whether applications have been
invited from the allottees concerned?

The Minister of Rehabilitation and
Minority Affairs (8hri Mehr Chand
Khanna): (a) and (b). In Punjab the
evacuee agricultural lands were allot-
ted on Quasi-permanent basis. Those
who were not entitled to the allot-
ment on that basis were given land
on annual leases. Qut-side Punjab,
allotments were made on temporary
basis. The Quasi-permanent allot-
ments in Punjab and the temporary
allotments outside Punjab are being
made permanent in accordance with
the provisiong of Displaced Persons
(Compensation &  Rehabilitation)
Rules, 1858. The lessees in Punjab
who are in continuous possession from
Kharif 1857 have also been permitted
to purchase the rural agricultural
land in their possession at Rs. 450 per
standard acre. Outside Punjab, the
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non-claimant temporary allottees who
have been in continuous possession of
the rural agricultural land allotted to
them have been enabled to become
owners of the land in their possession,
on payment of its price in instalments
spread over a number of years.

(¢) 1t is for the allottees to apply.

Industrial Estates in Punjab

Shri Ram Krishan Gupta:
4607 4 Shri Ajit Singh Sarhadi:
* ) Shri D, C. Sharma:
| shri Hem Raj:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the nature of progress made so
far in setting up Industrial Estates in
Punjab during Second Five Year Plan;
and

(b) the total amount given by Cen-
tral Government during the above
period (estate-wise)?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). A
statement is laid on the Table. [See
Appendix VI, annexure No. 86].

New Industries in Maharashtra

4608. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of new industries
established by Central] Government in
Maharashtra during the years 1080
and 1961;

(b) how many of them have started
production; and

(¢) the investments made in each of
them?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Steps
for the establishment of a Fertilizer
Factory in Trombay and a Basic
chemicals and Intermediates plant
near Panel have been undertaken
during 1960 and 1861. The estimated
{nvestment in the plants will be
Rs. 24.35 crores and Rs_ 11 to 12 crores
respectively. These schemes are still
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in the initial stages of implementa-
tion and have not commenced pro-
duction,

Punjab and Second Five Year Plan

4609, Shri D. C. Sharma: Will the
Minister of Planning be pleased to
state:

(a) what amount of the original
estimate allotted for Punjab for the
entire Second Five Year Plan period
has been spent by the State Govern-
ment;

(b) whether there is any shortfall
in the Plan expenditure in Punjab;
and

(c) the amount of spill over Into
Third Five Year Plan on Projects
started in the Second Five Year Plan?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b).
Figures of actual expenditure for 1060-
61 will be available some time later
in the year. In view of this it is not
possible 10 estimate the actual ex-
penditure under the Second Plan and
the likely shortfall.

(c) According to the Information
furnished by the State Government
the amount of outlay on spillover
schemes (excluding schemes under
Technical Education) is estimated at
Rs  20'68 crores,

Uranium Deposits in Salem Disirict

4610. 8hri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 1514 on the Bth December, 1880
and state:

(a) whether uptodate reports of in-
vestigations regarding wuranium de-
posits occurring in Salem District
have been received; and

(b) if so0, the nature thereof?

The Prime Minister and Minister
of External Affairs (8hri Jawaharial
Nebru): (a) Yes.

(b) Detailed investigations carried
out on the radlio-active granite at
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Kullampatti in Suryamalai hills of
Salem district indicated the presence
of only a very small quantity of ura-
nium in the rocks of this area. Fur-
ther work in this area was therefore
abandoned.

Sub-surface exploration by borehole
drilling carried out in the Pakkanadu
area showed some radio-activity at
different depths. After drilling 7
borcholes the work has been given up
as this area also was not found to be
very promising in uranium minerali-
zation,

Boundary Dispute between People of
NEFA and Assam

4611, Shri D. Ering: Will the Prime
Minister be pleased to state:

(a) whether Government are aware
that there has been a boundary dis
pute between the people of NEFA and
Assam, and

(b) if so, whether Government have
appointed some Committee to enquire
about the matter and to demarcate
the boundary?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The people in-
‘habiting a large part of the Siang
Frontier Division of NEFA are known
as Adis. There are some Adi villages
in the Lakhimpur district of Assam
also.

When the physical demarcation of
Inner Line was taken in hand in this
area some time ago, the Adi villages
in Assam represented that the Line
should be revised to include them in
NEFA.

One Adj village from NEFA repre-
sented that its right over some culti-
vable land outside the Inner Line in
Assam should be safeguarded.

A meeting of senior officials from
Assam and NEFA wag held in Shillong
to discuss the problem. The Political
Officer of the Slang Frontier Division
and the Deputy Commissioner of
Lakhimpur district jointly toured the
area. It was not considcred necessary
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to appoint a Committee to enquire
into this matter.

The Assam Government are under-
stood to have decided to extend the
same privilegeg as are enjoyed by the
people in the transferred areas of
Assam to the Adi villages under their
jurisdiction. They have also confirm-
ed that the right of the Adi village
from NEFA possessing cultivable
lands in Assam will not be affected in
any way by the demarcation of the
Inner Line. An officer each from
Assam and NEFA have been deputed
to remain in the area to settle the
differenceg on the spot till the demar-
cation is completed.

Industrial Estates in Andhra Pradesh

4612, Shri Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total allocation for the in-
dustrial Estates in Andhra Pradesh
(with break-up for each estate) dur-
ing the years 1960-61 and 1961-62; and

(b) whether any new Industrial
Estates are to be opened in the State
during the year 1861-62?

The Minister of Industry (Shri
Manubhai Shah): (a) An allocation of
Rs. 18 lakhs was made for Industrial
Estates in Andhra Pradesh during
1960-61. The allocations to the vari-
ous States for Industrial Estates for
1861-62 is still under consideration.
Allocations are made Statewise and
not Estate-wise. It is for the State
Government concerned to decide the
allocation for each Estate.

(b) The Andhra Pradesh Govern-
ment propose to set up 27 new indus-
trial estates in the State during the
year 1981-82

AR, Stations in Andhra Pradesh

4613. Sbhri Madhusudan Rao: Will
the Minister of Information and
Broadcasting be pleased to state the
number of enquiries received from
each of the radio rural forums by the
All India Radio Stations in Andhra
Pradesh during 1960-61?
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The Minister of Information and
Broadcasting (Dr. B. V. Keskar): A
statement giving the information is
laid on the Table. [See Appendix VI,
annexure No, 87].

Cottage and Small-Scale Industries in
Andhra Pradesh

4614. Shri Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the various cottage and small-
scale industries schemes which were
being implemented in Andhra Pradesh
during the Second Five Year Plan
period; and

(b) the progress made in this regard
so far?

The Minister of Industry (Shri
Manubhai Shah): (a) The details of
the various Cottage and Small Scale
industries schemeg in Andhra Pradesh
were laid on the Table of the House
on the Tth September, 1960, In fulfil-
ment of the assurance arising out of
the reply given to Unstarred Question
No. 1059 on 14-3-1880.

(b) The collection of further in-
formation will involve a dispropor-
tionate amount of time and labour.

Industrial Units in Andhra Pradesh

4615. Shri Madhusudan Rao: Will
the Miinister of Commerce and Indus-
try be pleased to state:

(a) the names of the new industrial
units established in Andhra Pradesh
so far under the Second Five Year
Plan;

{b) the total amount sanctioned by
the Central Government for the pur-
pose; and

(c) the names of the new units o
be started during the Third Five Year
Plan?

The Minister of Industiry (S8hri
Manubhaj Shah): (a) It is not possi-
ble to furnish complete and upto-date
information regarding the names of
the units. However, if the Hon'ble

Member desires to have any specific
information in respect of any parti-
cular industry, I will be glad to fur-
nish the same.

(b) Grants and loans amounting to
Rs. 716°24 lakhs were sanctioned by
the Central Government for the deve-
lopment of various small, medium and
iarge industries in Andhra Pradesh
during the Second Five Year Plan
period.

tc) It is not possible to anticipate
this in advance.

Japanese Offer for Printing and
Writing Paper

4616. Shri Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have con-
sidered the Japanese offer for the
supply of printing and writing paper
In lieu of export of manganese ore
and pig iron to that couniry; and

(b) if so, the decision taken there-
on?

The Deputy Minister of Commerce
and Industry (S8hri Satish Chandra):
(a) and (b). Yes. Sir. The most
favourable offer for import of print-
ing paper against expor{ of low grade
Manganese Ore hag been accepled.

Allotment of Quarters

4617, Shri Madhusudan Rao: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) when the next bulk allotment
of auarters to the Central Govern-
ment Servants in Delhj and New Delhj
will be made;

(b) the number of quarters in diffe.
rent categories that are ready for
allotment; and

(c) the nameg of the places where
the quarters have been constructed?

The Deputy Minister of Works,
Housing and Supply (8hri Anll K.
Chanda): (a) to (c). 214 ‘E' class
auarters in Moti Bagh IT are nearing
completion. These are expecied to be
ready for allotment in Junc 1961.



15727 Written Answers

Taploca

4618. Shri R. Narayanasamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

fa) whay are the by-products of
Tapioca;

tb) 1n what States in our country
Tapioca is cultivated; and

(c) how much Tapioca is internally
consumed and exported to the foreign
countries yearly and of what value?

The Minister of Industry (Shri
Manubhal 8hah): (a) Tapioca chips,
tapioca flour, tapioca globules (sago),
tapioca starch and dextrine, etc.

(b) Kerala and Madras are the
major States producing  Tapioca.
Tapioca is also produced in Andhra
Pradesh, Assam, Bombay and Mysore.

{c) Information is being collected
and will be laid on the Table of the
House,

Production of ‘Mughal-e-Azam’

4619, Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it has come to the
notice of Government that it was
advertised by the producers of the
film ‘Mughal-e-Azam' that more than

a crorc of rupces were spent on this
film;

(b) whether it is a fact that en-
ormous amount has been spent in
foreign countries on this film;

(c) whether prior permission was
taken for such expenditure; and

(d) whether Government are con-
sidering any proposal to restrict such
expenditure in future?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The attention of the Government
has been drawn to some press reports
and advertisements.

(b) and (c). Foreign exchange to
the extent of Rs. 18764674 was
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released fof making remittances in
respect of two licences issued for im-
porting colour negatives, uncorrected
Rush Prints etc. of the film and
Rs. 6,670 for business trip to the UK.
of one of thc representatives of the
producers.

(d) Yes, Sir,

Dalmia Dadri Cement Factory

4620, Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleascd to state:

(a) whether it is a fact that the pro-
duction of cement of Dalmia Dadri
Cement factory at Charkhi Dadri
(Punjab) is decreasing day by day;

(b) if so, the causes thereof; and

(c) the action taken or proposed to
be taken in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) and (c). Do not arise.

Industrial Estates in Punjab

4621 Shri Ram Krishan Gupta:
1 Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
received scheme from Punjab Govern-
ment for setting up industrial estates
during Third Five Year Plan;

(b) if so, the details thereof; and

(c¢) whether it has been approved?

The Minister of Industry (Shri
Manubhal Shah): (a) No schemes have
yet been received from the Govern-

ment of the Punjab for the Third
Plan.

(b) and (c). Do not arise.

Housing Schemes in Punjabd

4622. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that most
of the amount given to the Punjab
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Government as loan or grant under
various housing schemes has been
spent on few cities like Chandigarh,
Amritsar, Ludhiana, Jullundur, etc.;

(b) if so, whether any complaint in
this regard has been received; and

(c) if so, the action taken thereon?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) No: a statement is laid
on the Table showing the district-wise
break-up of the amount utilised by
the Government of Punjab under the
various Schemes upto the 31st Decem-

ber, 1960. [See Appendix VI, an-
nexure No. 88].
(b) No.

(c) Does not arise.

Demand of Cement in Punjab

4623, Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) tota] demand of cement receiv-
ed from Punjab Government during
1860-61;

(b) the cement allotted {0 them
during the above period; and

(c) the cement actually supplied
during 1860-61?

The Minister of Industry (Shri
Manubhal Shah): (a) 7,01,112 metric
tonnes.

(b) 5,20,371 metric tonnes.
(c) 3,98,412 metric tonnes.
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Indians in Africa

4625, Shri Pangarkar: Will the
Prime Minister be pleased to state the
number of persons of Indian origin
who left African countries for India
during the last three months?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Such statistics are not main-
tained. There are large numbers of
persons of Indian origin resident in
various African countries, especlally
East and Central Africa, and there is
a continuous movement of such per-
sons to and from India, for reasons,
such as, marriages, children's educa-
tion, holidays and the like. Most of
the visitors return to East Africa after
their sojourn in India is over.

Export of Iron Ore to Japan

4626. Bhri Ajit Singh Sarhadl: Wilt
the Minister of Commerce and Indus-
iry be pleased to state:

(a) whether it ijs a fact thay iron ore
is being given at rates to Japan in lieu
of its credit in U.S. Dollars for the
purchase of the machinery necessary
for the jron-Ore Mines and for meet-
ing foreign exchange requirements of
the Railways connected with their
development; and

(b) If so, the extent of concessions
in term of prevalent prices?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chasdra):
(a) and (b). No, Sir. It Is only in the
case of the large projects of Kiriburu
and Bailadilla mines, that India has
secured loan assistance from Japan
for the import of necessary machi-
neries. The prices of iron ore to be
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supplied are not linked with the loan
assistance. In consideration, however
of the aid, it has been agreed that a
rebate on the normal export prices
would be admissible; the extent of
such rebate is a matter to be negotiat-
ed from year to year after the supply
commences from 1964 onwards.

Kalinga Industries Limited

4628. Shri P. K. Deo: Will the
Minister of Commerce and Industry
be pleased to state:

{a) in what year was the Kalinga
Industries Ltd., incorporated;

{b) whether it is a fact that it has
not paid any dividend to its share-
holders uptil now;

(c) whether it is also a fact that
its last year's account showed a loss;

(d) whether it is a fact that its
managing director has paid 4 sum of
Rs. 1,00,000 (Rupees one lac only) to
the All India Congress Committee as
donation from accounts of the com-
pany; and

(e) whether this donation was given
on the managing director's own initia-
tive without the consent of the board
of directors and whether it was rati-
filed one year later?

The Minister of Industry (Shril
Manubhai Shah): (a) In the year 1848.

(b) The company has paid a sum
of Rs. 1,32,021:82 NP (Rupees one
lakh, thirty two thousand and twenty
one and ninety-two naye paise) as
arrears of dividend due up to the 31st
March 1959 to the Orissa Govern-
ment in respect of the preference
shares held by them as interim divi-
dend. The company has not paid any
dividend on equity shares.

(¢) The Ilatest profit and loss
accounts of the company for the year
ended 31st March 1960 showed a net
loss of Rs. 3:83 lakhs after providing
tor Rs. 1355 lakhs in respect of deve-
Jopment rebate,

(d) The company has no managing
director. It is managed by a Board
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of Directors presided over by a Chair-
man—Shri B. Patnaik.

The company is reported to have
paid a sum of Rs. 1 lakh to the All
India Congress Committee as dona-
tion for the purpose of carrying on
research into the development of
smal] scale industries.

(e) It is not known if the donation
was made by the Chairman on his
own initiative or after consulting
other membergs of the Board. The
donation was ratified by the Board
of Dircectors and the Annual General
meeting some months after it was
made,

Export of Handicrafts

4629. Shrimati Nla Palchoudhuri:
Will the Minister of Commerce and
Industry be pleaced to state:

(a) whether the Government of
India’'s attention has been drawn to
an article published in the “Pioneer”
dated the 19th March, 1961 under
caption ‘Dishonest Exporters hurt
Indian Handicrafts';

(by if so, what are the fact about
the matters mentioned therein; and

(c) the Government of India's re-
action to the matter as a whole?

The Minisier of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) As the names of the exporters
have not been brought to the notice
of Government, it has not been pos-
sible to ascertain the facts in regard
to these matters.

(c) The Government of India had
been receiving complaints about ex-
port of substandard handicrafts, de-
fective packing, late shipment, ete. In
thiz connection, various steps are being
taken to infuse confidence in the
foreign importers and to induce Indian
exporters to export quality goods.
Some of the steps taken in this res-
pect are (a) the registration of ex-
porters (b) introduction of quality
control scheme (c) training in pack-
ing (d) provision of facilities, such as
setting up of wood-seasoning kilns
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and (e) pre-shipinent inspection on a
voluntary basis.

Excise Duty on Tea

4630. Shri P. C. Borooah: Wil] the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
excise duty in the case of tea is paid
by the producer, unlike other commo-
dities in case of which it is paid by
the wholesale buyers; and

(b) if so, why the discrimination?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Excise duty on manufac-
tured tea is paid by producers when
it leaves the garden at the rate applic-
able to a particular zone. The pro-
cedure for collection of Central Ex-
cise duty on tea is the same as in the
case of other commodities. While the
excise duty is normally refunded at
the point of export, no such refund is
made for bulk teas to be eventually
cxported.

Under the old system, the excise
duty on tca wags also refundable at
the point of export and the biddings
at the auctions were exclusive of
excise duty. Since the introduction
of the differential excise duty with
effect from the 28th September, 1858,
the biddings at the auctions are inclu-
sive of excise duty. This new pro-
cedure was evolved by the sellers,
brokers and buyers themsclve: after
joint consultations.

Punjab Finance Corporation

4631. Shri Ajit Bingh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleascd to stutc:

(a) whether it is a fact thot Punjab
Finance Corporation caterg to both
Punjab and Delhi Small Scale Indus-
trial Units;

{b) whether there is proposal to
centralise its activities to Punjab
area alone; and

ic) if so, the nature of the scheme?

524(Al) LB—3.

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise,
Nagaland

4632, Shrimati Manjula Devi: Will
the Prime Minister be pleased to state:

(a) whether the so-called “Inner
Line"” in Nagaland exists now; and

(b) if so, what are its functions?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) The Inner Line is intended to
control and regulate the entry of the
outsiders into the tribal areas. Their
uncontrolled ingress c¢an bring in
undesirable elements who would ex-
ploit the tribal people and impede
their healthy and natural growth along
the lines of their own genius.

In the frontier regions, the Inner
Line is useful also on considerations
of security.

Refugeesg from Tibet

4633. Shri Chintamoni Panigrahi:
Will the Prime Minister be pleased to
state:

ta) the total number of Tibetan re-
fugees in India till March, 1981;

(b) the number of Khampa rebels
who disappeared from Sikkim last
vear; and

(c) whether it is a fact that théy
disappcared with their arms?

The Prime Minister and Minister of
Extermal Affairs (8hri Jawabarial
Nehru): (a) The total number of
Tibetan refugees who have entered
India ull the 25th March, 1961 was
approximately 30,400.

(b) About 2,000 Tibetan Refugees
mostly Khampes lefy Sikkim between
May and November, 1960

(c) Nonc of these refugees carried
any arms with them. In fact such
arms; as they brought when entering
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India were taken away from them at
the checkposts.

Primary Schools for Children of
Displaced Persons in Orissa

4634. Shri Chintamonj Panigrahi:
Will the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) the amount of money which was
sanctioned to Orissa for providing
facilitieg for the primary education of
the children of displaced persons from
Pakistan resettled in Orissa during the
period 1957-58 to 1961- 62;

(b) the number of primary schools
established in the various refugee
colonies in Orissa; and

(c) whether Government are aware
that the primary schools opened in
the Bhusandapur group of colonies in
Orissa have not been supplied with
furniture?

The Minister of Rehabilitation and
Minority Affairg (Shri Mehr Chand
Khanna): (a) to (¢). The information
is being collected from the State Gov-
ernment and will be laid on the Table
of the Sabha in due counse.

Construction of Bridge over Digaru
River in NEFA

4635. Shri D. Ering: Will the Prime
Minister be pleased to state:

(a) whether there is any proposal to
construct a permanent bridge over
the Digaru river in Lohit Frontier
Division on the road from Sodiya to
Tezu in NEFA;

(b) if so, what jg the estimated cost
of the bridge project;

(¢) whether an forecign exchange
is likely to be involved in this pro-
Ject;

(d) what time is likely to be taken
for completion of the project and
when it will be started; and

(e) if reply to part (a) above be in
the negative, the reasons therefor?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (e): At present there
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is no proposal to construct 3 perma-
nent bridge over the Digaru river in
Lohit Frontier Division. After the
last great Earthquake there has been
continuous silting of the Digaru river
and its course has not yet got set. It
is, therefore, somewhat premature to
consider the construction of a perma-
nent bridge over the river at this
stage.

Financial Contribution for Third Five
Year Plan

4636. Shrimati Ila Palchoudhuri:
Will the Minister of Planning be
pleased to state:

(a) the financial contribution which
each undertaking in the public sector
is likely to make for the implementa-
tion of the Third Five Year Plan;

(b) whether any proposal has been
mooted out for similar financial assis-
tance from the undertakings in  the
private sector; and

(e) if so, the details thercof?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) A statement
is placed on the Table of the House.
|See Appendix V , annexure No. 89].

(b) and (¢). It is a well established
practice for enterprises in the private
sector to plough back a part of their
profits inlo investment. On rough
cstimates, the contribution of this
source to the financing of private sec-
tor industrial programmes in the Third
Plan period might be of the order of
Rs. 600 crores (as against a totad
estimated outlay of Rs, 1250 crores).

Press Trust of India

4637. Shrimati Renuka Ray: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) how many centres has the Press
Trust of India got in India and other
countries;

(b) whether Government pay the
Press Trust of India any thing for the
services rendered by it;
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(c) if so, what is the total amount;

(d) whether it is a fact'that two
other news agencies have been started;
and

(e) if so, what is the composition of
these and who are the sponsors?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (¢).
The Information is being collected
from Press Trust of India and will be
laid on the Tab!e of the House.

(d) and (e). Yes, Sir. In 1959 two
news agenc.es, were registered under
the Campanies Act, 1956. The pro-
motor Directors of the Agencies are;—

The Indian News  Service Ltd,

Bombay,
1. Shri R. N. Goenka, Madras.

2. Shri T. S. Krishna, Madurai.

3. Shri Kamalnayan Bajaj, M.P.,
Bombay.

4. Shri Frank Moraes, Bombay.
5. Shri S. P. Jain, Bombay.

The United News of India, Ltd.,
New Delhi.

1. Shri Tushar Kantt  Ghosh
(Amrit Bazar Patrika, Cal-
cutta).

2. Shr; K. C. Sharda (Hindustan
Times, New Delhi).

3. Shri Upendra Acharya (Indian
Natiom, Patna).

4. Shri G. Narasimham
Madras).

5. Shri G. A, Johnson (the States-
mar, New Delhi).

6. Shri A, K, Sarkar (Hindusthan

Standard and Amrit Bazar

Patrika, Calcutta).

Affect of Power Cul on Jule and Cotion
Mills etc., in Calcutta

4438. Shri P. C. Borooah: Will the
Minister »f Commerce and Indusiry
be pleasced to state:

(a) whether the working of ail the
Jute and Cotton Textile Mills and

tHindu,
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light and heavy engineering industries
in and around Calcutta has reached a
critical stage on account of heavy
power cut in Electric supply;

(b) if s0, how far their working has
been affected; and

(c) what steps have been taken o
solve the crisis?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Some of
the Jute and Cotton Textile Mills and
certain light and heavy enginecring
industries especially those fed from
the New Cossipore station of the Cal-
cutta Electric Supply Corporation Litd.
were partiaily affected due to sudden
breakdown of three large generators
in the above station, in quick succes-
sion and insdequate supply from the
Dameodar Valley Corporation, which is
far short of the load contracted for by
the Calcutta Electric Supply Corpor-
ation Ltd.

2. The Government of West Bengal
have reported that it has not  been
possible to assess the loss of produc-
tion or of employment in various in-
dustries, due to the power shortage.
So far as the Cotton Textile Industry
is concern:d, the reduction of work-
ing hours necessitated by the cut in
power supply varied from 2 to 16
hours, accord ng to the source of sup-
ply. In the Jute Industry, it is csti-
mated that the total loss in production
during April would be equivalent to
roughly a day's production.

3. The Ministry of Irrigation and
Power have taken suitable action for
the procurement on a top priority™
basis of the necessary spares required
by the Calcutta Electric Supply Cor-
poration with a view to the recommis-
sioning of the generat'ng selts which
had broken down.

4 To meet the shortage, the
Da:::~dar Valley Corporation also ar-
ranged to obtain power supply from
other sources like the Sindri Fertili-
zers, the Durgapur Stee] Works and
the Durgapur Coke Ovan Plant. All
consumers were requested by the
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D.V.C. to reduce their off-take of
power as far as possible in view of the
emergency that haq arisen. For secur-
ing the equitable distribution of
energy, the State Government had
also issued orders under Section 22 B
of the Indian Electricity Act, 1810,
regulating the supply and consumption
of power; but all essential services
were exempted from the operation of
these restrictions. With the re-com-
missioning of two power generating
sets at the D.V.C, towards the end
of April, the position has considerably
improved. Full details of the steps
taken in this connection are contained
in the statement made in this House
by the Minister of Irrigation and
Power on the 2nd May, 1961.

Bharatiya Mazdoor Sangh

4638. Bhri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have taken
notice of the demands of the Delhi
Unit of the Bharativa Mazdoor Sangh
made by the unit in a recent two-day
session; and

(b) if so, what is Government’s at-
titude towards thecse demands?

The Depuly Minister of
(Shri Abid Al): (a) Yes.

Labour

(b) Government takes all suah
observations and demands into  ac-
count while dedling with particular
problems.

Investment by Indian Industrialists in
Surinam

4640. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Agriculture Minis-
ter of Surinam has recently called
upon the Indian Investors and indus-
trialists to invest in Surinam for its
industrialisation;

(b) if so, what is the response from
the Indian industrialists;

(c) whether any trade arrange-
ments are envisaged with that coun-
trv: and
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(d) if so, the details thereof?

The Minister of Industry (SBhri
Manubhai Shah): (a) and (b). No
such suggestion has come to the notice
of the Government.

(c) No, Sir. No arrangements are
under consideration at present.

(d) Does not arise.
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Bonus for Dock Workers

4642. Shri Muhammed Elias: Will
the Minister of Labour and Empley-
ment be pleased to state:

(a) whether any ‘Bonus’ has been
paid to the dock workers of India
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during the years beginuing with 1948-
49 up to date; '

(b) if so, the rates of payment per
worker and the total] amount paid as
bonus year by year; and

(c¢) if not paid, the reasons there-
for?

The Deputy Minister of Labour
(Shri Abid Ali): (a) to (c). Infor-
mation is not available. The time
and labour involved in collecting the
information will not be commensurate
with the results..

Closure of Mica Factories in Bihar

4643. J Shri Shree Narayan Das:
" | Shri Radha Raman:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that 50 per
cent. of the registered small mica
factories at Koderma, Jhumri Tillaiya
and Donnchanai in Bihar have been
closed down;

(b) if so, the reasons therefor; and

(c) the steps taken to meet the
situation?

The Deputy Minister of Labour
(Bhri Abid All): (a) to (c). Informa-
tion is not available. The subject falls
in the state gphere.

Ald to Bhutan

4644. Bhrimati Ia Palchoudhauri:
Will the Prime Minister be pleased to
state:

(a) whether it is a fact that the Gov-
ernment of Bhutan have approached
the Government of India for further
financial aid for the economic de-
velopment of Bhutan;

(b) if so, the details and extent of
aid sought; and

(c) the Government of India's re-
action thereto?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) The Government of Bhutan
have invited a team of experts from
the Planning Commission to visit
Bhutan carly in June in order to as-
sess her resources and to formulate
developmental projects. They have
indicated that the necessary financial
and technical assistance for her de-
velopment might be provided by the
Government of India.

(c) The Government of India have
agreed to send a team of experts and
would be willing to provide financial
and other assistance for the economic
development of Bhutan. Details of
the projects and the extent of aasist-
ance will be decided after the return
of the team.

L.oans by National Industrial Develop-
ment Corporation

4645. Shri P. C. Borooah: Wil] the
Minister of Commerce and Industry
be pleased to state:

(a) the names of the firms and
industrial concerns to whom loans

have been granted so far by the
National Industrial Development Cor-

poration;

(b) how much loan has so far been
granted to each; and

(c) what are the criterin for the
grant of such loans?

The Minister of Industry (8hri
Manunbbai 8hah): (a) to (c). A state-
ment is laid on the Table of the
House, [Placed in Library. See No.
LT-2067/61].

Rubber Cultivation in Kerala

4648. SBhri P. C. Borosah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have had
under consideration a scheme for the
cultivation of rubber n the forest
lands of Kerala under the Third
Five Year Plan;

(b) if so, what is the scheme; and
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(c) what i: Government's decision
in the matter?

The Députy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (¢). The Government of Kcrala
have drawn up a scheme which en-
visages new planting of rubber on
Governmcent forest landg and other
private lands. The scheme is being
examined by the Pianning Commis-
sion.

Agricultural Production Target during
Third Plan

4647. Shri P. C. Borooah: Wil]l the
Minister of Planning be pleased to
stale:

(a) whether the Planning Commis-
sion have of late reviewed the Third
Five Year Plan physical target for
agr.cultural production since the
National Developmenty Council dis-
cussed the Plan in January this vear;
and

(b) if so, what are the changes pro-
posed?

The Deputy Minister of Planning
(S8hri §. N. Mishra): (a) and (b). The
physical target: {c. (oo agricultural
production in the Third Five Year
Plan as shown in the paper on Agri-
cultural Production considered by the
National Development Council in
January 1061 have not yet been re-
viewed. Final proposals of the Statc
Governments in relation to the Third
Five Year Plan are yet awaited from
some of the States and it may take
some more time before a  complete
picture in this respect is available,

Power Production Target dquring Third
Plan

4648. Shri P. C. Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether the Planning Commis-
sion have of late reviewed the Third
Five Year Plan physical target for
power production. since the National
Development Council discussed the
Plan in January, 1961;
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(b) if so, what are the changes, both
in the target and the monetary al-
location; and

(c) the 1easons for the change?

The Deputy Minister of Planning
(Shri §. N. Mishra): (a) No, Sir.

(b) and (c). Do not arise.
Target for Roads during Third Plan

4648. Shri P. C. Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether the Planning Commis-
sion have of late reviewed the Third
Five Year Plan physical target for
roads since the National Development
Counci] discussed the Pian in January,
1961;

(b) if so, what are the changes pro-
posed both in the target and monetary
allocation; and

(¢) the reasons for the change?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) to (v). In the
Draft Outline of the Third Plan, a
prov.sion of Rs. 250 crorcs was  set
apart for roads—Rs. 200 crores in the
State sector, and Rs. 50 crores for
National Highways in the Central
Sector. It was indicated that within
this provision about 20,000 miles of
new roads were likely to be added
during the Plan period. 5o far as the
provision in the State sector is con-
cerned, although the overall financial
ceilings for the State Plans as also for
the transport sector within the State
Plans have been settled after dis-
cussions with the State Governments,
the detailed break-up of these provis-
ions has yet to be finalised. At this
stage, therefore, it is difficult to say
exactly what additiona] amount over
and above that shown in the Draft
Outline will be set apart by the
State Governments for road pro-
grammes Within their Five Year
Plans. The provision for roads in the
Central sector is also under review.
For these reasons, it is not possible
for the Planning Commission to indi-
cate at thle stage the exact provision
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for roads to be included in the Third
Five Year Plan and the, physical tar-
gety like!'y to be achieved as a result
of the programmes included in the
Third Plan.

Plots in Defence Colony

4650. Shri Hem Barua: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

fa) whether it is a fact that Gov-
emment have issued notices to  the
junior officers who are allotted plots
of land in the Defence Colony, Delhi
as a8 measure of settlement and re-
habilitation and asked the allottees to
construct their houses within a month;
and

(b) if so, the details of this scheme?”

The Minister of R-habilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). Under the
terms of the lease the allotlees of
plots in Defence Colony were requir-
ed to construct their houses within a
period of one year from the date of
lease. This period in 8 number  of
cases hag long since expired. Such
aliottees, irrespective of their rank
or status, who have not yet construct-
ed their houses have, therefore, been
served with notices to start construc-
tion within one month of the date of
receipt of the notice. No discrimin-
ation is made in this connection bet-
ween junior and senior officers.

Pasighat Co-operative Baw Mill, NEFA

4851. Shri D. Ering: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that most
of the share holders of Pasighat
Kebang Koret Saw Mill (Passighat Co-
operative Saw Mill) have withdrawn
their shares from the society;

(b) if so, what are the causes; and

(¢) whether any enquiry has been
made into this matter and the findings
thereon?

The Prime Ministeyr and Minlster of
External Affairs (Bhri Jawaharial

Nehru): (2) and (b) The Pasighat

Kebang Korct Saw Mill has 500 share
holders. Only two  withdrew their
shares during 1860-61 as they were in
need of money. Four new  share
holders joined the Society during this
period.

(c) No enquiry is necessary as there
has not been any abnormal withdrawal
of shares.

Supplies to NEFA

4852. Shri D. Ering: Will the Prime
Minister be pleased to state:

(a) whether Government have re-
ceived complaints from the civilians
about the supply discrepancies against
the Directorate of the NEFA;

(b) whether it js not a fact that
sometimes  supplies mevant for the
civilians and the local people do not
reach the destination in Ume accord-
ing to the requirements; and

(c) whether sometimes, specified
goods are not supplied as requisition-
ed by the civil authorities?

The Prime Minister and Minister of
External Affairs (Bhri Jawaharial
Nehrn): (a) No such complaint has
becn received.

(b) The bulk of the supplies for the
NEFA are carried by air. Due to the
unfavourabie wesather conditions and
other limiting factors, it is not always
possible to undertake airlift as soon
as the demand is received. Every
effort is, however, made to mect these
demands expeditiously.

(¢) The airlift entails very heavy
expenditure. It is, therefore, confiney
by and large to ecssential commodities.
Airlift of non-essential items is not
permitted.

Lecal Prodoctivity Council

4853. 8hri D. C. Sharma: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that Local
Productivity Councils started by the
National Productivity Council are not
functioning well; and
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(b) if so, the steps taken or propos-
ed to be taken in the matter?

The Minister of Industry (Shri
Manubhal S8hah): (a) and (b). The
Local Productivity Councils are locat-
ed in areas in different stages of in-
dustrial development and their func-
tioning cannot be expuected to be uni-
form. Besides quite a number of
Local Productivity Councils have been
set up only recently. The whole set
up is barely 3 years old and will take
some time before functioning adequate-
ly. The Central body namely the
National Productivity Council is ex-
tending all possible help in streng-
thening the Local Productivity Ceun-
cils particularly in the fleld of Train-
ing programmes, Advisory services,
Promotional and disseminative activi-
ties ete.

Visit of Indlan Nationals to Pakistan
and Pakistani Nationals to India

4654. Shri P. C. Borooah: Will th~
Prime Minister be pleased to state:

(a) the number of Indians who visit
ed Pakistan and those Pakistanis who
vigited India on pilgrimage during the
yvears 1858, 1959 and 1960,

(b) how many of them did not re-
turn to their countries of origin after
the expiry of their original visas; and

(¢) how many of them have settled
permanently in the country  which
they visited on such religious missions?

The Prime Minister and Minister of
External Affairs (S8hri Jawaharlal
Nehru): (a) Number of Indian pil-
gs.ms who visited Pakistan in:

1958 1959 1960

1084 2138 1483

Number of Pakistani pilgrims who
visited India in:
1958 1960

1533 1296
(b) and (c). The necessary informa-
tion is being collected and will be
laig on the Table of the House in due
course.
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Raw Material Sub-Committee

4656. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the raw materials sub-
committee for small scale industries
of the Development Board of his Min-
istry visited Gujerat in the third week
of April, 1961; and

(b) if so, what was the purpose of
their visit?

The Minister of Industry (Shri
Manubbai Shah): (a) No, Sir.

(b) Doeg not arise.
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Indian National Trade Union Congress

m. Shri P. C. Boroeoah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the 12th Annual Ses-
sion of the Indian National Trade
Union Congress was held in the
second week of April, 1961 at Yamuna-
nagar,

(b) if so, what major uspects were
discussed therein ang observations and
recommendations made; and

(c) what is Government's view
about these suggestions?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes, on the 16th
and 17th April, 1961.

(b) The proceedings may please be
looked up.

(c) Government takes all such
observations and recommendations in-
to account while dealing with parti-
cular problems.

Buildings Lying Vacant in NEFA

4658. Shri D. Ering: Will the Prime
Minister be pleased to state:

(a) whether Government are aware
that the NEFA colony buildings at
Margherita, which used to be the
headquarter of the political officer of
Tiraf Frontier Division, are lying un-
used since 1957,

(b) if so, what are the reasons;

(c) whether it is also a fact that
these buildings are now going to be
used as a T.B. Sanatorium;

(d) if so, from when; and

(e) whether this place is approved
medically?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) to (e). There are alto-
gether 40 buildings in the NEFA
colony at Markherita. Of these, 19
have been utilised continuously for the
needs of the administrative base camp
for the Tirap Frontier Division. The

remaining buildings have been used
occasionally to meet the local ad-
ministrative needs.

Most of the buildings have been
earmarked for establishing a 50-bed-
ded T.B. Sanatorium. The place has
been found suitable by the medical
authorities for this purpose. The
scheme will be put into effect during
the current year and is expected to
be completed within the Third Five
Year Plan.
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Trade Delegation in Iran

4662. Shri P. C, Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether an  official delegation
left Delhi for Iran in April, 1961, to
negotiate a trade agreement;

(b) if so. what are India’'s proposals
in this regard; and

t¢) whether that Government has
indicated agreement on the terms
offered by India?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) and (c). A trade agreement has
been signed between the Government
of Iran and the Government of India
on the 2nd May, 1081. The contents
of the Agreement will be given publi-
city in due course.
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Forests in NEFA

4664 Shri D, Ering: Will the
Prime Minister be pleased to state:

ta) what is Government’s policy in
regard to unclassified forests in
NEFA—regarding rights, collecting
rovalty etc.; and

(b) whether Government are aware
that the Pasighat Kebgang Koret
(Co-operative Saw Mill) in NEFA |Is

not getting enough timbers as most
of the timbers have been extracted
by some outside contractors?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) The Government's policy
is that the forest areas which fall
under the deflnition of Jhum Land
should be handed over to the Tribal
Councils for management and the
royalties accruing from these forest
areas should be utilised for the collec-
tive benefit of the villagers concerned.

All other forest areas are managed
by the Government and the royalties
are also collected by the Government.
The local people are, however, allowed
free use of the forest products for
their domestic uses and are permitted
to fish and hunt freely.

(b) The forest areas in the locality
where the Pasighat Kcebang Koret
Saw Mill operates werc under lease
to another concern from 1929 to 1050.
During this period, they almost com-
pletely worked out the species of
wood which is in general demand in
the market. The 1850 earthquake, the
subsequent erosion and the operations
of the Kebgang Koret during the pre-
vious four years have led to a further
shortage of the workable trees,

Being a tribal co-operative concern,
the Kebang Koret is given preference
and encouraged to take up operations
in forest arcas carmarked for exploi-
tation. At their request the NEFA
Administration are considering the
possibility of allotting a new forest
area for their operations so that timper
becomes available to them within
economical distance and the produc-
tion cost is thereby minimF ed.

Indian Froatier Adminiwrative
Service

4685. Shri D. Ering: Will the Prime
Minister be pleased to state:

(a) whether it is a faclt that there
was a proposal to bring the cadre of
IF.AS. officers on par with those of
the 1LAS. and I.PS in the matter of
counting seniority and grades; and
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(b) if so, what is the latest posi-
tion?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The Indian
Frontier Administrative Service is
governed by its own set of Rules.
These have been framed keeping in
view the special necds of the Service.
Rule 15 provides that the seniority
of the members of the Service inter
se shall be determined by the Central
Government on the advice of the
Special Selection Board and after
taking into consideration the age,
cxperience, seniority in the parent
Service, if any, and other relevant
factors.

Grade 1 and Grade II of the I.LF.A.S,
correspond to the Senior and Junior
Grades respectively of the LA.S.
There is, however, no proposal to
apply the I.AS. or the IP.S. Rules
in the matter of seniority or Grades
to the AF.AS,

Trade Pact with Malaya

4686, Shri P, C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Malaya has offered to
enter into a bilateral Trade Pact with
India;

(b) if so0, on what

broad terms;
and

(¢) what is the Government's atti-
tude in this regard?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
&) to (c). The matter is under
consideration,

Demarcation of Indo-Pak Border

4667. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Government of India have expedited
the demarcation of the Indo-Pakistan
border in the sector where Pakistan's
Karnatuli dam is expected to sub-
merge a part of Indian territory in
the Lushai hills of Assam:
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(b) if so, the area of land to be
submerged: -

(c) the compensation agreed to be
paid by Pakistan; and

(d) the steps taken to expedite the
survey of the area?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (d). Yes, Sir. The
strength of the Indian Survey party
in the area has been increased.

(b) and (c). The precise extent of
Indian territory that is likely to be
submerged by Pakistan’'s Karnafuli
dam project would be known only
when survey of the area has been
completed. Negotiations on the claims
of the Government of India regard-
ing the loss caused by the flooding of
Indian territory by this project in
Pakistan can commence only wien
the survey is completed.

Paper Grade Pulp Project in Assam

4668, Shri P. C, Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a
licence has been issued to Messrs,
Balme Lawrie and Company for its
mammoth paper grade pulp project
in Assam;

(b) if so, what will be their pro-
duction capacity; and

(c) where will their factory be set
up?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) 31,200 tons per year.

(c) At Monacherra, Near Haila-
kandi, District Cachar.

Facilities to Exporters and Trade
Delegations

4669 Shri P, C. Borooah:
‘q Shri Ram Krishan Gupta:

Will the Minister of Commerce and
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Industry be pleased to state:

ia) whether Government have
decided to afford some more facili-
ties to genuine exporters and trade
delegations visiting foreign countries;
and

{b) if so. the details thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b)., Government are giving
adequate facilities to exporters and
traders visiting foreign countries.
These facilities are:

(1) Sanction for foreign exchange;

(i1) Assistance to secure pass-
ports and visas; and

t11i) Issue of letters of introduc-
tion to our Commercial Re-
presentatives abroad.

Recommendations of Tripartite
Conferences

4670. Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to state:

ta) whether it is a fact that Gov-
ernment have decided that the recom-
mendations of tripartite conferences,
the Indian Labour Conference and
the Standing Labour Committee,
which have been accepted by the
parties concerned should be binding
on them; and

tb) if so, whether any legislation
will be introduced in this regard?

The Depuiy Minister of Labour
(Bhri Abid All): (a) and (b). The
nature of tripartite decisions was con-
sidered at the 19th Session of the
Standing Labour Committee held in
New Delhi on 28th April, 1961. It
was agreed thaly unanimous recom-
mendations of tripartite Conferences
would be treated ag commitments on
the part of parties concerned to
implement them and that if in any
case parties do not find it possible to
implement a decision they could bring
back the matter for reconsideration
by the tripartite conference. There

can be no question of introducing any
legislation for the purposc.

Government of India Press, New Delhi

4671 Shri J. B. 5. Bist:
"\ Shri Bhakt Darshan:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that proof
readers of Government of India Press,
New Delhi, have not been included
in the Working Journalists Act, 1958;

(b) whether it is also a fact that
the nature of duties of the New Delhi
Press proof readers according to the
Press Handbook is the same as defined
by the Press Commission and sup-
ported by the legislation at the time
of introducing the Bill; and

() if the reply to part (b) above
be in the affirmative, whether Gov-
ernment propose Lo take some steps
to remove this disparity?

The Deputy Minister of Labour
(Shri Abid All): (a) to (c). The
Governmeny of India Press, New
Delhi is a Job Press and cannot be
considered as a newspaper establish-
ment for the purposes of the Work-
ing Journalists (Conditions of Service)
and Miscellaneous Provisions Act,
1855 and the Working Journalists
(Fixation of Rates of Wages) Act,
1958. The Proof-readers employed in
this Press are, therefore, not working
journalists within the definition of
the word as contained in these Acts.

Transistor Radios -

4672, Bhri Goray: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the approximate number of
transistor radios in the country; and

(b) what steps are being taken to
check import?

The Minister of Industry (Shri
Manubhal Shah): (a) The present
production of transistor sets by the
radio manufacturers on the list of the
Development Wing is 9,000 nos.
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(b) The import of radio receivers
is banned since October, 1957. Some
transistor sets have been imported as
personel baggage. The value of
imports of such sets for the period
April-November, 1861 is Rs. 1.96 lakhs.

The existing manufacturers of radio
receivers have been permitted to
utilise 50 per cent of their foreign
exchange allotment for import of
componenis for transistor sets. It has
been decided, in March 1961, that
radio manufacturers should plan pro-
duction of transistorised radio
receivers upto 50 per cent of their
total production in 1961. The aim of
the industry should bhe to produce
about 100,000 transistor sets in 1981,

Theft of Documents from Custodian
General’'s Office, Delhi

4673, ] Shri M. B. Thakore:
7 Shri Ram Sewak Yadav:

Will the Minister of Rehabilitation
and Mfno-ity Affairs be pleased to
refer o the reply given to Unstarred
Quertion INo. 1842 on the 16th Mareh,
1961 and state:

(a' whether the vietim who suffer-
ed due to theft of judicial documents
from Custodian General’s office, Delhi
has since been adequately compen-
suted;

thy if so, the details thereof; and

2y (¢) f not, the step: proposed to be
taken”

‘The Minister of Rehabllitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Tl person concerned
mz. the appellant Jdid not suffer any
loss as his app-ii was disposed of
judicially after obiaining a duplicate
copy of the M orandum of appeal.
Therefore ther:  was no cause for
cempensating . o nor did he demand
any compensation.

(b) and (c). Do not arise.
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Quarters in Srinivaspuri and
Andrews Ganj

4674. Shri B. K. Gaikwad: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that all the
accommeodation available in the Gov-
ernment colonies of Srinivaspuri and
Andrews Ganj have been given to the
persons sanctioned out-of-turn allot-
ment;

(b) if so the reasons therefor: and

(c) if not, the number of quarters
allotted to persons falling in the gene-
ral pool in the {wo colonies
separately?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) to (c¢). In Srinivasapuri
there are 1,004 quarters in the gene-
ral pool. Of these 740 wcre allotted
in-turn and 264 out of turn. In
Andrews Ganj there are ! 065 quar-
ters in the general pool. Of these
872 wero aliotted in turn and 193 out
of turn. Out of turn allotments have
heen  made in hard and deserving
cases after scrutiny of each case by
the Committee set up for this purpose.

Claims of Sindhi Displaced Persons in
Gujerat

4675. Shri M. B. Thakore: Will the
Minister of Rehabilitation and Mine-
rity Affairs be pleased to state:

(a) whether 1t 1s a fact that many
applications for claims have been
pending in the Rehabilitation Ministry
for Sindhi displaced persons settled
in Mehsana District (Mehsana and
Sidhpur and other places), Gujerat
State;

(b) if so, the nature of the claims
and the amount involved; and

{¢) whether Government propose
to decide the cases immediately and
pay the claimants without delay?

The Minister of Rehabllitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) About 238 claims were
originally registered in the wvear 1930
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from Mehsana District (Meghsana and
Sidhpur) of Gujerat State. All claims
applications filed under the Claims
Act of 1950 were disposed of long ago
and even the Act under which they
were flled has expired.

(b) and f/c). Do not arise.

Industrial Museum at Bangalore

468%6. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

ta) whether a permanent industrial
muscum at Bangalore is nearing
completion;

(b) if so, when it will be completed;

(c) whether more such museums
are proposcd to be set up during the
Third Five Year Plan; and

(d) if so, how many and where?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
information is being collected from
the State Government. A statement
will be placed on the Table as soon
as practicable.

(c) and (d). A proposal to set up
a Handicrafts Museum at Delhi and
proposals from some State Govern-
ments to set up Rural Crafts Museums
in community development areas
during the Third Five Year Plan are
under consideration,

Industrial Estates

4677. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether establishment of more
industrial estates was suggested at a
recent two-day conference of manu-
facturers in New Delhi; and

(b) if so, how many more indus-
trial estates sre proposed to be set
up in the Third Five Year Plan in
different States and Union Territories?

The Minister of Industry (Shri
Manubhai Shah): (a) As we have
not received the record of proceed-

ings of the conference, we are not
aware of the suggestion.

(b) About 300 industrial estates
are likely to be set up all over the
country during the Third Plan period.

Displaced Political Sufferers in Delhi

4678. Shri S. M. Banerjee: Will the
Minister of Rehabilitation and Mine-
rity Affairs be pleased to <iate;

(a) whether displaced  political
suffercrs settled in the Union terri-
tory of Delhi have been allotted cheap
residential  plots  in  Lajpatnagar
No. IV, New Delhi and also given a
cash grant of Rs. 500 each for the
construction of their houses during
the vears 1957-1080;

{b) what is the total number of
such allottees:

t¢) whether all of them have been
pivid the house building grant;

{d) if not, what action Government
have taken to pay the house building
gran' ‘o such allottees whom the
allounents have alreudy been made
but the grant has not been paid; and

te) whether  Governmeny propose
to extend the benefit of allotment to
such other bona fide displaced politi-
cal sufferers seitled in Delhi who
could not apply for it ecarlier”

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). 42 displaced
politica! sufferers were allotted built
up accommodation and 159 wereg
allotted small plots in Lajpat Nagar
or Kalkaji. A cash grunt of Rs. 500
for construction of a house could also
be given to the displaced political
sufferers. Where the grant was given
to a claimant allottee, the amount so
paid was recoverable from his claim
compensation.

(c) 75 political rufferers have bheen
paid the cash grant of Rs 500 cach
during 1957-60;

(d) The remaining political sufferers
do no. appesar to have applied for
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the payment of the grant presumably

because they were not eligible for
such assistance.

(e) No. No new applications are
being entertained now.

Air-litting of Supplies to NEFA

4679. Shri Harish Chandra Mathur:
Will the Prime Minister be pleased
‘to refer to the reply given to Starred
‘Question No. 1829 on the 19th April,
1961 and state:

(a) what were the terms advertised
before the contract for air-lifting of
supplies to NEFA was given to the
Kalinga Airlines;

(b) how many tenders were sub-
‘mitted and the agency that scruti-
nised the tenders and recommended
the terms;

(c) the amount so far paid to the
present contractors:

(d) the antecedents and qualifica-
‘tions of the present contractors;

(e) the complaint, if any, received
-against them; and

(1) the nature of
action taken thereon?

complaint and

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) A copy of the tender
notice advertised by the North East
t*rontier Agency Administration is
ilaced on the Table of the House.
i See Appendix VI, annexure No. 90].

(b) Only one tender was received.
1t was scrutinised and the terms were
recommended by a Board of Officers
‘which included a representative of
the Director General of Civil Avia-
‘tion, the Financial Adviser, NEFA and
Nagaland and the Legal Adviser,
NEFA and Nagaland.

(¢) Rs. 40,13,098 were paid to the
Company during 1960-61. They have
received Rs. 6,26,005 in the current
financial year.

(d) Kalinga Airlines is a completely
Indian concern. Shri B. Patnaik is
the Director of the Company. All
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members oY the crew with the excep-
tion of one person are Indians.

(e) and (f). Certain allegations of
mal-practices and irregularitics were
received against the Kalinga Airlines.
The Government appointed a Com-
mittee to investigate into them. A
statement giving the allegations, the
findings of the Committec and the
action taken against the persons
involved was placed by the Deputy
Minister of Civil Aviation on the
Table of the House on the 31st Decem-
her, 1960.

Air-lifting of Supplies to N.EFA.

4680, Shri Amjad Ali: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 1629 on the 19th April, 1961 and
state:

(a) what is the percentage of losses
allowed to the Kalinga Airlines under
their  existing  supply dropping
contract;

(b) how does it compare with
similar losses allowed to Indian Air-
lines Corporation and the Indian Air
Force;

(¢) whether Kalinga Airlines have
carried out air dropping of supplies
in Mizo Hills, Manipur and Orissa;
and

(d) if so, what was their perform-
ance?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Four per cent,

(b) In an earlier contract, the L. A.C.
were allowed losses to the extent of
3} per cent. No such percentage of
losses was prescribed for airlift by
the 1.AF.

The total losses sustained by the
Kalinga Airlines during 1960-61 have
not yet been finalised. It is not,
therefore, possible to make any com-
parison with the losses sustained by
the I.LA.C. and the I.AF.

(c) Yes. !
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(d) A statement showing the
month-wise figures of freight lifted
to areas in NEFA, Mizo Hills of
Assam, Manipur and Orissa between
July, 1960, and April, 1961, is placed
on the Table of the House. [See
Appendix VI, annexure No. 81].

Valuables of Unauthorised Occu-
pants in Government Premises

4681. Shri Ram Sewak Yadhav: Wil]
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that valu-
ables of unauthorised occupants in
in Government premises are lying
with the Estate Office; and

(b) since how long and in how
many cases?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). Certain be-
longings of unauthorised occupants of
Government premises, who had been
evicted in pursuance of action under
the Government Premises (Eviction)
Act, 1950 and the Public Premises
(Eviction of Unauthoriseq Occupants)
Act, 1958, arc lying stored with the
Directorate of Estates since various
dates ranging from 28th June 1951 to
11th November, 1960 There are 27
such cases,

Evacuee Property

4682. Shri Ram Sewak Yadav: Will
the Minister of Rehabllitation and
Minority Affalrs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2140 on the 8th April 1958
regarding Evacuce Property and state:

(a) whether any application under
section 27(1A), of the Administration
of Evacuee Property Act is missing
from the record: and

(b) if so, whether no date of hear-
ing has been fixed in this case so far?

The Ministey of Rehabilitation and
Minority Affairg (Shri Mehr Chand
Khanna): (a) and (b). So far as this
Ministry is aware no such application
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is missing from the record. If a parti-
cular case is brought to the notice of
the Ministry the matter will be looked
into,

Gurkhag in Indianp Army

4683. Shri Assar: Will the Prime
Minister be pleased to state:

(a) whether there is any agreement
with the Government of Nepal regard-
ing sending of Gurkhag in the Indian
army to other countries; and

(b) if so, the details thereof?

The Prime Minister ang Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b), The Government
of India have agreed to inform the
Government of Nepal about the des-
pach of Gurkha troops in the Indian
Army on active service out of India.

Compensation to the Widow of Shri
Shankar Pillal

4684 Shrimati Manjula Devi: Will
the Prime Minister be pleased to state:

(a) whether any compensation is to
be paid to Mrs. Pillai, the widow of
Late Shri Shankar Pillai of the Indian
High Commission's Office in Canada
who has recently been killed at
Ottawa; and

(b) it so, how much?

The Prime Minister anqd Minister of
External Affairs (Shri Jawaharlal
Nehru) (a) and (b), This matter js
under active consideration by Gov-
ernment,

Shortage of Raw Material for Small
Industries in West Bengal

sess. J 8hri P, C. Borooah:
| sari Aurobindo Ghosal:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government'sy attention
has been drawn to the news item In
the Economic Times of the 20th April,
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1961, regarding the shortage of raw
material for small industries in West
Bengal;

(b) if so, what is Government's
view in thig regard; and

(¢) what action is being taken to
ease the situation?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir.

(b) and (c¢). During the past few
years the development of small scale
industriegs has been extremely rapid
with the result that demands of cer-
tain industries, particularly those
which are metal-based and require
imported raw materials, components
etc, has been growing faster than the
supplies available and the gap could
not sufficiently be covered by imports
due to foreign exchange limitations.
This shortage is felt by small indus-
tries all over India including West
Bengal.

A sub-committee has been set up by
the Standing Committce of the Small
Scale Industries Board to look into the
shortage of controlled raw materials
in the country for the small scale units
and also to give a report to the Board
regarding ways in which the problem
could be tackled.

To meet the immediate needs of
small units all over the country and
to relieve the difficulty, the following
steps have been taken:

' (a) Import of 40,000 tons of steel
in categories of sheets, wire
and wire rods has
been arranged through the
S.T.C. for distribution and
delivery before June, 1861 to
small scale units exclusively,
The allocations have already
been made to the Directors of
Industries of the States, Im-
port of 3000 tons of Tin Plates
iz also being arranged.

(b) The Small Industrial units can
draw materialy against thelr
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pending quota certificates
from the 90,000 tons of differ-
ent categories of steel includ-
ing sheets and wire procured
by the Iron and Steel Cont-
roller under barter deal, The
Directors of Industries of all
the States have been informed
accordingly.

(¢) The planning and despatch of
steel amounting to 1|3rd al-
location of sheets, wire, plates,
bars and rods in each half
year under the S.SI Quota
will be arrangeq by the Iron
and Steel Controller on high
priority basis,

(d) A further import through the
ST.C, of 1 lakh tons of steel
in categories which are ex-
pected to be in short supply
is being considered for distri-
bution exclusively to S.S.I.
units during 1961-62. The
Ministry of Finance have heen
approached for release of the
necessary rupce exchange for
this purpose,

Copper and zinc are released to
small scale units on the basis of the
recommendations of the State Direc-
fors of Industries, having regard to the
importance of the item of manufacture
and the past consumption of the metal
by the unit concerned. However,
inspite of the existing tight foreign
exchange situation, allocations of
copper and zinc to small scale indus-
trial units in the country as a whole
are being progressively increased. The
small scale industrial units in the
country ag a whole are at present re-
ceiving about twice as much metal as
they used to consume in 1956,

Tin is not distributed by Govern-
ment. It is imported by the Established
Importers and is available in the
market.

Employers’ Federation of Indla
4686 Shri P. C. Borooah: Will the
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Minister of Labour and Employment
be pleased to state: '

(a) what major observations|sugges-
tions were made in the 28th Annual
General meeting of the Employers'
Federation of India held recently in
Bombay, in regard to Government’s
wage policy; and

(b) what is Government's attitude
lowards them?

The Deputy Minister of Labour
(8hri Abid All): (a) and (b), The
views expressed by the 28th Annual
General Meeting of the Employers'
Federation of India have already been
published in the Press. The wage
policy of the Government as enunciat-
ed in the Five Year Plans takes into
account views of the Employers’ and
Workers’ Organisations and all other
relevant factors,

Exemption of Sales-Tax on Ores
for ST.C,

4687. Shri Chintamoni Panigrahi:
Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether the State Trading Cor-
poration has been exempted from
paying sales tax on ores purchased

from its associates;
-

(b) whether it is a fact that the
mine owners in Orissa are being
charged sales tax on oreg sold to State
Trading Corporation;

(c) if so, how much they are being
charged; and

(d) whether any representations
have been received from the mine
owners from Orissa in this respect?

The Deputy Minister. of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) to (d), Precisc information is
not available and is being collected
from the Regiona] Office of the State
Trading Corporation, It will be laid
on the Tabl: of the House in due
course,

Small-scale Indusirieg in Mysore

4688 Shri Sugandhi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how many small-scale industries
were started in Mysore State under
the Small-scale Industries Scheme
since the launching of the scheme in
Mysore State, year-wise; and

(b) the particularg of the aid given
by way of loans to such industries in
Mysore State and through what
sources?

The Minister of Industry (Shri
Manubhai S8hah): (a) Since the intro-
duction of the small-scale industries
scheme in Mysore State during the
Second Five Year Plan period, about
900 new small-scale units were esta-
blished. On an average about 150 to
200 units are reported to have been
established during each year.

(b) An amount of Rs. 10845 lakhs
as loan has been advanced to the
Small Scale Units upto March, 1881,
The sources of the same are given
below:

Rs.
(1) State Bank of India 20,00,000

(2) State Ad to

Industries Act 27,83,450
(3) Mysore Central

Coopcerat ve Rural

Industrial Finance

Bank Ltd, 41,568,135

(4) Mysore State Finance
Corporation, 18,02,000

Total: Rs. 108,44.580=
Cement for Orissa

4689. Shri Chintamoni Panigrahi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity of cement in bags
allotted to Orissa in January, Febru-
ary, March and April, 1061 separately;

(b) the quantity of cement des-
patched to Orissa during these four
months separately by rail; and

(c) the dtmand for cement in Orissa
at present?
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The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
quantity of cement allotted and des-
patched in bags to Orissa since Janu-
ary 1961 is given below:

Month Allotment Depatches
(in bags)
January 1961 1,894,000 2,968,860
February 1061 2,54,000 2,04,360
March, 1061 1,894,000 2,23,240
April, 1961 1,94,000 (Figures not
available)

(c) 28,220 metric tonnes or 5,24,400
bags per month,

DY and D II Quarters

4690, Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the number of quarters of cate-
gories DII and DI (both regular and
special) which will be available for
allotment in DelhilNew Delhi on the

1st May, 1961 and the areas where
they are located:;
(b) the total number of Central

Government officers in Delhi|New
Delhi as on 1st May, 1961 who though
entit!~4 tn DI class of accommodation
are allowed to occupy ‘G, ‘F', or F
class of quarters separately;

(c) the number of officers mention-
ed in part (b) who will be allotted
accommodation referreq to in part (a)
and when;

+ (dy upto which year the allotments
will cover in terms of priority date:

(e} whether preference for localities
indicated by applicants will be kept in
view while making al'otments; and

(Y if not, the reasons therefor?

‘The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chanda): (a) No '‘DIT' or DI' class
quAarters are under construction,

{b) Out of the officers entitled for
‘D" clasy accommodation, 98 are oc-
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cupying ‘E' class quarters, 17 are
occupying - ‘F’ class quarters and 1
officer is occupying ‘G’ class quarter.

(c) The question does not arise.

(d) No officer with a ‘priority date"
prior to 1st April, 1953 ig waiting for
allotment of accommeodation either in
DI or in DII class of accommodation.

(e) ang (f), Preferences stated in
the applications are kept in view at
the time of allotment subject to avail-
ability of accommodation in the locali-
ties preferred.

Fducation of Plantation Workers

4691, Shri R. Narayanaswamy: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the progress made in educating
the plantation workers with the help
of Labour Welfare Fund during the
Second Five Year Plan period; and

(h) the amount spent thereon during
this period?

The Deputy Minister of Labour
(Shri Abid AlD: (a) and (b). The
reference is presumably to the provi-
sions of the Plantations Labour Act in
respect of educational facilities for
the children of workers. The adminis-
tration of those provisions is the res-
ponsibility of State Governments, and
information regarding the progress
made in each State is not available.

Refinery Gas for Trombay Fertilizer
Project

4692. Shri P, C. Borooah: Will the
Minister of Commerce and In-
dustry be pleased to state:

(a) whether a contract has recently
been signed between the Fertilizer
Corporation of India and the Burmah
Shel! for the supply of refinery gas
for the Trombay Fertilizer project;

(b) if so, how much of gag is to be
suprlied; and
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{c) on whai terms? B

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes,

(b) 580,00 x 106 Kilocalories/annum.

(c) A copy of the Agreement has
been placed in the Lok Sabha Library,

Indian Productivity Team's Visit

Abroad

4693. Shri P. C. Borooah: Wil] the
Minister of Commerce ang Industry
be pleased to state.

(a) whether an Indian Productivity
Team on Industrial Management re-
cently visited West Germany, the
UK. and the USA;

(b) if so, whether it has submutted
a report; and

(¢) what are their
mendations?

The Minister of Industry (Shril
Mapnubhai Shah): (a) and (b). Yes,
Sir.

main recom-

(c). A statement giving the main
recommendations of the tcam is laid
on Lhe Table of the Houses |[Placed
in Library. See No. LT-2968/61] Copies
of the Report are being sent to the
Librery of the Parliament,

All India Organisalion of Industrial
Employers

4604. Shri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the President of the
All India Organisation of Industrial
Employers in his presidential address
at the 28th Session of the Organisation
pleaded for reorientation of the
Government's labour policy;

(b) if so, what were the basic modi-
fications suggested; and

(¢) what is Government's attitude
towards the seme?

The Deputy Minister of
(Shri Abld Ali): (a) Yes.

Labeur

(b) The presidential add ¢.s may
please be looked up.

(c) Government takes all such ob-
servations and recommendationg into
account while dealing with particular
problems.

All India Manufacturers' Organisation

4696. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what major recommendations/
suggestions were made at the All
India Manufacturers' Organisation at
their recent conference in New Delhi;
and

(b) what is Government's decision
about the same?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). All
such speeches, statements and resolu-
tions from different bodies are ox-
amined continuously amd wherever
beneficial they are taken into consider-
ation while policy making decisions
are made.

Indigenous Cotton Quotas for Mills

4697. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether therc has been delay
in the announcement of the indigen-
ous collon quotas for Miils, resulting
in large accumulation of cotion stocks
in different parts of the country; -

(b) if so, to what extent; and
(c) the reasons for the delay?

The Minister of Indusiry (Shri
Manubhai S8hah): (a) No, Sir.

(b) and (c). Do not arise.

4698. Shri Tangamani: Will the
Primg Minist~r be pleased to state:

(a) whether it is a fact that nesrly
600 officers of the non-gazetted cadre
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in Pondicherry have not received any
increment in their salary since de
facto transfer of the former French
possession;

(b) if so, the reasons for the same;

(c) whether the Pondicherry
Assembly passed a unanimous resolu-
tion in October, 1960 recommending
increase of Rs. 35 P.M. following
Pondicherry Assembly Finance Com-
mission’s recommendation on Rs, 25;
and

(d) what steps are proposed to be
taken in this regard?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) No. All permanent em-
ployecs including the officers of the
non-gazetted cadre are in receipt of
periodical increments in their res-
pective scales of pay as admissible
under the rules.

(b) Does not arise.
(c) Yes.

(d) The matter is still under ex-
amination,

Allotment and Transfer of
ment Bullt Properties

Govern-

4699. Shri P. L. Barupal: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that Gov-
ernment do not interfere in family
disputes arising out of allotment and
transfer of Government built pro-
perties; and

(b) if so, whether Government can
revise the original allotment order
and re-transfer the property in the
joint name of present occupants when
the property stands in the exclusive
name of one person to whom it has
been given in lieu of his due com-
pensation and also when he has paid
nearly all dues to Government such as
rent and cost?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). The Govern-
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ment do npt interfere in family dis-
putes arising out of allotment and
transfer of Government built pro-
perties. If any specific case is brought
to the notice of the Ministry, it will
be looked into.

Indian Engineering Goods to Zanxzibar

4700. Shri Aurobindo Ghosal: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the Zanzibar importers
have expressed their dissatisfaction
with Indian engineering goods to a
delegation of State Trading Cor-
poration which recently visited that
country; and

(b) if so, what is their complaint
and what steps have been taken Lo
remove the same?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A few importers of
Hardware in Zanzibar expressed to a
visiting officer of State Trading Cor-
poration their dissatisfaction regard-
ing the quality of Indian Locks, hinges
and Tower bolts etc. supplied by Cal-
cutta merchants. The hinges, were
too heavy compared to the standard
English quality and the locks and
tower bolts were not of an uniform
quality. Similarly water tap fittings
were defective in quality. The atten-
tion of the Engineering Export Pro-
motion Council has been drawn to
these complaints, so that they could
take up the matter with the manu-
facturers with a view to rectifying the
defects.

Students attending Cinema Shows

4701. Shri D, C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether students are allowed
admission into matinee shows of
cinema houses in Delhi;

(b) whether it is a fact that the
matinee shows have led students to
play truant and to absent themselves
from classes in schools and colleges in
Delhi; and
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(c) the steps taken to prevent stu- ¢ | g9 sgfer § e
dents and youngmen from attending ™ , , ,{:‘
the matinee shows? HgrEaT ® Wrtg forewyw & 51

T |

The Minister of Information and
Broadcasting (Dr, Keskar): (a) Under :‘q’.‘{m{ 1850 ¥, wfroar wft
clause (xii) of Rule 45 of the Delhi = R -
Cinematograph Rules, 1853, no person T & Al EIE A
below the age of 18 years shall be gt w1 wfafafea s & fag
admitted to any show commencing : e
before 500 p.m., except on a Satur- ‘5" s a L bl ﬂi 0
day, a Sunday, a holiday, notified by ’Fff ar 9T |
the Chief Commissioner, or any day
beginning from the 1sy of May to the wfaar %1 ¥ wa faaaT teke
14th of July. # sfrerr ) v ¥ AW YT w0

I froft afww, off wee Wl

(b)Y and (c¢). Do not arise.
qX fadw syem & suwfa, IR

afezar st « fadw-amn o TSI @ |
¥9oR. ﬂ.tﬂ.mm:ﬂ’qf T m*ma
[ st ax qwk &k g w0 nq(ﬁ)gmrmmnw:r
fe ot fear mr, 7@ W RT 8
() fog® 3 awt & wfaen
o va @ fdw @ @ A y g
gfrcar w1 & a1 agT & w4 teusw .+ ¥RRe0e
7 safer 39k A9 W@ pexe # . 3 ¥Ye0e
teto ¥ . YRo,000

g A o odgw Tg & et
arefry foreenes o ad & of
T ST qraT W vy & s
Tt & "arg A W@ A 9T 9

ployment be pleased to state:

IAET WA IA sgiwEy f
fem 7 vy w4 aff *r af

e w0 aqr dfrew s (w) fader Haem ¥ WA
(s wagToTY AgE) : (F) teus, fr2efy T ®1 AW femr o9
8%, 1850 ¥ wiwoar WY dgwr -
:qh a, laﬂ i fre ‘I':: Rickshaw Pulling
qfroar WA ¥ W QEETY Shri P. C, Borooah:
mfgr 7% wrq Tar wg Sfroar 416 shri Ram Krishan Gepta:
o & it afexr, H wmTe Will the Minister of Labour and Em-

T & TEeg (3) how far the regulatory/preven-

tive measures taken in pursuance of
K P 31T & @9 3T & Foh Government's declsion to abolish
afay - fY My rickshaw pulling gradually have been
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successful in the different Union terri-
tories;

(i;) whether certain legal hurdles
have raised their head in the way of
such measures;

(¢) whether there is a co-operative
movement in Delhi and other Union
territorics to replace the rickshaws
by auto-rickshaws, and to what extent
has it been successful with particular
refercnce to Delhi; and

(d) what encouragement, if any, is
afforded to this movement by Gov-
ernment?

The Deputy Minister of Labour
(Bhri Abid Ali): (a) to (d). The
rickshaws are being plied in large
numbers not only in towns but also
in rural areas. The information asked
for is not available and its collection
is not considered worth the time and
labour involved in the same,

12.17 hrs,

MOTION FOR ADJOURNMENT
Lock-out IN SwabpesHl CoTToN MILLS

Mr, Speaker: | have got notice of an
adjournment motion” by Sarvashri
Banerjee and Tangamani saying:

“Immediate need to discuss the
serious situation arising out of
illegal lock-out in Swade<1i Cotton
Mills, Kanpur resulting i1 playing
off of more than 10.000 workers.
The situation is bound to deterio-
vate further after the statement
of the State Labour Minister re-
garding failure of the talks. As
the dispute pertains to the in-
tensification of work-load and code
of discipline centre's intervention
is absolutely essential to solve this
matter. Centre is in possession
of all facts and has also moved.”

1 have been shown a paper cutting
saying:

“Workers are blamed for failure
of talks. UJP. Minister's state-
ment on Kanpur Mill Lock-out™
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Prima facie it looked to be a State
subjeet and I’ wanted to rule it out.
Bu; the hon. Member said that he
would convince me that this matter
involves the responsibility of the
Centre. Let me know how it does.

Shri 5. M. Banerjee (Kanpur): I
have also very carefully read the
statement made by the U.P. Labour
Minister in the U.P. Assembly yester-
day. I have also got this telephonic
message from Kanpur.

Mr. Speaker: How is this a Central
subject?

Shri S. M. Banerjee: I am coming to
that point.

Mr. Speaker: That is the first thing
I want to know. If he is not able to
satisfy me on that point he will not
have jurisdiction to say other things.

Shri S. M. Banerjee: How can I do
so unless vou rive me at least one
minute?

Mr., Speaker: Why should I give
him time to speak about an irrelevant
matter? Let him first satisfy me
about that.

Shri S. M, Banerjee; How can I
satisfy you unless I speak? I am un-
able to satisfy you unless I am allow-
ed to speak. My submission about
the intensification of work-load is
only this that duty hours have been
fixed in a particular mill. Now
whenever the employer wants {; in-
crease the duty hours it -hould be
done by mutual agreement or by ref-
erence to Government. In this par-
ticular case a committee was formed
in 1953, The committee never met
The Swadeshi Cotton Mills is the only
mill which has started g nine-hour
shift. They have increased it by four
hours. The whole thing was asked
to be referred to arbitration. The
workers' point was that the matter be
referred to arbitration but till such
time as the arbitrator decides any-
things status quo must be maintained.
We have taken decision after decision
in the 16th and the 17th Labour Con-
ferences that when this question of
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work-load being intensifieq is taken
up the workers' point of view should
be taken into account.

The second thing is about this
illegal lock-out. The strike notice
was given legally. They declared the
lock-out and refused to have negotia-
tions. After all, this is an illegal
lock-out. I do pot wish to impute
any motives to the State Government,
but unfortunately the State Govern-
ment has issued a statement which,
to my mind, is one-sided. The Cen-
tral Government hag been apprised of
the matter by me and the Union and
I would request the hon. Minister to
institute an impartial enquiry into the
dispute. I would request you to
kindly allow this motion.

Shri T. B, Vittal] Rao (Khammam):
This is a simple matter.

Shri Tyagi (Dehra Dun): After
hearing the hon. Member, have you,
Sir, decided whether it is relevant or
not. 1 wish to know your ruling.

Mr. Speaker: I am not going to give
my ruling.

Shri Tyagi: On a point of order: is
it in order?

Mr. Speaker: There is no point of
order. 1 was hearing the hon. Mem-
ber with a view to understanding his
point,

Shri Tyagi: On a point of order. 1
beg to submit that this Adjournment
Motion is out of order, because it has
not heen proved.

Mr. Bpeaker: The hon. Member is
becoming a Public Prosecutor here; it
is very wrong. 1 am really surpris-
ed at the manner in which the hon.
Member is jnterfering. When an Ad-
journment Motion has been tabled, I
want first to be satisfied whether this
House has jurisdiction over that sub-
ject. As far as I am aware, it is a
State subject. The hon. Member was
trying to say that it is in the Concur-
rent List He was also saying that
the State Government had not looked
into the matter. [ wanted to find
out, whether, if it is in the Concurrent
List, we have only the power to legis-
late or interfere in the executive
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work. That is the point which I was
considering. In the meanwhile Shri
Vittal Rao, from the same Party,
stood up and wanted to strengthen
their case.

Shri Raghunath Singh (Varanasi):
Not from the same party.

Mr. Speaker: Let him belong to any
party.

After hearing Shri Vittal Rao, if
Shri Tyagi, or any other hon. Member
wanted to say or suggest to me as to
what I ought to do, I would have
allowed him. It is really surprising
that he wants to regulate the pro-
ceedings of this House.

Shri Tyagl rose—

Mr. Speaker: Order. order. I must
be allowed to proceed as I think pro-
per, to hear any Member in this
House. No hon. Member shou'd say:
“You ought not to hear him.” It ia
for me to decide ultimately. 1f Shri
Tyagi also wants to have a say, 1
would have allowed him.

Shri Tyagi: May I respectfully sub-
mit, Sir, that I only wanted to know
whether the Chair was convinced
after iistening to the arguments of the
hon. Mcmber whether it is relevant or
not. If the Chair requires another
speech for that, I have no objection.

Mr. Speaker: Am I to consult my
legal adviser from minute to minute
whell:cr an hon. Member's arguments
are convincing or not. The very
fact that 1 allowed another hon. Mem,,
ber to speak shows that I wanted
further elucidation.

8hri T. B. Vittal Rao; Sir, nobody
can work for more than eight hours,
except under special circumstances,
and that even for 5 very limited
period. How is it that the authorities
of this Mill have been permitted to
work for nine hours throughout.
Though the industrial relation aspect
of it may be the responsibility of the
State Government, the general In-
terest of the working hours under (ho
Factories Act is the responsibility of
the Central Government.
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Mr. Speaker: Does Shri Tyagi want
to say anything?

S8hri Tyagi: Nothing, Sir. When
the hon. Member rose, I was under
the impression that he was going to
speak on the merits of the Adjourn-
ment Motion, Therefore, I raised a
point of order. Since he was speak-
ing on its admissibility, I have nothing
to say.

The Deputy Minister of Labour
{8hri Abid All): Sir, the matter is
within the State sphere. However, on
the basis of the information obtained
from them, I have to make the follow-
ing statement,

Following the dispute in 1853 about
the shift time working in the Mills,
the Regional Conciliation Officer,
Kanpur, intervened and brought about
a settlement regarding the revised
shift timings. This came into force
from February 21, 1854, Since then
‘the work in the Mills has been conti-
nuing on that basis.

On March 8, 1%1, the Suti Mill
Mazdoor Sabha gave notice that if the
shift timings were not changed to
those in existence before 19054, the
workers would go on strike from
March 25, 1881. On workers' request
the State Government called a meet-
ing of the old Board which had
brought about the agreement in 1854
At the Board's moutling the workers
failed to give any convincing reasons
for the revision. The Board did not
think it proper to make any change
for the time being and wanted addi-
Jlional data to be considered at its
next meeting. The management's
representatives agreed to refer the
matter to arbitration but the workers
did not agree; they did not also ac-
.cept the management's offer to curtail
the Monday shift by one hour. The
‘workers showed an unreasonable atti-
tude by turning down both the offers.
They went on strike at 2 pm. on
March 25. Subsequently, they start-
ed work late and left their jobs earller
‘than the scheduled timings. This
was repeated on a number of days
between April 1 to 17. The workers
also resorted to go-slow by reducing

«
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the speed of motors. Some costly
electric motors were also burnt out
and there was indiscipline in the
mills, The management thereupon
declared a lock-out from Monday, the
1st May.

for Adjournment

The State Government offered to
refer the matter to conciliation under
the U.P. Industrial Disputes Act, but
the union leaders have pot yet con-
veyed their acceptance. According
to the State Government the action of
the workers was ‘absolutely unjusti-
fied' and the strike was illegal; it was
also against the Code of Discipline.
The union was warned about it.

The subject being within State
sphere their Industrial Relations
Machinery is continuing efforts to
settle the dispute early.

Shri K. N. Pande (Hata): May I
know whether it is a fact that the
working hours were jncreased because
of the agreement of the parties? Did
not the party, to which my hon. friend
Shri S. M. Banerjee belongs, agree to
it?

Shri S, M, Banerjee: On a matter
of personal explanation, Sir. Since
those leaders are not here, I have to
safeguard their interest.

Mr. Speaker: Order, order. I am
not going to allow. The hon, Mem-
ber wrote to me that this is the last
day of the session, and as the House
would be adjourned he would not
have occasion to raise it. Therefore,
I allowed a stalement to be made,
Both in the beginning and in the
end the Minister reiterated the fact
that this is purely a State subject,
some proceedings are going on, but
that the strikers were recalcitrant.
There is nothing that can be done
here. I wanted to see whether any
light would be thrown on the subject
as to how far the Central Government
is responsible for this. The Central
Government is not responsible and I
withhold my consent,

Shri K. N. Pande: My question has
not been answered.
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Shri Abid Ali: I have already said
that it was a unanimous agreement of
the parties concerned.

Shri 8. M. Banerjee: Sir, it was only
for three or four months that an
agreement was drawn up in 1953 by a
party which did not enjoy the confl-
dence of the workers. This agree-
ment was reached because, it ‘was
said. there was a crisis in the textile
industry at the time. Now, they are
flouting all government orders and
the Deputy Minister says that the
contention of Mr. Pande is correct.
If the Centre were to forget the in-
terests of the workers as against the
interests of the employers, what s
going to be the fate of labour?

Mr. Speaker: Let us now take up
the next item,

12-29 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE.

{i) STRIKE OF BUILDING WORKERS IN
DrLr

Shri Balraj Madhok (New Delni):
Under Rule 187, I beg to call the
attention of the Minister of Labour
and Employment to the following
matter of urgent public importance
and I requesy that he may make a
statement thereon:

The recent strike
workers in Delhi.

The Deputy Minister of Labour
(Shri Abll All): On the 20th Septem-
ber, 1980, the Delhi Administration
issued a Notification under the Mini-
mum Wages Act, 1948, revising the
minimum rates of wages notified ear-
lier under the Act for employ-
ment on the construction or mainten-
ance of roads or in building opera-
tions in the Union Territory of Delhi.
These became effective from the 1st
November, 1960.

On the 11th April 1961 about 600
workers falling within the State

of building
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of Urgent Public
Importance
sphere resorted to a strike on the
ground that employers in building
operations had not implemented the
notified revised rates. After two days
all these workers returned to duty.
Four days later, building workers
both in the State and Central spheres
went on strike demanding payment of
the rates as revised by the Delhi Ad-
ministration. In the State sphere the
strike has already ended, and in the
Central sphere also it does not now
exist.

The strike in certain Central sphere
undertakings under the Minimum
Wages Act was mainly over the issue
of the upward revision of wages.
Necessary action has already been
taken to revise the rates of wages
fixed under the Minimum Wages Act
for workers in the Central sphere
also.

Shri Bal Raj Madhok: What new
wages have been fixed?

Mr. Speaker: There are five more
Calling Attention notices. Under
Rule 197 (3) not more than one Cal-
ling Atiention potice could be admit-
ted for the same day. But today
being the last day, flve other Calling
Attention notices are put down on the
Order Paper and the statements in
respect of them may be laid on the
Table of the House by the Minister
of Irrigation and Power, Minister of
Labour and Employment, Minlster of
Commerce and Industry and Minister
of Works, Housing and Suply as s

usual in such cases.
-

(1i) VISIT OF PAKISTAN WATER RESOU-
RCES EXPIRTS TO CALcUTTA Pomtr

The Minister of Irrigation and
Power (Hafix Mohammad [Ibrahim):
Sir, I beg to lay the statement on the
Table [See Appendix VI, annexure
No. 92].

(if) VIBIT or PAKISTANT WATER REKOU-
IN RANIGANJ COAL BELT AREA

The Minister of Labour and Em.
ployment and Planning (Shri Gulsari-
lal Nasda): Sir, I beg to lay the
statement on the Table. [See Appen-
dix VI, annexure No, §3].
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(iv) ACCUMULATION OF COTTON WITH
TRADERS AND GROWERS

The Minister of Indusiry (Shri
Manubhai Shah): Sir, I beg to lay
the staiement on the Table, [See Ap-
pendix VI annexure No. 94],

Shri P. R. Patel (Mehsana): Sir,
may I ask for a clarification?

Mr. Speaker: He might write to the
Minister and obtain the information.

(v) REPORTED MISSING OF CERTAIN
ITEMS FROM MAGAZINE oF CPWD
FronTIER DIvisioNn oF NEFA

Minister of Works, Housing and
Supply (Dr. B. Gopala Reddi): Sir, I
beg to lay the statement on the Table.
[See Appendix VI, annexure No. 85].

(vi) CAUSE OF FLOODs IN ALIPUR BLOCK
AREA

Hafiz Mohammad Ibrahim: Sir, 1
beg to lay the staleracent on the Table.
[See Appendix VI, annexure No. 96].

12.32 hrs.

PAPERS LAID ON THE TABLE

REPORT OF ORGANISATION AND METHODS
DivistoNn ror 1959-61

The Minister of Parliameniary
Affairs (Shri Satya Narayan Sinha):
On behalf of Shri Jawaharlal Nehru
I¢beg to lay on the Table a copy of
the Report of the Organisation and
Methods Division for the years 1958—
61. [Placed in Library, See No. LT-
2048/611].

APPROPRIATION ACCOUNTS (CrviL)
1959-60 AND AupiT RExPORT, 1961

The Deputy Minisier of Finance
(Shri B. R, Bhagat): On behalf of
Shri Morarji Desal I beg to lay on
the Table a copy of the Appropriation
Accountg (Civil), 1859-60 (including
proforma commercial accounts) and
the Audit Report, 1081 under Article
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151(1) of the Constitution. [Placed
in Library, See No. LT-2049/61].

STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES, PRO-
MISES AND UNDERTAKINGS

Shri Satya Narayan S:nha: I beg to
lay on the Table the following state-
ments showing the action taken by
the Government on various assur-
ances, promises and undertakings
given by the Ministers during the
various sessions of Second Lok
Sabha:—

(i) Supplementary Statement No.
II—Thirteenth Session, 1961.
[See Appendix VI, annexure
No. 97].

(ii) Supplementary Statement No.
V—Twelfth Session, 1960, [See
Appendix VI, annexure No.
98].

(iii) Supplementary Statement No.
IX— Eleventh Session, 1860.
[See Appendix VI, annexure
No, 99].

(iv) Supplementary Statement No.
XIV—Tenth  Session, 1960.
[See Appendix VI, annexure
No. 100].

(v) Supplementary Statement No.
XVIII—Eighth Session, 1959.
[See Appendix VI, annexure
No. 101].

(vi) Supplementary Statement No,
XXII—Sixth Session, 1958.
[See Appendix VI, annexure
No. 102].

InorGANIC FerTiLizer (MoveEMENT CON-
TROL) AMENDMENT ORDER, 1961

The Minister of Agriculture (Dr.
P. 8. Deshmukh): I beg to lay on the
Table a copy of the Inorganic Fertili-
zer (Movement Control) Amendment
Order, 1961 published in Notification
No. GSR. 561 dated the 22nd April,
1861, under sub-section (8) of Section



15789 Papers
3 of the Essentia] Commodities Act,
1855. [Placed in Library. See No.
LT-2956/61].

ANNUAL RerorT OoF HmnoustaAN Hous-
G Factory Lamarep, New DEnm
AND ReEviEw BY GOVERNMENT OF THE
WORKING OF THE COMPANY

The Minister of Works, Housing
and Supply (Dr. B. Gopala Reddi): 1
beg to lay on the Table a copy each
of the following papers: —

(i) Annual Report of the Hindus-
tan Housing Factory Limited,
New Delhi for the period lst
August, 1958 to 31st March,
1960 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon, under
sub-section (1) of Section
839 of th¢ Companies Act,
1956,

(il) Review by the Government of
the working of the above
Company. [Placed in Library.
See No, LT-2957/61).

HESOLUTION CONTAINING GOVERNMENT'S
DECISIONS ON RECOMMENDATIONS RE:
DEVELOPMENT OF SALT INDUSTRY

The Minister of Industry (Shri
Manubhai Shah): I beg 1o lay on the
Table a copy of Resolution No, 18(4)/
50-Salt dated the 3rd May, 1981, con-
taining the Government's decision: on
the recommendations made by the
Committee appointed by the Govern-
ment of India to consider certain
matters connected with the develop-
ment of Salt Industry. [Placed in
Library., See No. LT-2958/61].

SCHEME FOR RECONSTRUCTION OF TRA-
vancore ForwArn BaANKk LrmMrro

Shri B. R. Bhagat: I beg to lay on
the Table a copy of the Scheme for
the reconstruction of the Travancore
Forward Bank Limited and its amal-
gamation with the State Bank of
Travancore, published in Notification
No. S.O. 989 dated the 20th April,
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1861, under sub-section (11) of Sec-
tion 45 of the Banking Companies
Act, 1949. [Placed in Library. See No
LT-2059/61).

Disrracer Prrsons  (CoMPENSATION
AND REHABILITATION) SIXTH AMEND-
MENT Rures, 1961

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): I beg (o lay
on the Table a copy of the Displaced
FPersons (Compensation and Rehabili-
tation) Sixth Amendment Rules, 1961
rublished in Notification No. GS.R
£65 dated the 22nd April, 1961, under
sub-section (3) of Section 40 of the
Displaced Persons (Compensation and
Rehabilitation) Act, 1054, [Placad in
Library. See No. LT-2960/61].

Orissa LAND Rerorms Rures, 1961 ant
Orissa IRRIGATION RuLES, 186!

The Minister of State in the Minis-
try of Home Affairs (Shri Da‘ar): 1
keg to lay on the Table the following
Rules: —

(1) The Orissa Land Reforms
Rules, 1961, published in the
Orissa Gazette Notification
No. 10767-Re-1/61-R dated
the 20th April, 1961, wunder
sub-section (3) of Section 78
of Orissa Land Reforms Act,
1960, read with clause (c¢)
(iv) of the Proclamation dat-
ed the 25th February,K 1961
issued by the President in
relation to the Siate of Orissa.
[Placed in Library, See No
LT-2961/61].

(2) The Orissa Irrigation Ru]‘u
1981 published in the Orissa
Gazette Notification No.
20464-I1T1-W-12/81-R dated
the 2nd May, 1961, under sub-
section (3) of Section 83 of
the Orissa Irrigation Act,
1959, read with clause (¢)
(iv) of the Proclamation dat-
ed the 25th February. 1381,
issued by the President in
relation to the State of Orissa
[Placed in Library. See No,
LT-2062/61].
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[Shri Datar]

Shri Chintamoni Panigrahi (Purl):
With regard to the Orissa Land
Referms Rules that are now placed
here, may I point out this? The other
day the Planning Minister stated in
the House that section 46 of the Onissa
Land Reforms Act was suggested to
be amended. But without the section
being amended, the rules are now
being approved and that is going to
affect section 46 of the Act itself.

Shri Datar: That is entircly a
different matter, At this stage I can-
not make any statement about it.

Shrl Chintamoni Panigrahi: You
were present, Sir. This question was
raised and it was said that section
46 of the Act itself was going to be
amended.

Mr. Speaker: Very well. Then these
will stand automatically amended. As
soon 8g some rules are framed, hon.
Members are aware—] believe it is
so under the statutory obligation in
Orissa also—that the rules have to be
placed on the Table of the House. In
pursuance of it they are doing so;
otherwise the rules will lapse. What
the further consequences are, that
malter may be discussed when the
Bill comes up.

Shri Chintamonj Panigrahi: These
rules were published one month ago
in the Orissa Gazette. Why could it
not have been placed on the Table
earlier in which case we could have
dXlcussed it? Why are the rules
being laid on the Table so late?

Mr. Speaker: There is time for Lhis
discussion later. Therc will be thirty
days.

Shri Chintamoni Panigrahi: Only
on the last day it is placed here.

Mr. Speaker: [ think in two suc-
cessive sessions they must be on the
Table and thirty days have to elapse.
Therefore in the next session it can
be done. In the meanwhile they will
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have ample opportunity. By that
time the other Bill will also come up.
They can think about all that.

S —

12.37 hrs,

STATEMENT RE: ARREST OF
ADIVASI DISPLACED PERSONS AT
ROURKELA

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): On the
24th of April, 1861, while replying to
the adjournment motion regarding the
arrest of Adivasi workers in Rourkela
Steel Project, I had promised to give
this House further information on the
subject. With your permission, Sir, I
place on the Table of the Sabha a
statement which contains the relevant
information. [See Appendix VI, an-
nexure No. 103].

Some hon. Members rose—

Mr. Speaker: Hon. Membeis  will
go through the statement.

12.38 hrs.
COMMITTEE ON GOVERNMENT
ASSURANCES
MINUTES

Pandit Thakur Das Bhargava (Iis-
sar): I beg to lay on the Table the
Minutes of the Twentieth sitting of
the Committee on Government Assur-
ances held during the Thirteenth
Session,

12,38} hrs.

COMMITTEE ON PETITIONS
MINUTES

Shrimatj Uma Nehru (Sitapur): 1
beg to lay on the Table the Minutes
of the sittings (Fifty-first to Fifty-
fourth) of the Committce on Petitions
held during the Thirteenth Session.
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12.38} hre. .
ESTIMATES COMMITTEE

MmuTres

Shri Dasappa (Bangalore): 1 beg
to lay on the Table a copy of the
Minutes of evidence given before the
Sub-Committee of the Estimates Com-
mittee on Public Undertakings and
Minutes of the sittings of the Esti-
mates Committee relating to 116th,
116th, 119th, 120th, 121st, 124th and
132nd Reports on the Ministries of
Transport and Communications,
Works, Housing and Supply, Com-
merce and Industry, Defence and
Food and Agriculture.

12.38% hrs.

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the following two Bills passed by the
Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last made
to the House on the 1st May, 18681:—

(1) The Telegraph Laws (Amend-
ment) Bill, 1061,

(2) The Industrial Employment
(Standing Orders) Amend-
ment Bill, 1061.

12.39} hrs.
ESTIMATES COMMITTEE

HUNDRED AND THIRTY-FIFTH, HUNDRED
AND THIRTY-SIXTH AND HUNDRED AND
THIRTY-SEVENTH REPORTS

Shri Dasappa (Bangalore): I beg to
present the following Reports of the
Estimates Committee: —

(i) Hundred and thirty-fifth
Report on action taken by
Government on the recom-
mendations contained in the
Thirty-eighth Report of the
Estimate; Committee on the
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Ministry of Transport and
Communications (Department
of Transport)—Eastern Ship-
ping Corporation Limited,
Bombay and Western Ship-
ping Corporation Limited,
Bombay,

(ii) Hundred and thirty-sixth
Report on action taken by
Government on the recom-
mendations contained in the
Twenty-third Report of the
Estimates Committee on the
Ministry of Education and
Scientific  Research—Central
Social Welfare Board.

(iii) Hundred and thirty-seventh
Report on action taken by
Government on the recom-
mendations contained in the
Forty-eighth Report of the
Estimates Committee on the
Minidtry of Home Affaifts—
Scheduled Castes, Scheduled
Tribes and Other Backward
Classes.

12.401 hrs.

PUBLIC ACCOUNTS COMMITTEE
THIRTY-S8EVENTH REPORT

Shri C. R. Pattabhl Raman (Kum-
bakonam): I beg 1{o present the
Thirty-seventh Report of the Public
Accounts Committeec on Faridabad
Development Board—Loss in  the
working of the Technical Institute
and the share of the responsibility of
the Indian Co-operative Union for
such losses,

12.41 hrs.
COMMITTEE ON PETITIONS
TweLFTH RePoORT

Shrimatl Uma Nehru (Sitapur): I
beg to present the Twelfth Report of
the Committee on Pelitions.
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12411 hrs.

CORRECTION OF REPLY TO
STARRED QUESTION NO. 785

The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chanda): In answer to Starred Ques-
tion No. 785 on the 8th December,
1860, relating to the Rajasthan Gov-
ernment property in Delhi, it was
mentioned that the ex-ruler had also
one-third share of rent in respect of
Udaipur House. Actually, Udaipur
House ig a State property and no share
of rent is paid to the ex-ruler in res-
pect of this house. Full rent is paid
to the Government of Rajasthan.

12.41} hrs.

STATEMENT RE: EXPLOSION AT
POOZHIKUNNU NEMOM, DISTRICT
TRIVANDRUM

The Deputy Minister of Works,
Housing and Supply (Shrl Anil
K. Chanda): Sir, T lay 3 statcient on
the Table of the House regarding ex-
plosion alt Poozhikunnu Nemom, Dis-
trict Trivandrum.

ST\TEMENT

An explosion occurred on the 19th
April, 1961 in a thatched shed at
Poozhikunnu Nemom, District Trivan-
drum. Three persons died in the
explosion—one on the spot and two
subsequently in the hospital without
giving any dying declaration. Two
other persons were injured with
burns and are under treatment. The
%-00fs of the shed and a neighbouring
house were gutted.

An Agsistant Inspector of Explo-
sives from South Circle, Madras
visited the place of accident on the
24th April, 1761 and made preliminary
investigations. The preliminary tests
carried out by him indicated that a
prohibited explosive mixture of sul-
phur and chlorate was involved. It
is presumed that the explosion was

Banaras Hindu University 15796
(Amendment) Bill*

caused by the ignition of this prohi-
bited mixture due to rough handling.
It is suspected that prohibited explo-
sives for fireworks were being manu-
factured in the premises surreptitious-
ly without a licence. Specimens have
been collected from the spot for
further detailed chemical examination,
The report of the magisterial enquiry
into this accident ig awaited.

Mr. Speaker: Now, Bills to be in-
troduced. Shri Lal Bahadur Shastri.
The hon. Minister is not here. Now,
Shri Manubhai Shah.

12.42 hrs.
COFFEE (AMENDMENT) BILL*

The Minister of Industry (Shri
Manubhai Shah): I beg to move for
leave to introduce a Bill further to
amend the Coffee Act, 1942,

Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend
the Coffee Act, 1942,
The motion was adop‘ed.

Shri Manubhai Shah: 1[I introduce
the Bill.

12,424 hrs.

BANARAS HINDU UNIVRSITY
(AMENDMENT) BI'‘.*

The Minister of BEducation (Dr.
K. L. Shrimali): I beg to move for
leave to introduce a Bill further to
amend the Banaras Hindu University
Act, 1915.

Mr. Speaker: The question is:

“That leave be granted t»n
introduce a Bill further to amend
the Banaras Hindu Universily
Act, 1915

The mo:ion was adopied,

Dr. K. L. Shrimalj I introduce the
Bill,

*Published in the Gazette of India Extraordinary, Part II—Section 2,

dated 5-5-1861
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1243 hrs. .

INDIAN RAILWAYS  (AMEND.
MENT) BILL

Mr, Speaker: The House will now
take up the Indian Railways (Amend-
ment) Bill,

Shri Khushwaqt Rai (Kheri): On
a point of order. Yesterday, when
the House adjourned, we were dis-
cussing the Report of the University
Grants Commission, and we were
given to understand that that dis-
cussion would be continued today.
But, now, this Bill has been given
precedence over that. This meanas
that the Report of the University
Grants Commission will not be dis-
cussed today, because at 2-30 p.m,
the non-official busincss will  start
Secondly, this also means a sort of
inconvenience to us, because we did
not have this information that this
Bill would be taken up todav.

Shri Tyagi (Dehra Dun): If you
would permit me, T would like to
rais® another little issuc. 1 was hold-
ing the floor of the House when it
adjourned vesterday, Now, I am in
mid.stream, and I have not ve! finish-
ed my specch. [ do not mind this
Bill being taken up, but it must be
recorded that when next time the
motion regarding the Report of the
University Grants  Commission s
taken up for discussion, I shall hold
the floor again.

Shri Ranga (Tenali): Therz is an-
other small difficulty. I do not know
whether I am anticipating it. I be-
lieve that the motion in respect of
the Indian Rai'wayvs (Amendment)
Bill is that it should be referred to a
Select Committee consisting of Mem-
bers of this House only and not a
Joint Committee consisting of the
Members of this House as well as of
the other House. That also is likely
to create a lot of trouble, and it is
for the hon. Minister to consider whe-
ther it would not be better for him to
wait until the next session.

324 (A LSS
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Mr. Speaker: How can there be
trouble? The hon. Minister wanted
this Bill to be referred to a Select
Committee, so that, during the recess,
the Select Committee may go into this
matter, and, therefore, I allowed him
to bring this up. There is nothing
lost if the discussion on the Report
of the University Grants Commission
stands over. Occasionally, we can do
this, because we are not so rigid.
Afier all, this discussion can stand
over. because it is not going to a
Select Committee. But if this Bill
does not go to a Select Committee,
we may not find time for Members to
sit conveniently on the Seleet Com-
mittee and consider this Bill.

Shri Ranga: There should be a
Joint Committee.

Mr. Speaker: As far as Shri Tyagi
1s concerned. he will never leave his
hold on any particular discussion,
when he has caught it once. There-
fore, he can continue his speech on
the Report of the University Grants
Commission. There is no difficulty
about that.

As for the Bill, the ohange is
allowed in exceptional cases.

The Deputy Minister of Rallways
(Shri Shahnawax Khan): [ beg to
move:

“That the Bill further to amend
the Indian Railways Act, 1880, be
riferred to g Select Committee
consisting of 21 Members, name=-
ly Shri S. A. Agadi, Shri Fran®
Anthony, Shri M. Ayakkannu,
Shri Pulin Behari Banerji. Shri
Naushir Bharucha, Shri Laxman-
rao Shrawanji Bhatkar. Shri Ran-
bir Singh Chaudhuri, Shri N. R.

Ghosh, Shri Yadav Naraysn
Jadhav, Shri Banarsi Prasad
Jhunjhunwala, Shri Liladhar

Kotoki, Dr, Sushila Nayar, Shri
Sarjoo Pandey, Shri Nanubhai
Nichhabhai Patel, Shri Balasaheb
Patil, Shri Ram Garib, Shri Vutu-
kuru Rami Reddy, Shri Radha
Charan Sharma, Shri Shobha

17-3-61
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[Shri Shahnawaz Khan]
Ram, Shri Sinhasan Singh and
Shri Jagjivan Ram, with instruc-

tions to report by the first day of
the next session.”.

Indian

This Bill, the text of which has
already been circulated to hon. Mem-
bers envisages a fundamental change
in the law of this country relating
to the responsibility of a railway ad-
ministration as carrier of animals
and goods.

Although in certain other countries,
the responsibility of railways from
the very beginning has been that of
a common carrier, the responsibility
of the Indian Railways has been that
of a bailee.

The Railway Freight Structure En-
quiry Committee (1955-57), who
were uasked to examine the statutory
provisions dealing with the responsi-
bility of railways as carriers, re-
commended that the Indian Railways
should assume common carriers’ res-
ponsibility. The Committce observed
that the public would derive much
satisfaction from a radical change
from bailec’s responsibility to that
of a common carrier, and that this
change is bound to tone up the ad-
ministrative machinery of the rail-
ways in respect of effective preven-
tion of transit losses.

Taking into account all aspects of
the problem. it is proposcd that rail-
ways should assume the responsibility
of a common carrier instead of that
of a bailec, As bailees, the railways
are required to take as much care
of the goods entrusted to them for
carriage as a man of ordinary pru-
dence would, under similar circums-
tances, take of his own goods of the
same bulk, quality and value.

However, closely following the legal
position in the United Kingdom, it is
proposed that the basic responsibility
of our railways for loss, destruction
or deterioration etc. of animals or
goods be as set out i the proposed
section 73.
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When the railways assume this
responsibility, broadly speaking, they
will be liable for loss of or injury to
goods while in transit by rail, arising
from any cause whatsoever, unless
such loss or injury is proved by the
railways to have been caused by an
act of God, or by an act of war, or
by an act of public enemies or is
proved to be consequence of inherent
vice in the thing carried or is attri-
butable to the consignor’s own fault.

Even where the loss is proved by
the railways to have been caused by
the excepted perils, just referreq to
by me, the railways will not be ab-
solved of their responsibility unless
they further prove that they had used
reasonable forthought and care in the
carriage of animals or goods.

The result of the changes proposed
will be that the railways will be pay-
mg claims for compensation in many
cases where they are not paid at pres-
ent, for example, in cases of losses
due to running trein thefts, damage
by wet in transit in spite of bailee's
carc having been taken etc.

Another important change proposed
is that in respect of goods which are
not removel from the railway pre-
mises at destination within the free
time al!lotted thercfor, the railways
shall assume responsibility of a bailee
for a period of 30 days after the ter-
mination of the transit.

I have given only a broad outline
of the more important provisions
contained in this Bill The Sclect
Committee to which I propose that
the Bill be referred by the leave of
the House will have ample opportuni-
ty for examining all the provisions in
detail.

I move that the Bill be referred to
the Select Committee.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Indian Railways Act, 1890, be
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Aligarh Muslim University
Enquiry, Committeg

referred to a Select Committee
consisting of 21 Members, namely
Shri S. A. Agadi, Shri Frank
Anthony, Shri M. Ayyakkannu,
Shri Pulin Behari Banerji, Shri
Naushir Bharucha, Shri Laxman-
rao Shrawanji Bhatkar, Shri Ran-
bir Singh Chaudhuri, Shri N. R.

Ghosh, Shri Yadav Narayan
Jadhav, Shri Banarsi Prasad
Jhunjhunwala, Shri  Liladhar

Kotoki, Dr. Sushila Nayar, Shri
Barjoo Pandey, Shri Nanubhai
Nichhabhai Patel, Shri Balasaheb
PatilA Shri Ram Garib, Shri
Vutukuru Rami Reddy, Shri
Radha Charan Sharma, Shri
Shobha Ram, Shri Sinhasan Singh
and Shri Jagjivan Ram. with ins-
tructions to report by the first day

of the next session.™, L=~
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The Committee was appointed on
the advice of the Minister. Has that
Report been placed on the Table of
the House?

Some Hon Members: Yes.

Mr. Speaker: I am sure that in
a!l such cases where matters are re-
ferred by Government to a Committee
for report, they will themselves
move the House. If they do not, the
hon. Member may  certainly give
notice and it will come up next time.
There is little time today. We can-
not get along with it today.

12.52 hrs.

-u]NDIAN RAILWAYS (AMEND-

MENT) BILL—contd,

Shri T. B. Vittal Rao (Kham-
mam) : While 1 support the motion
for reference to the Select Committee
the indian Railways (Amendment)
Bill, 1 admit that I have not given
sufliz.ont thought to this Bill at all as
1 should have done, because 1 thought
it wauld not be coming up during
this Ses:den. But I am glad that
Governm: st have decided to take it
up this time so that by the time we
meol next, we can have the Seled®
Committee's Report.

The railways are going 1o a.sume
a great responsibility on themselves.
For in<tance. the annual goods traffi~
carnings of the railways are to the
tune of Rs 250 crores. A; regards
these goods which are going to be
transported. the common carrier lia-
bility will be assumed by the rail.
wayvs. and a¢ regards the goods which
have not been taken delivery of at
the respective stations after they have
been transported to their destinations.
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[Shri T. B. Vitta] Rao]

the railways will act as Bailee for 30
days. This is a very good provision
and everyone should welcome it. This
b; also in accordance with the recom-
mendations of the Railways Freight
Structure Inquiry Committee. What
I want is that while the railways
assume this responsibility, they should
also create a machinery by whi“h they
can discharge this responsibility suc-
cessfully,

Only a few days ago I showed the
House how the figure of compensation
due 1o claims preferred on account of
goods losl or damaged during transit
has becn increasing. From Rs 3
crores and odd it ha; risen to Rs.
3.28 crores in 1958-59. I think in 1959-
B0, it was a little more. Therefore,
unless we set up adequate machinery
to see that these goods which are to
be transported are properly attended
to at the wvarious places, we will not
be in a position to discharge this res.
ponsibility.

Mr, Speaker: Why not give a por-
tion of that amount to the {rade
unions and ask them 1o advi. the
workers to see that no theft i- com.
mitted?

The Minister of Railways (Shri Jag-
jivan Ram): We aie always pre-
parcd to welcome their co-operation.

Mr. Speaker: Insiead of Rs. 5
crore; being paid by way of compen-
sation for goods lost in transit, if
during, say, a period of five vea s, the
trade unions are asked to sce that
nothing is lost, a portion af the amount
saved may be given to them. That is
the only other mehod.

Shri Aurobindo Ghosal (Uluberia):
Worke-s are not alwavg responsible
for the e losses.

Shri T. B, Vittal Rao: They are
never responsible for these things.
Anyway, if they detect such thefts
they should be rewarded for that.
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Shri Jagjivan Ram: We are giving
rewards.

Shri T. B. Vittal Rao: In some
cascs it 13 given. I will readily point
Oout some cases.

I am only cence.ned with the ma-
chinery that is 10 be created all along.
For ¢xample, even today in slations,
I ind so many parcels and other
things being kept on the platform or
vard itself without being removed.
They are uncared for., There is no
scparate shed or any such thing. In
some stations, they are kept on the
stat.on platform  for a number of
hour; w.thout being removed, any
body can stecl anything. Therefore,
there should be proper arrangements
to 1ake care of them. :

Sceundly, our administ ation  will
also have to be very  careful  with
regard to the di-posal of those claims.
One should be very eareful in coma
puiting the cost of these things. There
should be guick disposul of the claims
preferved Put compar ng the figures
for the 1o tew years, 1 find it is the
other woy  about. In 1957-58, the
average number of dav, taken for the
settlement of a claim was 49. In
1958-59, it took 52 davs for the sottle-
ment of a claim. In 1959-60, it is the
same flgure of 52 davs, So there does
not seem to be any improvement, in
spite of the fact that every time during
the Budget speech, the Railway Mini-
«ter makes a special mention of this.
We will have to create confidence in
those whn want to trasnport ‘their
goods by the railways.

I wi'l just point out one instance.
You were pleased to refer to the rail-
way cmployees and trade unions.
DOnce there was a parcel booked f om
Secunderabad to Belampalli. I{ was
highly aturated concentrated al-
cohol. It was booked as ‘medicine’. Tt
wag receiveg originally from Pandura
a station between Nagpur and Ttarsi.
It wag received at Secunderabad, that
Is. after Nagpur. As I said. the decla-
ration as to the contents was
‘medicine’. On the the same day # was
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received in Secunderabad, it was re-
booked. I do not know how it could
be rebooked. It could only be book-
ed because delivery was to be taken
at Belampalli. It arrived there after
two days. After it was received there,
the very next day, the person came
and t.ied to wend it by parcel to Nag-
pur—by parcel or goods 1 do not know:
He wanted to book it to Nagpur. It had
come from Pandura to Secunderabd
and then to Belampalli The parcel
clerk there got suspicious about it,
as to why this man was offering it for
booking immediately, within 24 hours.
Then he told the Station Master
about it. The Station Master advised
him to open it. So it was opened
and it contained alcohol. The man who
took delivery at Belampalli is an
excispy contractor. So it was taken
charge of and ‘to all concerned’ mes-
sages were sent o the Magistrate,
District Collector and others. Afer-
wards, it was seized.

When we asked the Railway Ad-
ministration ag to what action had
been taken against the party who first
booked this under a mis-declaration
of the contents, and why such a high-
ly inflammable thing was allowed to
be booked, the Railway Administration
said that since the parce]l charges on
medicine were higher than those on
alcohol, they need not take any
action. Later on, we find that the
excise department had registered a
case. But the railways absolutely
freed themselves from all their res-
ponsibility.

An Hon, Member: How could they
do it?

Shri T. B. Vittal Rao: Nothing was
done. In such a case, there should be
prosecution of the consignor and con-
signee for mis-declaration. This might
be intended to be taken to a prohi-
bited area also. When we asked them,
they said that they were not concerned
with it I contacted the Divisional
Headquarters. | went to the General
Manager. 1 met one of the highest
officials there. I asked them and they
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said they were not concerned. I put
questions in Parliament. They do not
seem to hdve that responsibility. The
talk that is going on in my State is
that some high officialy are involved
in this smuggling activity. Therefore,
I suggest that the Railways should
have some responsibiliy for taking
some dra tic action against those
people for misdeclaration of the con-
tents of the parcels.

13 hrs.

While T weloome this meotion, 1
want the Railways should take care
10 see that the tax payers' money
which is simply wasted at the rate of
Rs. 3.5 croreg every year is reduced
further and further so that we may
reach a slage when we may have to
puay only an insignificant amount. If
this Bil] is cnacted, they should not
come next year or the year after and
+ay that because carrier responsibility
had been assumed, more claims had to
settled and so they had to pay more.
W.th these words, I support the
motion,

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar): Sir,
I am cxtremcly sorry that I forget to
introduce the Bill. With your permis.
sion, shall I introduce it now?

Mr, Speaker: Shall I interrupt the
proceedings like this? I will find out
how long this will take. Who are all
the persons who want to speak on this
Bill? T find that Pandit Munishwar
Dutta Upadhyay and Shri Aurobimdo
Ghosal want to speak. It will take
another half an hour. I will allow
Shri Jagjivan Ram himself to make
the motion on behalf of Shri Datar.
Otherwise, if we do like that, the pro-
ceedings could not be understood

8hri Datar: 1 have no objection,
Sir,

Mr. Speaker: Or, he can entrust it
to any other hon. Minister,

Bhri Jagjivan Ram: We will go to-
gether, Sir. He will be here.
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Pandit Munishwar Dutt Upadhyay
(Pratapgarh): Mr. Speaker, Sir, this
Bill should have come much earlier.
There was a committee appointed by
the Government for enquiring into the
case of corruption by the Railway
Administration and in that connec-
tion,a number of recomenda.ions had
been made. I find tha t some of those
recommendations are now being im-
plemented in this Bill. One of the
badly wanted provisions has been
made in clause 6— disposal of perish-
able goods in certain circumstances.
Where it becomes impossible on ac-
count of some deraliment or accidents
and the perishable goods perish, no
action could be taken under the old
set of conditions. Now, provision has
been made that such goods could be
sold by auction and the proceeds
could be given over to the owner of
the property.

Of course the most important pro-
vision of thig Bill is the responsibility
that the Railway proposes to under-
take for the losses incurred in  the
transit of goods on the Railways. In
other countries this responsibility is
undertaken. This point was no doubt
raised a number of times and certain
recommendations had been  made
earlier also in the reports but the
Government did not think it proper
to undertake the responsibility earlier.
Now, they say that they would not
only function as balees but they would
function ag common carriets, I think
it is a8 very welcome change and they
would pay proper attention towards
the loss that is incurred by people in
respect of their goods in railway
transit. The Railway Corruption En-
quiry Committee found that sometimes
very heavy losses were incurred and
it was somehow or other not possible
to fix the responsibility on the rail-
ways and the people had to suffer a
lot. I think this, to a certain extent,
solves that problem. I do not know
how far it will go to offer a complete
solution because even now it is pos-
sible that certaln kinds of losses may
not covered by the common carrier
responsibility. Provision has been
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made for exonerating the Railways
in certain circumstances. I was looking
into that and I find that if certain
losses are incurred, if there iz any
loss, destruction, damage, deteriorat-
ing or non-delivery of goods carried
by railways within a period of thirty
days after the termination of transit
the railways would not be respons:ble
in certain circumstances. If there is
a riot, civil commotion, strike, lock-
out, stoppage or restraint of labour
from whatever cause, then they are
not responsible. Riots and civil com-
motion may be serious grounds but
restraint of labour from  whatever
cause, whether partial or general is
not so serious. This sort of an exemp-
tion might leave a very undesirable
loophole. So, I think this point may
be considered by the Select Commit-
tee.

I would welcome one very fine pro-
vision here. On page 12 of the Bill,
it says:

“In any suit against a railway
administration for compensation
for any delay, loss, destruction,
damage, deterioration or non-deli-
very, the burden of proving......
in the case of any parcel or pack-
age, the value of which has been
declared under section 77B or any
article mentioned in the Second
Schedule not contained in any
parcel or package, that the value
so declared is its true value, shall
lie on the person claiming compen-
sation, but subject to the other
provisions containeqd in this Aect,
it shall not be necessary for him
to prove how the delay, loss, des-
truction, damage, deterioration or
non-delivery was caused.”

This was a very serious point. It could
not be proved by the owner of the
property. Now, there is this provision
and it shall not be necessary for him
to prove. This saves a lot of trouble
and botheration and I am sure the
difficulty will be very much reduced, in
getting the claims d2creed by the own.
et's of the goods.
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I think fhere is a little.objection to
another provision made in this con-
nection. On page 8, section 77(1)
reads;

“A railway administration shall
be responsible as a bailee under
sections 151, 152, and 161 of the
Indian Contract Act, 1872 for the
loss, destruction, damage, deterio-
ration or non-delivery of goods
carried by railway within a period
of thirty days after the termina-

But it is said under sub-section (2):

“The railway administration
shall not be responsible in any
case for the loss, destruction,
damage, deterioration or non-deli-
very of goods carried by railway,
arising after the expiry of the
period of thirty days after the ter-
mination of transit.”

My submission in this connection is
that sometimes the serving of notice
or the information to the persons con-
cerned is very much délayed, and
therefore, to fix the time as 30 days,
may not be enough. If these 30 days
are allowed after the notice has been
scrved on the persons concerned, I
think that would be the proper method.
Otherwise, if the person is not inform.
ed in time, and if the loss is incurred,
1 think the person concerned should
not be held responsible for it; the res-
ponsibility should be with the rail-
ways in that connection.

Shri Jagjivan Ram: It is too long a
period.

Pandit Muonishwar Dutt Upadhyay:
You may reduce that period. I have
no objection.

Mr. Speaker: What is the period of
free time?

Pandit Munishwar Dutt Upadhyay:
It might be a few days only.

Skhri Shahnawas Khan: Five hours
for unloading.
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Mr. Speaker: In the Statement of
Objects and Reasons, it is mentioned
thus:

“that in respect of articles
which are not removed from rail-
way premises at destination with-
in the free time allowed there-
for,...."

The frce time cannot be five hours
If somebody lives somewhere, how
can he be expected to remove the
goods so sobn?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): We have
assumed the common carrier liability.

Mr. Speaker: Is there some free time
allowed before the 30 days?

Shri Warior (Trichur): Usually,
three days are given, and after that,
demurrage is enforced.

Mr. Speaker: Obviously, three days
is the free time. How much is the
free time?

Shri Shahnawas Khan: It is 24 hours
for all kinds of goods.

Pandit Munishwar Dut{ Upadhyay:
My submission is that after the notice
has been served, after the person has
been informed of it, some time may be
given to him. May be that some times
he does not get any information and
the loss is incurred by him. The other
sub-clause is sub-ciause (3) of clause
77, which reads as follows: L g

“Notwithstanding anything con-
tained in the foregoing provisions
of thig section, a railway admin-
istration shall not be responsible
for the loss, destruction, damage,
deterioration or non-delivery of
the goods mentioned in the Second
Schedule, animals and explosivea
and other dangerous goods carried
by railway, after the termination
of transit™ ~—

So, as soon as the transit is terminat-
ed, the responsibility is shifted to the
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owner. In my submission, that is a
very short period, and sometimeg he
may not have any information and for
no fault on his part, he may be put to
a loss. So, I request that the hon.
Minister or the Select Committee
should consider this aspect of the
question, and see, if possible, whether
the period could be fixed after the
notice is served. They may reduce the
period, and I have no objection to it.
But the period should be after notice
has been served and after the infor-
mation is sent.

Mr. Speaker: How is the person to
know of it? Nobody can be sure when
the parcel would be reaching the des-

tination, or when the wagon will
arrive, h

Shri Shahnawaz Khan: The railway
receipt is there.

Mr. Speaker: Yes; but then, when
we enquirg, they say that the parcel
has not yet come. We do not know
when it comes. After it has arrived,
we do not know whether it has ar-
rived. It is not a question of penalty.
The people who are dealing with this
—this is a carrier system which is
the monopoly of theirs—must know
when it will arrive, There are so many
delays.

Panditf Munishwar Dutt Upadhyay:
The people are going to the railway
goods office every day to make en-
quiries.

¥hrl Shahnawaz Khan: If they have
telephones in their premises, they are
informed by telephone. Many parties
have their dalals. The information is
passed on to them.

Mr. Speaker: Every measure seems
to be a penal measure. But they must
attend to the convenience of the peo-
ple also, If they are in an out-of-the-
way station, how are they to know ot
it?

Shri Jagjivan Ram: Those who are
carrying on their business on a large
scale have their own arrangements,
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free time of five hours’ has been in-
troduced. They regularly keep them-
selveg in touch as to when the wagon
or the goods arrive. So, on that score,
there is not much complaint that they
do not get proper information. If the
parties have telephones, they are in-
formed on the telephone.

As regards parcels, sometimes even
without receipts, the goods are re-
ceived. The RR does not come in.

Mr. Speaker: True; but even when
they arrive long after, we do not
know. Both occurs.

Mr. Jagjivan Ram: Both occurs. But
sometimes, it so happens; and it may
be your experience also. For instance,
take mangoes, which are perishable
articles. Even if the railway receipt
does pot arrive, parcels are sent to
parties. The railways charge, for
home delivery say, Re. 1 or so, in such
cases; it is something like that.

Mr. Speaker: 1 have a bad experi-
ence. Instead of mangoes what I got
was a kind of root which we call
Khandagedda.

Shri Jagjivan Ram' Zaminkand:

Mr. Speaker: If we put into the
mouth, it is not only bitter but it cor-
rodes, or does something like that.
That vegetable basket was given to
me; the railway receipt was not there.
And when it was opened, my people
thought that somebody had sent vege-

tables and they had been cut into
pieces, etc.!

Pandit Munishwar Dutt Upadhyay:
There may be exceptional cases where
without the railway receipt the arti-
cle may be sent. But generally speak-
ing, the people have to pay demu
rage. They do not pay it unless of

course they are forced to pay by cir-
cumstances.

Shri Jagjivan Ram: Do they pay be-
cause they do not know?
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Pandit Munishwar Dutt_ Upadhyay:
Sometimes on that account also.

Shri Jagjivan Ram: Sometimes. But
we do not legislate for ‘sometimes’.

Pandit Munishwar Dutt Upadhyay:
There should be some time given
after they get definite information.
There should be some arrangement in
this regard. Otherwise, without sup-
plying any information to them, it is
wrong to make them suffer any loss
as it generally happens in many cases.
I think this matter should be consider-
ed by the Select Committee and if any
provision could be made to avoid such
losses to the people, that would be
welcome.

As I said, I welcome the Bill and
the provisions that have been made. 1
was not in a position to study the Bill
very thoroughly as I was not sure that
it would come today before the House.
But even on a cursory glance of it,
I found that that the Bill is welcome.
1 hope that the Select Committee will
go into the drawbacks which are there
in the Bill.

Shri Aurobindo Ghosal (Uluberia):
Mr. Speaker, Sir, the main purposc of
the Bill is to extend or ncrease the
responsibility of the railways; 8as
against their present position of a
bailee, they are now assuming the
commeon carrier responsibility. At the
present moment, the goods which are
carr'ed by the railways are subjecct 1o
three kinds of damages which happen
to the goods. One is, complcte non-
delivery; the next is short delivery and
the last is damage. On these three
grounds claims are made by the con-
signors or the consignees. If we want
to check the shortage or damage that
occurs in transit, I should like to point
out that we should emphasise on
streamlining the machinery that s
working now. In that respcct, I sup-
port what Shri Vittal Rao said. A
machinery should be created in order
to check the wastage that occurs in
transit. The wastage and damage Jre
the result of the existence of certain
rings of corrupt or convicied persons
who are sometimes in touch with both
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the ra'lway employees and also the
consignees and consignors. Such rings

operate in separate zomes in scnmarate
railways.

I know of many cases of short de-
livery. Short delivery was previously
used to be s> repudiated on the ground
of RTT, that is, running train theft It
is difficult to prove that there was no
theft or damage in a running train.
Most of the cases of short delivery
were decided by the railways on the
ground of RTT. Bul therz are plauge-
spots in regard to this RTT practically
in every zone. Especially in the South
Eastern Railway, I know there are
plauge-spots near Kharagpur, Chengail,
Deulti, ete.,, where there is  regular
business in ruch act.vities going on,
There is scal-breaking; they maiutain
some contacts with the drvers, the
guards and a few small railway em-
plovees and some businessmen. The
mis-description and short weight gene-
rally occurs especially when the goods
are loaded by the consignori them-
selves. When the delivery is 1aken,
the consignees say that there is short
weight, or underweight though the
go ds are loaded by the consignors
themselves. This is one of the reasons
why we sometimes get short deli-
veries. Damage is done generally
when the go'ds are transhipped from
one railway to another railwey. We
have found this in severul cuses of
ghee and butter tins, When we open
a tin, we find that in every tin there
is a shortage of 1 or 2 seers. There
was a complaint by the ghee merchants
of Calcutta that after opening the seal-
ed tins, il is found that each tine is
short by two or three seers. These are
done by tY businessmen. How is |t
possible to ' ike out two seers of ghee
from a sex!ed tin? They toke short
deliveries from the railways by sign-
ing their claims in the dnlivery book.
That is also happening.

1 inspecied a claims agency office. 1
found that out of 300 demage cases
which have been settled, 80 per cent.
of cases have been settled at 3 per
cent. of the claims. Suppose their
claim is Rs. 500. It is always settled
at Rs. 200. They say, they deliberately
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increase their claims by 50 per cent.
because they want to include the ex-
penses of filing the case in the court,
the court fees, etc. “We know that
the railways never settle the claims
within two years. Natuvally wez shall
have to go to the courts and incur s>
much of expenditure. So, wr Increase
it by 50 per cent.”—this is what they
say. There is another peculiar thing.
As soon as they go to the court, settle-
ments are made, but bzfore going to
the court, no settlement 1s made. I
want to know why railways spend
m:re time in dealing with the matter,
compelling the consignor to go to the
court for small things.

Another point is, in different rail-
ways, different procedures of setile-
ment are followed. There s one pro-
cedure in the South-Eastern Railway
and there is another procedure in the
Eastern Railway. 1 appr.oached both
the railways and the Geaeral Managers
admitted that different procedurss are
followed, though the procedure direct-
ed by the Railway Board i: onc. That
procedure is not being followed by any
railway. This sort of anomaly -hould
not be there and the procedure in
different railways should b- identical,
for the benefit ¢f the peoplc who book
their consignments through ralways.

The Shalimar godowns are centres
of corruption. For example, there 1is
damage to biri leaves. Suppose about
500 maunds of biri leaves are there
angl if the damage is 5 per cent., by
paying something, they gat 15 per cent.
damage. By writing 15 per cent
damage in the delivery bouk, Lhey
claim 15 per cent. damage. The
assessments of damage in those cases
are not made on the rpot and final set-
tlement is not made within a few days.
After a long period, naturaily it will
be difficult to assegs the damage in the
case of these perishable goods, because
there is no truce of proving what was
the percentage of damage. These
things should be taken into considera-
tion in order to eliminate the payment
of damages by the railways.
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With these words, I welcome the
Bill. I hope the Select Committee will
consider the points I have mentioned.

Shrl Warior: 1 may also be allowed
to voice my agreement along with
Shri Ghosal and others, welcoming this
Bill. This is a very big problem now.
Actually the railways are losing much
of their revenue due to competition
from private motor transport. For-
merly big consignees were using the
railways to send goods to very distant
places | ke Bombay and Calcutta. Now,
they are resorting more and m re to
road transport, though the cost is
much higher.

For instance, 1 undarstand that it is
cheaper to send goods from Bombay to
Cochin port by road transport than by
railway transport, because not cnly
there 1s more securily but also the
consignee gets the goods punctlually at
regular hours of the day in particular
stations. They feel there 15 more
security by road transport. Apart from
that, the responsib’lity is also fixed in
road transport. In the railways, the
difficulty is, if we have a claim for
pilferage cr loss or destruction of
material, there is nobody responsible.
The responsibility is shifted from one
to the other. We go on corresponding
w'th them and we do not get any-
where. Finally, the litigation is so
costly and we have to withdraw that.

One friend told me that some 200
bags cf rice were sent from Tadepalle-
gudem to Trichur. Only 198 bags were
received. For how long can they carry
on the litigation for the sake of 2 bags?
It is very costly. Naturally, we may,
leave it; we do not want to claim any-
thing. A cla'm already made with the
railways in Madras takes so long. All
sorts of impediments are placed in the
way of settling those claims. After
all, a merchant who is importing so
much of rice from other places will
not care to look into this loss of two
bags and prolong the controversy bet-
ween the railways and himself, Dur-
ing that time, he may look into his
business and get more profits,
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This is a welcome measure. The
responsibility may be fixed on some-
body and somebody will have to shell
out from his own pocket, if it comes to
that. The railways will no! be the
losers. Otherwise, if all the consignors
are asked to ccnsign only at their risk,
many will not be willing to take that
risk, because goods are consigned to
distant places.

There are many other articles which
are being consigned. It is not like the
old days. The pattern is chunging.
We have our experience of fish be ng
consigned from our place. By the
time it reaches Madras, it wijl be all
rotten, unless it is transported by faster
methods. It sh:-uld not be detained,
for instance, for a number of days at
Shoranur junction, because it cannot
be sold in the other market, as it will
become rotten. It is necessary  that
there must be responsible pcople who
w 11 make quick transit of goods which
are declared as perishable,  Sir, vou
will have your experience about
mangoes and we have our experience
about bananas, the particular variety
we have in Kerala. When w: pet it
from there, it is either rotien or only
the basket remains and the bananas
disappear. So, people prefer to send
such things by road transport. Fven
heavy material like tles which cost
Rs. 100 per thousand in Kerala tile
factories are consigned lo places iike
Salem., Erode, etc. in 'Tamil Nad by
1'rries. Upto Madhya Pradesh, they
are being consigned. In spite of the
fact that motor transport will cost
Rs. 200, whereas rail tran:port will cost
only Rs. 100 or so, they think it is
more profitable to send it by road
because they know the things will
reach surely and certainly without
much damage. If it is sent by rail, a
good percentage of breakage js assur-
ed. Like that, the railways are losing
revenue. If we change the pattern, if
speedier methods are evolved and
bottlenecks are removed, I think the
railways can cope with the trafMc and
it will be of help to the public also.
Not only that, the revenues of the
Railways will also be increased. There-
fore, Sir, it is a weloome measure,
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Shri Shahsawas Kbhan: Sir, I am
very glad to observe that there is gene-
ral appreciaticn in the House for this
Bll. Some very useful suggestions
have been made, and we shall take
full benefit from those suggestions. The
Select Committee to which this Bil] is
proposed to be referred will undoubt-
edly go into all the various aspects «f
the suggestions which have been made.

Shri Vittal Rao wanted that a pro-
per machinery should be sct up to deal
with this incremsed responsibility
which the Railways are proposing 10
undertake. We shall certainly have to
do that, and we will take every care to
see that we are able to serve our cus-
tomers to the best of (ur ability and
to bring down the number of claims.

Sir, the problems are very well-
known to all the hon. Members here.
In some cases, it may ve due tn the
negligence on the part of the Railways,
but in many cases it is due to some
sort of a fraud practised by various
unscrupulous parties. We will have t»
take proper precaution against all such
things.

Shri Vittal Rao referrcd o one par-
ticular case of booking of some con-
signment which was alleged to be that
of alcohol. The Railways arc concern-
ed primarily with the recovery of the
fare or freight, and it is cur responsi-
bility to see that we do not loie thst
freigh!. For actual prosccuiion to be
launched in case of alcohol and things
like that, it is the responsibility of the
Excise Department. In this particBlar
case, we did assocate the excise De-
partment with it, and 1 remember a
question was answered in this House
previously also about it. As far as I
remember, the whole ruestion was
gone into and it was held by the com-
petent medical authority that this con-
signment was that of medicine and not
of alcohol.

Mr. Speaker: The only point that he
suggested was once you know that a
false declarstion has been made, why
4t you prosecute the party?



15819 Indian Railways (Amendment) MAY 5, 1961 Report of the University 15820

Bill
Shri 8. V. Ramaswamy: There is a
higher rate for it.

Mr. Speaker: Apart from that, why
don't you prosecute him for making a
wrong declaration?

Shri Bhahnawar Khan: As I said,
Sir, prosecution is to be done by the
police and we associated the Excise
Department with this. If any prosecu-
tion was necessary, it was up to them
to prosccute the party.

Shri Jagjivan Ram: There is already
a provision in the Railways Act absut
wrong declaration, and if there is any
wrong declaration the Railways can
take action.

Mr. Bpeaker: That is all that he
wants, He only wants more prompt
action and nothing more.

Shri Warlor: But if the freight
charges are higher?

Mr. Speaker: He only wants that you
should not keep quiet saying that you
have got your money.

Shri Bhahnawas Khan: Shri Upa-
dhyay referred to the responsibili‘y of
the bailee at the destination station for
30 days. I think 30 days is quite a
long time and there is no need to
increase the time.

With these remarks, Sir, I am grate-
ful to all the hon. Members who have
made useful suggestions, and I com-
mend this motion for refercnce of the
Bill to the Select Committee for
acceptance of the House.

Mr. Bpeaker: The question is:

* “That the Bill further to amend
the Indian Rallways Act, 1890, be
referred to a Select Committee
consisting of 21 Members namely:
Shri S. A Agadi, Shri Frank
Anthony, Shri M. Ayyakkannu,
Shri Pulin Behari Banerji, Shri
Naushir Bharucha, Shri Laxman-
rao Shrawanji Bhatkar, Shri Ran-
bir Singh Chaudhuri, Shri N. R.
Ghosh, Shri Yadav Narayan Jad-

Grants Commission
hav, Shri Banarsi Prasad Jhun-
jhunwala, ‘Shri Liladhar Kotoki,
Dr. Shushila Nayar, Shri Sarjuvo
Pandey, Shri Nanubhai Nichha-
bhai Patel, Shri Balasaheb Patil,
Shri Ram Gar.b, Shri Vutukuru
Rami Reddy, Shri Radha Charan
Sharma, Shri Shobha Ram, Shri
Sinhasan Singh and Shri Jagjivan
Ram with instructions to report by
the first day of the next session.”

The motion ias adopted.

13.35 hrs.

UNION TERRITORIES (STAMP AND
COURT FEES LAWS) BILL,* 1961

The Minister of State in the Ministry
of Home Affairs (Shri Datar): Mr.
Speaker, Sir, on benhalf of Shri Lal
Bahadur Shastri, I beg to move fur
leave to introduce a Bill to provide for
the amendment and repeal of certain
laws relating to stamp duties and
court-fees as in force in certain Union
territories.

Mr. Speaker :The question is:

“That leave be granted to intro-
duce a Bill to provide for the
amendment and repeal of certain
laws relating to stamp duties and
court-fees as in force in certain
Union territories.”

The motion was adopted.

Shri Datar: Sir, I introducet the
Bill.

13.36 hrs.

REPORT OF THE UNIVERSITY
GRANTS COMMISSION—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Dr. K. L.
Shrimali on the 4th May, 1861,
namely: —

“That this House takes note of
the Report of the TUniversity

*Published in the Gazette of India Ex tracrdinary, Part II-Section 2, dated

8-5-1061.

tintroduced with the recommendation of the President.
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Grants Commission fot the period
April, 1959—March, 1960, laid on
the Table of the House on the 17th
February, 1961.”

Shri Tyagi may continue his speech.

Shri Tyagli (Dehra Dun): Sir, yos-
terday I was just arguing that the
Univerzity Grants Commisson has

Shri T. B. Vittal Rao (Khammam):
What is the use, when there is no
Minister?

Shri Tyagi: There are other Minis-

tors,

Sir yesterday I was arguing that the
Univers tv Grants Commission has
made a recommendation that entry of
students into universities, colleges ete.,
mutit be selective and all and sundry
should not be permitted to enter col-
lepes  because  they  feit  that  the
st ndards were going down. T wel-
come this suggestion, But yesterday
myv argument was, which T want to
repeat today, that this will not be fair
so !ang as the education at the lower
level was not made pract cally uniform
all aver the country. The villager« are
now given only basic cducation which
is comparatively of a lowcr standard
than the education given to children or
boys in the urban areas. If entry into
celleges 5 to be made  ecleetive, my
doubts are that the rural popu'ation
will suffer, the students from rural
arcas w'll not be able to compete well.
Therefore, this sclective m+thod
should not be given effect to unless the
State guarantees that the standard of
education all over the country is uni-
form at the time they sit for competi-
tion,

In my opinion, Sir, education is the
kev industry, :t is the first and the
bosic industry. We talk of industr.es
for the economic development of the
country. But that economic develop-
ment will be of iittle avail if the man-
power is not duly developed. Educa-
tional institution; are the means to
develop that manpower. Educational
institutions add to the suitability and

VAISAKHA 15, 1883 (SAKA)

of the University 15822
Grants Commission

to the efficiency of the future citizens
of India. If they are not properly
educated, all this economic develop-
ment will be useless, because so long
as the society is not made intelligent
enough to add to the wecalth of the
country a’'l the wealth created by these
industrics will be lost. Therefore, this
industry must essentially be in the
public sector.

What I find today is—it is also per-
haps authorised by the Constitut on—
that people start their own educational
institutions. do not resent this.
Every group has the power, the authe-
rity. the right to et up its own .nsti-
tut'on for its children, because all
groups have becen gven the right by
the Constitution (o safeguard their
script, their language, their culture etc.
Therefo-e, this must be permitied, but
the standard of cducation must com-
pulsorily be made uniform. Whether
the institution belongs to gone commu-
nity or the other, it s immaterial, but
the standard of education must be
common. For that purpose, 1 would
sugpeest, as the Commission has sug-
geisted, that the  universities in the
country must be controlled by the
Central Government so that they could
be  brought on par, as far ag their
educational  standa~d  is  concerned,
That can be done only when the States
are not permilted to freely interfere
with uvnivers'tv mallers, or university
pa'itics, ag 1t 15 known these daya.
Very recentiy, in my own State, the
que-tion of the appointment of a Vice-,
Chanceilsr in a University arose and
it was dec ded that there shall be a
commitiee or a counc’l to makegelec-
tion, and in that council one of the
members would be 8 High Court judge.
It iz a pity that we are misuting the
judges. We are bringing judges Into
every little thing w th the result that
very soon our judges will lose their
impartiality, because they will becomo
partics to controversinl matters, [
would suggest that we should keep the
judiciary above everything. It would
be advisable if we avoid the association
of High Court judges w'th matters
which are controversial. Let them not
come into politics directly. Whenever
there is any Investigation, whenever
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there is any matter in which the poli-
ticians get confused, they resort to the
appointment of High Court judges.

Dr. M. 8. Aney (Nagpur): Does the
hon. Member mean that university
education should be a Central subject
instead of a State subject?

Shri Tyagi: In the university pclitics
as to which party should be in power
and who should be the Vice-Chancel-
lor, on such matters the High Court
judges have little to do.

13.42 hrs.
[Mr. Deputy-SpeakER in the Chair]

Shrl Warlor (Trichur): But the
question of the hon. Member was whe-
ther university education in the entire
country should be brought under the
Central Government,

Shri Tyagl: The University Grants
Comm 'ssion has done quite a lot in
bringing all the universites together.
Now, quite a lot of the finance are
being provided by the Central Govern.
ment. 1 think 1t is  time that we
establ sh uniform standards of cduca-
tion all over the country so that at
least in education there will be abso-
lute socialism. All chi'dren belonging
to all States must be treated on par,
so far as the standard of cducation is
conceraed.  There should not be any-
thing more or les; in any Sate, so far
as the educaticnal standard is concern-
ed. Lc¢t the new younger generation
be treated on par, irrespective of the
State from which they come. I would
suggest that c'ther the University
Grants Commission or some other
orgnnisation which is centrally con-
trolled should manage all the universi-
ties for the purpose of maintaining a
uniform standard. Since the State
Governments will invar'ab’y belong to
various colpurs, which will change
from time to time, let them not inter-
fere with this bas'c industry, as [ call
it, which ig the first need of the nation.
Let cducat on also be put on the same
footing as judiciary, not to be inter-
fered by all. Let all parties unite,
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either in a conference or meeting,
formally or informally, and establish
a convention that university politics
will not be interfered with by politi-
cians. Let it be above the reach of
politicians, Let us make some such
arrangement, as that is the need of
the day.

Mr. Deputy-Speaker: There is nu-
thing beyond the reach of the politi-
cian,

Shri Tyagi: But let us not interfere
with it,

In one State they have appointed a
committee where one of the members
shall be the nominee of the Governor.
Here “Governor” has been defined as
the Government, that is, party in
power, in that particular State. So,
one of the members who will select the
Viee-Chancellor of the University shall
be a nominee of the Government, a
politician belonging to the party in
power. Another member will be a
H'gh Court judge. A third member
will be e'ected by the university
council. 1 would suggest here that we
should avoid the hand of politicians in
univiorsity matters. Today one party
may be in power. The next day, an-
other party may come in power and
they wcould naturally want to have
their own nominees as Vice-Chancel-
lors. Therefore, I do not want politi-
cians to dabble in  universities. The
universities must be kept above party
politics.

Then, selective basis  has  been
recommended by  the University
Grants Commission, which is a healthy
idea. Because, the universities are
very much crowded today. As the
Commission has rightly pointed out, all
types of peop'e, whether they are fit
and efficient for higher education or
not, enter the universities because they
have passed the matr'c or higher
sccondary examination. So, they have
got the right of entry to the college.
The sugges'ion about the selective basis
is a good one. But it can be brought
into cffect only when it is guaranteed
that the education even at the lower
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level would be un‘form in all States,
go far es standard is concerned.

There is another d'fficulty which
comes to my mind. I have been in
politics for a pretty long time and I
know what is happening in the univer-
sities. There is communal representa-
tiom in some colleges. Our younger
generation is impregnated with this
type of communal virus. In one of the
States there was a percentage fixed for
Brahmin boys only so much and not
more and the matter went up to the
Supreme Court. This is the kind of
thing happening in a secular State like
ours. I must confess with regret that
communal representation was preva-
lent in one of the States in the South,
where they stipulated only so much
percentage of Brahmin boys, irrespec-
tive of their intelligence, No selective
system or system of competition was
prevalent in that State. The selection
was made only on the basis of com-
munity and the matter went up to the
Supreme Court. The Supreme Court
accepted the plea of the aggricved
party and said that communal conside-
raiions should not be taken into
account in the matter of admission to
universities. t is a matter of surprise
that nobody checked it until it was
taken to the Supreme Court. I do not
know what the Central Government
were doing then, They actually slept
over it; because the matter is in the
Supreme Court. On'y a n‘ncompoop
cannot work or act. That was the
position for a long time. Then the
Supreme Court gave their judgement
that admission to college should not be
on the basis of caste or community.

After that, some committees have
been appointed and thev have bcen
asked to give 150 marks to the en-
trants, according to their judgment.
So, whoever gets 150 marks in the
interview will get admission. There is
no written examination. It is also
subjective in the sense that the mem-
bers of the committec belong to parti-
cular communities or politicians be-
_Ion; to particular political parties. It
is that committee that decides the fate
of the boys and girls of the younger

~
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generation. A young boy gets his first
shock when he cannot enter a college,
not because he lacks merit but there
are 150 marks given by the committee
according to their discretion. If that
is the way in wh'ch the coleges are
run, I am afraid India can never re-
main united. If you want real unity
you must create a condition in which
every young boy and girl feels that, as
a citizen of India, he or she is admitted
in any college with all the rest of the
younger people of his or her age.

Another matter which 1 would like
to bring to the notice of the hon. Mini-
ster is about caste. He should see to
it that eadmission 1o the col-
leges is made absolutely on
merit and no considerations for
caste is given. Otherw.se, if the
voung people in their impressionable
age get the communal virus injected
into their minds, it wi'l be very diffi-
cult for any power tp remove it from
their m ndg during their life time.

Coming to the teachers, they do not
enjoy a respectable position in  the
society today, as they used to do in the
very carly dayvs. In those days, they
used to be worshipped and their feet
tnuched by their d'sciples as a mark
of respect. If other people give res-
peet to the teachers, it will also inspire
the vounger pcople to give them due
respect. Today our teachers are
treated w.th contempt, because they
are paid ton low. They are not well
paid all over the country. If the fin-
anc¢s of the Government do not permit
them to bring the teachers on par with
other servants, let at least the honour
be given to them. In the list of progn-
col 'et them be deemed, considered and
treated as a superor class in the
society.

1 think they must be g.ven the first
place in protocol. Suppose, we were
sitting and some teachers have come
there. Then let everybody respect the
teachers, whether one is old or young
or whether one is a pupil or not
Even the guardiang must learn how to
respect the teachers.

Shri Balasaheb Patll (Miraj): But
the teacher must be worthy of that.
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Shri Tyagl: In a village if there is
... village teacher, he must have the
first place or precedence because he
happens to be a teacher. { the whole
village bows to the teacher for the
very reason that he is a teacher, all
our younger people will also respcct
him and discipline will come in the
natural course. Then our younger
generation will also learn to respect
the teacher. Therefore the first thing
is to rehabilitate the posit'on of the
teacher in an institution.

They ‘alk of indiscipline. Indisi-
pline is there because the teacher
oceup es an inferior positon in  the
society. His stalus must be  raised.
Therefore I plead that all  teachers,
irrespective of the fact whether they
belong to a private institution or a
publie institut.on, shou!d L. deciaced
public servants. A teacher who is
employed in any college or school must
be declared a puble servant so {hat
he may enjoy all the amenities  and
prolection given to public servants,
Under the law these must be available
1o each teacher,

Then there is the question of tacnhers
taking part ‘n po’itics. In this connec-
tion there is a very good suggestion
wh'ch the University Grants Commis-
sion have made. They have said:

“Teachers standing for elections
to Pa liament or State Legislatures
are somctimes tempted to use
students in their election cam-
paigng and to bring some of the
passions of party politics within
the precincts of the universily; and
teachers clected to legislatures
have to be absent from the univer.
sity for long spells. All these
things have a bad influence on the
atmospere of the university.”

-

T congratulate Shri De hmukh and
his colleagueg in bringing this idea in
a forthright manner before the Parlia-
ment. Ths is a major question. Tea-
chers must be prohibited from taking
part in politics as Government ser-
vants are prohibited from taking part
in it. If they indulge in politics, it is
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not possible to safeguard the younge.
generation from indulging in it and
there will be indiscipline. There will
then be parties and clique; of groups.
Therefore I also venture to make the
suggestion that there gshould be an all-
parties convention which should
voluntarily decide not to impregnate
boys and girls with the type of ideas
which are political ideologies and
things like that, Let them be left
alone. Let the teachers deal with
them, Teachers must be declared
Government servants so that they may
not take part in politics.

Then the Commission has said:

“The political and economic
tensions that many of the countries
in Asia and africa are ecxperien-
ting are apt to be reflected in the
behaviour  of youth in  these
countries.”

Thiz is a matter of major policy and
1 hope ‘he Government will take notice
of all there romment .

The Commission hag done well in
granting at least Rs. 11,02,000 and odd
for the increment in pay of profes-
sors etc. in colleges. I do not know
to wha: extent this will go. If an in-
crease in pay is to be the responsibi-
litv of the Central Government, the
Central Government must have a
hand in the management of educa-
tional institutions. Thisg problem is
a major problem which has to be
tackled whether our economic deve-
lopment i; there or not. That is very
important. no doubt, but this develop-
ment is of the primemost importance.
Teachers must have a sui‘able pay.
But whether their pay is less or more,
irrespective of the standard of pay.
they must be given a status in society
in o-iety and that status must be
officially recognised.

I have heard and read..........

Mr., Deputy-Speaker: The hon.
Member is trying to conclude I sup-

pose.
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Shri Tyagi: I will conclude soon,

I have read that most of the
students in USA and Canada and in
other countries also are earning during
their holidays or vacations. I read
from a paper:

“The majority of students in
the Canadian universitieg seek em-
ployment during the summer vaca-
tions to earn the money needed
for the following college year. For
some it is an additional spending
money, Whereas there are others
who either must earn something
or stay out of colleges. In the
summer of 1956 nearly nine-tenths
of studentg had jobs of various
description and varying salaries.”

This is a thing which should be in-
troduced in India. We must find jobs
for students while they are studying.

Here it says:

“Jobs; which require special
skills included those of machine
repairman, carpenter, plumber,
typists, stenographers, radio an-
nouncer ete. Casual and miscel-
laneous jobs found. Students
working as truck drivers, bus
drivers, cooks, bakers, golf caddies,
porters and labourers etc.”

There in their very young age they
are taught the dignity of labour. They
work and they earn. This practice
should be encouraged. To avoid in-
discipline in the universities, instead
of introducing basic education else-
where, it is better that in the univer.
sities these ideag are encouraged so
that students here might learn not
only the dignity of labour but also
start standing on their own legs even
while they are students,

Since you have rung the bell, 1
do not want to dilate upon it. My only
point is....

Mr. Deputy-Speaker: I have not
Tung the bell. I have only advised
the hon. Member to try to conclude.

524 (Ai) LSD—4.
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Shri Tyagl; Then I would like to
emphasise one more point.

The Commission hag pointed out
that there is dearth of qualified tea-
chers, It says:

“While realising that salaries of
teacherg in colleges and universi-
ties have not been sufficiently
raised to enable them to meet the
present high cost of living, we
feel constrained to say at the same
time that it is becoming increas-
ingly difficult to get adequately
qualified teachers who are com-
petent and conscientious. Many of
the abler graduates coming out of
the universities are lured away
from the teaching profession by
the more attractive salaries offered
by the commercial houses and
also by the relatively better
salaries and opportunities in the
superior services of the Govern-
ment.”

This is another problem. Our trai-
ning also differs from State to State,
sometimes even from district to
district and from institution to insti-
tution. This ig another matter on
which 1 would emphasise. The training
of teachers also must be on a uniform
basis. They must lay lown a pattern
and that pattern must be observed
all over India. It musi be uniform so
that our teachers may not have a
feeling that they could not get op-
portunities of training. Teachers
could be given training even before
they are appointed. They must also
be given training after they are ap-
pointed. That might just be fore a
month or two. They might again be
sent for another course for a little
period of training. I submit that train.
ifng has remained neglected in the
country.

Bhri Kodiyan (Quilon—Reserved—
Sch. Castes) : Mr. Deputy-Speaker,
Sir, the University Grants Commission
has again referred in this report to
the question of restricting admissions
to colleges. On page 4 the Report
says: :

“But we have éven at the present
time in our universities far too
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[Shri Kodiyan]
many unfit students who  have

come in merely because they did
not know what else to do....”

This problem of so many students
coming for admission 10 the universi-
ties and colleges is, in my opinion, a
creation of the system of education
that prevails in our country today.
You are today reaping the consequen-
ceg of a system of education that you
have refused to amend according to
the changed conditions in our society
since independence, Our education
system, specially at the lower level,
remaing such that a students, who
comes from the gecondary school does
not know what to do. If a system of
education will not help the student
to know what to do after he passes
from the school, of course, then there
is something basically wrong with the
system of education in our country.

14 hrs.

Sir, some steps have been taken to
introduce reformg in the educational
syslem, I am well aware of the fact
that Government have tried to intro.
duce basic education, to covent some of
the secondary schools to multi-pur-
pose school; and various other pro-
positions arc at hand. But 1 want to
stress one important aspect of the
whole problem. That is, the situation
has entirely changed in our country.
The system of education that we got
from the Britishers was a system that
suited a country which was econo-
mically backward which was industri-
a'ly backward and which was only
a colony of the metropolitan country,
a colony to be exploited by the Briti-
shers. But now we are in the midst
of a revolution in economy, industry,
in agriculture and in all other spheres
of our life. But nothing has been done
to change the pattern of our educa-
tion to suit the changed atmosphere
of our country.

Now what do we find? A student
who leaves the secondary school, or
passes the matriculation examination—
what can he do? He can only go for
the job of a clerk. In our country
today more and more junior exports.
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technical experts and  technically
qualifieq people are needed for our
industria] undertakings and other
public ventures. But what can these
people coming from the secondary
schools contribute? How can they
contribute to nation-building, to the
reconstruction of the nation we are
planning? Nothing can be done,
because they are not equipped for it.

My suggestion in this regard is that
unless we improve the standard edu-
cation, change the pattern of educa-
tion at the lower level, we cannot
expect to improve the quality or
standard of education at the univer-
sity level. Our aim must be to prepare
our young pcople to be fit citizens, to
take up their tasks in mation-building
and also to prepare students equipped
with sufficient skill and aptitude for
entering higher education. To
achieve this I suggest that after the
seventh class, let there be a change in
the pattern of education to one of
vocationa] education. Up to the
Seventh class the student can be
taught general subjects, languages,
mathematics, including of course Al-
gebra and geometry. After the seven-
th class, that is, from the B8th class,
the student should be given vocational
education, with a technical bias, so
that when he completes his course in
the secondary school, he may be
awarded a diploma and on the basis
of this diploma he may be given
practical training in some of the in-
dustrial undertakings, or any other
suitable institutions. He can, then
enter public service; or he can be
absorbed in some kind of a job where
he will be in a position to discharge
his responsibilities,

Coming to another point T would
like to say that in our universities
there must be faculties for specialised
education. As I have already pointed
out, when we are in the midst of pla-
nned development we are in need of
a large number of technical personnel.
If we are to have proper planning,
we must have a precise idea as to
the number of technical personnel and



15833 Report

experts required for each category.
In Kerala we need not have steel
technologists, or steel experts. But we
are very much in need of experts on
marine biology, because we are a mari-
time State and we have immense
possibilities of developing our fishing
industry. Have we got any faculty in
Kerala University for marine biology,
or has any other maritime university,
either Bombay, or Madras, got any
marine biological station for carrying
out research and teaching the sub-
ject on a scientific basis? Nothing of
the sort,

The Minister of Education Dr. K,
L. Shrimali: I may inform the hon.
Member that the Andhra University
is making investigations into oceano-
graphy.

Shri Warlor; That we have in
Kerala too; but that is different from
marine biology.

Shri Kodiyan: What I want to
have is not oceanography. The study
of oceanography is good. We are
thankful to the Andhra University and
to the hon. Minister for having such
institutions. What I want is that there
must be a faculty in marine biology
alone, Not only Kerala, but the
entire coastal areas have immense pos.
sibilities of fishing. Even the Uni-
versity Education Commission, pre-
sided over by Dr. Radhakrishnan, has
said some years back that this is a
neglected subject in our university
education, But years have elapsed and
nothing has been done.

Therefore, as 1 was pointing out,
not only must there be faculties for
specialised subjects, but admission to
these faculties should be organised
in such a way that we should get
sufficient number or right type of
people at the right moment. But due
to a crisis in planning, due to lack of
proper planning, a paradoxical situa-
tion hag been created in our econo-
mic development. While on the one
hand there is a dearth of technical
experts, technical personne] and en-
gineers, on the other we find that a
large number of engineers and other
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technical personnel are unemployed.
Even our Prime Minister has referred
to this aspct and he has suggested
that this paradoxical situation should
be removed as early as possible.
Therefore, I think that our educati-
onal plans should be correlated to the
economic needs of our country.

Then, Sir, goming to the quality or
standard of higher education, every-
body agrees that our standard is going
down.

Shri D. C. Sharma: No, no.

Shri Kodiyan: Perhaps, my hon.
friend Prof Sharma may not agree
with me,

An Hon, Member; His standard has
not fallen.

Shri Kodiyan: Therc are many

factors responsible for this. In ade.
quate cquipment, lack of library
facilities, unaltractive pay scale of

teachers, overcrowding in colleges, out.
moded text-books, outmoded syllabi,
dearth of qualified 1eaching personnel,
all these have contributed to a fall in
the standard of higher education. 1
do not want to go into every aspect
of this question, but I would like to
mention only one or two things. Our
education, not only our university
education but education as a whole,
has failed to keep puace with the
developments in thig country as also
outside, Take, for example, our
science education, Our science edu-
cation, I am pained to find, still is in
the Newtonic age. Take the syllabua
of physics. It is built around New.
tonian mechanics. Of course, Jlhe
Newtonian mechanics have ruled
science for more than two centuries.
But as years have passed, some new
developments have taken place. The
quantum theory, relativity and other
things have come into being. Also, the
importance has now been sh'fted
from particles to atom and from
nucleug to sub-nucleus.

Shri Tyagi: Bul we are still in the
sun.cooker age

Shri Kediyan: W are in the Nine-
teenth Centurv. 1 should zay, so far
ag science js concerned.
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No. o

Shri Kodlyan: Of course, there
arc some exceptions, there are some
universities which try to keep pace
with the modern developments in
science, Our standard is awfully low.
This # a very vital factor in our
country in the present context of our
development, because without a sclen-
tific outlook and without bringing up
our younger generation in a scientific
environment and with g scientific cur-
iosity, we cannot expect them to deve-
lop as citizens who may be useful for
making their contribution for the re-
construction of the country. There-
fore, 1 should like to urge upon the
Government to evolve some machi-
nery to review these things to keep
pace with the developments in science
to review text-books, to review the
syllabus and assimilate what is new
in science and try to give it to our
young students,

Even though we have now entered
the Thirq Five Year Plan, after ten
years of planned dcvelopment in our
country, you will be surprised to find
that not even a single authoritative
text-book on planning is available in
our country. How can you explain
this? Whatever the faults or failings
of planning may be, we are in the
midst of planning. A gigantic effort
is being made by our people to deve-
lop the country, to bulld the modern
India to which we all desire to take
the country as quickly as  possible.
Ttis is a development which not only
concerng the present generation but
also the generations to come. They
will have to learn many lessons from
this planning, from its defects, failings
successes and its bearing on the future
of the entire country and of the Indian
people. But still nothing is done to
have a text-book on planning, so that
our people may be taught not only
the lessons of planning but also be
made plan-conscious. But nothing of
the sort is being done. I would there.
fore urge upon the hon. Minister to
look into this question and to see that
something is done.

(Gurdaspur): -

research, we have not done very much
in that direction. Yesterday my hon.
friend Shri Hem Barua referred to one
aspect so far as this question of re-
search is concerned He said that even
though funds had been provided by
the Planning Commission to do some
research work on political science, the
funds were alloweqd to lapse. Nothing
was done. And whatever is being
done in the name of research in our
universities is of such a character
that it will not do any good either
to the university or to the students.
Take, for example, the expert com-
mittee’s findings on the major research
project of the Aligarh University into
the history of Mediaeval India. The
expert committee that was appointed
has come to the conclusion that the
research project undertaken by the
Aligarh University was conducted in
such a way that there was unneces-
sary rivalry between teachers, because
the research work was divided and
the teachers were divided into research
professors and teaching  professors.
They have strongly criticised this
bifurcation of research and teaching.
It has led to unnecessary bitterness
among teachers.

This committee has pointed out
another fact also. Two research pro-
jects were undertaken, two separate
groups were formed and they were
placed under two separate de facto
supervisors. And the committee says
that the two separate groups were
working at cross purposes.

The committee has also complained
about the failure of the University
to account for the grant of Rs. 1 lakh
given by the University Grants Com.
mission. So, such is the kind of re-
search work that is going on in our
universities.

It was again pointed out that the
research assistants in this particular
project were working as paid scholars
without trying to complete their work
within a gpecific period. So that is the
sort of research. Unless this research
is given a prominent place in our uni-
versities, 1 do not think that the uni-
versities can become real centres of
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intellectual adventure. Teachers can.
not be kept alert and vigilant unless
they are asked to do research work.
Otherwise teachers will become stag-
nani and they will get out of date.

Mr. Deputy-Speaker: The hon, Mem-
ber's time is up

Shri Kodiyan: Since you have rung
the bell, I do not want to refer to
many other points. But there is only
one point regarding the medium of ins-
truction. Yesterday our friend Shri
Braj Raj Singh was impatient at the
delay in introducing the medium of
Hindi and other regional languages;
he was particularly referring to Hindi.
Nobody has any objection to that. We
support that idea. But there must
not be any undue haste in implement.-
ing this suggestion. The University
Grants Commission has also rightly
pointed out that proper preparation
should be made for this change-over
to Hindi or any other Indian language
so far as the medium of instruction is
concerned. It must be left to the uni-
versities, to the colleges, and they
must be assisted in the matter of pre-
paring the necessary text-books in the
respective regional languages. There-
fore, I do not think that there is any
room for any controversy over this
matter.

In conclusion, I should say a good
word about the hon. Minister and his
Ministry. I wholeheartedly support
and welcome the proposal of Govern-
ment to have evening colleges and
correspondence course during the
Third Five Year Plan. But I do not
think that it is very easy to implement
this, because some of the universities
are not in favour of this suggestion.

Recently, the Syndicate of the Kerala
University has decided not to have
any such correspondence courses or
evening colleges, on somewhat strange
grounds. The reason put forward by
the Kerala University is that there are
already a large number of educated
unemployed, and these evening colle-
ges and correspondence courses will
add to the rank of the educated un-
employed. It is none of the business
of the universities to solve the problem
of unemployment. The duty of the
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. universities is to give more and more

education, not merely to the higher
people but to the entire section
of the people, and especially to the
weaker sections. Therefore, it is
high time that universities like the
Kerala University should be told that
it is none of their business to say that
the unemployment problem will be
accentuated due to the introduction of
these evening colleges and correspon-
dence courses.

Mr, Deputy-Speaker: Is there any
hon. Member from the Congress Party
who can finish within the next ten
minutes?

In that case, I can call him.

s ot o (fasrTAT)
FfzAT &1 o A=A T Aver foeear
arfar
Shri Ram Krishan Gupta (Mahen-

dragrah): I shall conclude in eight
minutes.

Shrimati Laxmi Bal: I can conclude
in five minutes.

S8bhri Ram Saran rose—

Mr. Deputy-Speaker: BShri Ram
Saran has written to me that hs has
had no chance to speak during this
segsion. Therefore, [ must give him
preference.

oft T wew (FTvETOE ) T
qErXw, & wyewr wraTh g o
qr §3 wan frar .

gare 2w § forr €Y ferfs ¢
fafewxr Y & | 7% AT wa 7R FriEAT
qi-‘mﬂ?#ﬁ?zﬂ TR ¥ A7 u
fran™ &7 2 A1 7% WA & T 2
@ A W fogur gan B, Afra
axt 7% fawafrarTa o forar &1 aeae
? 3T T WW W WTT AF PN AATF A
O AVAAT T XA AW w1 W
I TTAT AT EF A W AFTEET NA
¢ frey g a7t 7 g7 awi fae.
PrarTai € g5y agy aF Wi d | Tz
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77 gegr 9= ot Y fF mq <o 1 W
2\ faardt it g7 az 7a § \ Ffea wew
g 2 fF = fagiwa Al R fows
TITY GACTTATIHZ W AM AT H
falaa AT § wAvsTegHe ag T Ty
o1 7EY ¥ | A weTg ag @ P aa fRare
&1 Pe 1 faardi faeafs =gt 7w
fom &7 fadd a1 fagea & a
fawer & §g vy a2 ) w7 WA
wg foa 1 waaw 73 faa T ®
TITT TAT AT T AE FHZ AT |

faszfagrsa w{z17 w@awm 1 4%
I gAE fag § | 9% avaw 7 R
gy fagza vy =@gar §

gt a7 &1 oz & fw afx zamd
2o % famafaaren & frarfagi #Y g=a
wft gf afr a7 w7 gusr sfaa
gegy ¥ gemaF 7 fad a1 gmd oy
F1 |79 frzay T AF | gAMET FH Ay
#1€ T1F T&T A g s faeafaamea
g9 FF T FWT HT W@ §T q%d
% | TI¢ Wrg ) qEST 3T Ft F (|
F i fawafaarem & s g = g
7FEY 9Ty €57 &4 Wz fam¢ gra
& T FY AwATRY Forevt 2T 77w
# 71 A€ | g8 feesfaamgl & ard
ST ST €Y GEyT w9 g 9 A Jh
froafgaray & aft o w&T ¥ TA
enAT Y fotr & A7 o1 AET | qH=
13 ¥ gW ®1 wegrew Y qaiey gagr ¥
fam afa | feeafzamar & fegrfeay
K1 A 9T UF F47A § 19 A7 FHRY
forer®Y &Y grvger varEr & AT W@EA
97 ST AT KW | ITET wow agy ey
T @ | Aewwd, Tww 91 REE W
= w1 fegy a § ot gafao wrar &)
e R fr wsg of fa a7 ovew
& ®1d # 7TF W K0 A W W
™ Md ® qFET |
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dr &1 &1 A1 fadt /19 & sE
wrg. @t Frsafaaraat & waay foar g,
#ae g7 92T F 73 faeafamr ¥ 7
w7 Tt T fagafag agi 7 o« §9
FrH eI 1§ 5 YA oH
T/ A7 fa@iaT ARATE 1 94T AW
TT AT FT ATA & 1% 92 §F F AW
T T § g f57 39 7Y w@ré
dYo o ¥ o q® FY AT | AT
Mgz g famafesgi & 11 7 &
Az AF TG &7 T qo Us §F WY
T 1 AT OF A IAT g2 w1 fafosaar
t a1 S&&Y oy w@r ey arfge ?
= & faafaat a1 ow a7 wf & s
JAM 59 9 & g A wigw
afeq aat & oay foqr @ fo Tx-
WYomz & are & qIF w7 KH @AT
a1ea § afew Fae! ag Ao To AW
' guify &7 1 AT wwTe 4fx FAT
g2 F Y Q¥ ATW ® ME A 1A WA
FT ®W TE( AT P @ IJER! WG B
390y £ FF &1 AN OF JIF IGE7 AT
IewT 68 Taw farafadt £) frw aqar)

v wiafwa § g aYt 7§ .
=ara fewran wgen g oAz grvyfagi &
WY WY WG AT WA gV §
T wred! g (% v ofr faardt o
#ite & fgma & favafaqisg & faso
& arg § 39 favafaaisa & fawr &
fam af @ wfgn | wge €
foge & #a=w g ¢ fe wH-
fadro & gz gyuz W fmd & foag
toe WX o0 TR & =0 WIT Yo
wprercfry w& 1@ § W\ agt aw ww,
sfafmfor ot Zwmanlt =1 qow §
¢ ot tw # faefene Y & vy
Yo § | vw W o dwd g & ewwor
fiyeger wrarfear & 1 o & qeror oY vy,
o™ § o e Symfrawe
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gefegae weezq &gw 1 9 W §
forr & § faardt w17 F& §g FA7
qF1 WX qoAY foen ol @@ @da
S fr gaTTE & For oY fasafaaen
A A amad gl 1 W d
I AN w7 faey o # § wAww
w2z oA

T & §w AU geE ¢ o gE
grfoaat dfe o7 oad & g
9T & ot fgq foed fr 3 faardt
W arg § fEe] sATITE & FTOor WA
foren sl 7€ W wwy AT agEa
faw 7% | g9 faordf Q& @ § oY ow
ATH SATATY & FTC QW 93 ¢ gy
afes gl avw org § | W T R
grogfeat & Q¥ faardf ot foe
W ™ 6T WX K T 3w A
wfaear &1 Ifwa fawre 1 o W
A faandf w=g 13 & qOTG AT AW

TF AW A agE A g
forem & arsgw € a1 WTET W

feaé agt & ag wrqw g § fir fagrer
9 ¥ g fawafeareat & gg ma faa
2 f farmT &1 "regw Qoraer war gAY

gu( § fw “The period of changeover
dhould be shortened.” ¥firr qurr fY

Grants Commission

et a9 faue) aw @ F
AT g T &I
™ W § fe 2w o o # W
Tt | & Afer @ @ @ g
gwT & W T qw w1 Afw =gy
wfaw fiream o @ & 1 g AW W
& o INT @ ' w fe gmn
fearfaat a1 Afar & v @ WK
Ja% fau gz wrawgs § fe wsqreed
w1 e @ I | wETIwr W
Afer @7 IO T ¥ IEE W@
faenfoat qv qgar | va¥ &9 §F @@
g qgrt W ey oft @ T §
&, =% ww wwrc ot g forrer fie
fararfaat & FT wway q9T 9% | 9
fored gu fee 0% & & woar Afve
T FAT ¥ qwy § et wrerdr 3
woeAt wifge | X A faw wAwg A
aF ¥ o Ak oY wYe ga off
& ¢ | g% afd & f @ am W Eer
firgr o @7 § WY AT W wT Qg
fe 7 wa= feqr oo fe gt
famfaat 1 v ww.T ¥ Afew fommn
fawr. X %, Ifer swew fieg, o fored
W w9 §T g feand 3w & wey
T avg 7,.af0r o a6 | xw F e i
g ®T GO AT T ¥@TE
Dr. K. L. SBhrimall: Since the debate
will be carried over to the next Ses-
sion, 1 would like to give one piece of
information to Shri Kodiyan now.
He referred to the question of intro-
ducing marine biology. I rlight
inform him that this subject has
already been introduced in the Uni-
versity of Kerala, and the Universi-
ty Grants Commission has given a
grant of Rs. 9 lakhs non-recurring
and also propose to give a recurring
grant for this subject. I might also
tell him that an international team
of scientists under the auspices of

UNESCO is shortly visiting India to
explore the Indian Ocean.

I thought he might be interested
in this bit of information.
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Mr. Deputy-Speaker; This debate
will be carried over to the next
Session.

14.33 hrs.
OLD AGE PENSION BILL*
by Shri Aurobindo Ghosal

Shri Aurobinde Ghosal (Ulu-
beria); I beg to move for leave to
introduce a Bill to provide for the
payment of pension to the aged and
disabled citizens of India.

Mr, Deputy-Speaker: The ques-
tion js:

“That leave be granted to
introduce a Bill to provide for
the payment of pension to the
aged and disabled citizens of
India”.

The motion was adopted.

Shri Atrobindo Ghosal: 1 intro-
duce the Bill

14.34 hrs.

ALL INDIA DOMESTIC SERVANTS
by Shri Balmiki

Mr. Deputy-Speaker: The House
wil]l resume further consideration of
the following motion moved by Shri
Balmiki on the 22nd April 1961:—

“That the Bill to provide for
the registration of domestic ser-
vants and to regulate their hours
of work payment of wages,
leave and holidays be taken into
consideration”.

Ot of 2§ hours allotted for dis-
cussion of the Bill, 5 minutes were
taken on the 22ng April, 19081, angq 2
hours and 25 minutes are now avail-
able.

Shri Balmiki may now continue his
speech.

st wreitell (qeRTEr—fin—
"Iw m) A () Wl
R wdw A LEE Y WY A weq ¥ e
ayar e gfear sy e faw @

MAY 5, 1961

Domestic Servants Bill 15844

FWQ Y T @ FT AAGRAT FaA §
f& w9 waw.fat & =T
feg, arg, 998 s & €2 TEE 5
o, 3 faw Ifaa aifosfas faeamy
®Y TAEAT FY FT | TWE GG & T
W F ot WX g Wik w1 e
feg. sra & 9@ 9w fRq @@ faw @
N @ A FF wEroar R g
3] F TEUED T A W q@
T@T & G TAF AT F qAA gfee &
TARCRAAT WA RE 1 G
¥ g wsw %1 918 A frdt ofr ww
F AT & AT T AR & I¥ X
WAFT A g fge fowd ag wege
¥ g% fF ag ff oF A § Wk 9w
T T HTAAIT Sqagre qgar & |
¥a® Jg7 wfs qur gEO gfawg aw
7Y afew s@ w7 w7 wEET ot IW
gy grn nfge fored v ag 9w
FraT ¥ 9T T OF TET AT 0T FT
% orgt Iwfa ¥ waEe & | @ fag
AT T SqEEqT AGT ATATAC $Y a&HA
¥ AT § | T & qutey Ay
=aeqT ¥ 9 OF Y AT WA @ A
Qg e N Aqw AT & A W
#f T AT § W S SR &
wer § I Iwfa ¥ wawT o 2 @R
o Ao ag frar § fr ag froae
Iwfa-Tq 9T wwET AT @ar § |
T 7oL & Heqror & (g Arewy
W ¥ FTH ¥ 79 @ § g T
g 97 ¥ Afqd & | AT 7« fF wo-
FIfTE qOIUT AW A AT G § aar
TS FT HEA AF W A T wog
7 §F THIT & AogE AT NqF @ H
G @ 9 IR arfas g oft 1
T ¥ AF A-HAE ¢ T A wagld
¥ wqrn gEr & waw srfe 9 fE
W ot agTe s wifast & qur

bLi.Ith ln the Gazette of India Extraordin

Bthnay

ur.iPnrt 11, Section 2, daiie:l._{he
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AT &, uAr ggraawl & e g
e e o T g & 1
IT T WETAHT & faT o7 W e
D 7 @ @ ¥fFT I weAl & w=x
A g & W= X AT WHTT A1
qT N GE A XA E I @A A
AT 91 W F gowa g 9o wE
7 +fY gEFY v g fr framw &g
forgsT fr oo ¥ §9 T @O FH
TaEAT @1 & 99 fomw groae & awi
TATU TF T & 3 qogd &%
o W § | oy iy & a7 9T W
THTT & Y41 99 @ & aY g I o
wrefam) ®1 o 3 @ § ¥ fawma &
forg et w<aT grm Sif Ia3 afegi &
Y I WA & | FT A v § e Wi
ag WY g, TR TR FHL T Y wAGL
&, WY g, AT JT w7 wEHt ),
T 7o {1 1 v @& o wrfz w
AT, TGN R IG@TH
& freTe ®1 747 T TfeT | I
AR § ETT ATA €7 F4eH G147 Anfe |
{3 ol w1 oF “Fa’ mw ey
aifee g7 97 | 3@ Tfaw & w7 A
fdy ftRT Y T wgaT & i & wo
@ ofag & waiy o O S 6
framawT wvaaT | fry wror Y feafar
# g v feamawe v ff 7 a7 @
wifs feamaet @@ & fay www
TTHTT Y &, a8 T%F WFT qreT ey
giar § 3feT g v7 & v oF e
w1 AaT Ot = § awn & fored fag
SATRT WA ¥ e g gAY & | IEwY
Ry sy Tt AT N &
waa< 2 Y awd § 1 wuf g ¥ gy wigen
g f& wrord samitrs g & o ago
yel § e Iw1 arnfors =g fa®
W IA® §I9 I TOA 7OF ¥ gy
ol @ WX I Tfaw goer

AT T & 9wy 3@ oy vy

VAISAKHA 15, 1883 (SAKA) Domestic Servants 15845

Bil]
7% WA o7 gm T ga gaifxa coge
#t ged ¥ dwT @ g7 oaw wf
RgA TE @ g

WIS QTEF ¥ qE Fd2q g Fa7 3
¥ a7 @ 17 F wwqr v fy e
Fgareft T2 97 A% T A oW ) ar
g 77 #, wifiv g7 a1 wha wifew
T q1 w3 A%, oy e g ar gy
g, §a wyAT faw on g@F A ave
fae &% | g7 0% gm w1 faw F gy
T N gufa ¥ @ & a1 waue f2g
g | fredy o sper 9T A
o f o wEt b Y M & dar i
¢ 72 Y woe FU% oA Wz § e
Y JTgE w1 mfas a7 N | oean
fad = arar &Y & fr Sow) off gwfa
A & g7 waw7 27 w17 gEaw
o= [ ¥ fog g & @A ool oA
werfee ffewsw que gwa e
# wefoa fed @ s® sadwnfow
faedeer ®1 eqez @t & @A WEn 3
ofE ag T b aTHA wrEy aw A
o7 @ | TEE WY @AW gd ¢ (e on
ETHTOT & AT wAE off fvw T
Furt iy gea  wre Iwfartawm g
# WO FIHA IA GRT € AW TN
AT § —

“However humble his origin,
however menial his task, and
however limited his educational
opportunities or achievements—
man is gtill a fellow human being.
The mainsprings of his personali-
ty and his attitude towards his
job relationship derive from this
basic need of the dignity of
man".

# otz tfores g7 € @t W0y
WY 93 &7 JATAT WEAM F | A
oy

“A man's work,” as Everett
Cherrington Hugheg puts it, “is
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[#f aTeireY)
one of the more important parts
of his social indentity, of his
self, indeed of his fate, in the one
life he has to live....” Work,
therefore, being of such crucial
importance for the material as
well as for the psychological well-
being of the individual is normally
liked by almost all human beings.”

THY IFTT § FTo To HTo AGA A

fermr 2

“It is understood that there
are some tasks and occupations
which are not very pleasant or
socially satisfying, and even con-
sidered degrading in the eyes
of society which may wound the
workers' personal dignity.”

F w¥ w1 IgT § E 1w qwre
% Aa7 7 53 waqfear & fv 3§ w1
Y wrw wodY st & fasg wo
qEAT § WY AALT G FL I A@ ®
T/THTT 79 H /0T 98T § | 9w AT
oY =7 & faeg fedy w0 &1 w77
9T AT EY F0AT § AT IHEY HlY TOw
Y ¢, TR WA WY AT oA
A & 1 2z v Ay fedt o wrw
TEm §, wewd § a9 feft o
TN ¥ THEAT AEAT § HfwA @A
I8 & ey 7 @ T 3% AT
T TG FTH W KA I¥AT R |
TAET §Y ®T JHAKT TEAT TEAT § | T
WX GTOF £4TA 2 ¥ s § fe
¥qT AT T THTL WA 43 7w @ afz
IY AraA F1 FFT AT ¥ WAE A¥
at faqr arar § 7 a® oF w7 & fan
qg W W oY T w v w6 W
draa ¥ g % FqIIdT ®1 AT FE
1 AT ¥ e syl W@ @ wT
w1 ag o Iwfa w7 gwa § ) w1y
wiwfert w1 e ow ot T
e T ) O AT R g
g fx ¥ aferer & a7 g faer s

MAY 5, 1961

Domestic Servants Bill 15848

g @ a7 UF greaT ¥, q€r oy &
WTAT & | g9 I8 ITHaT W qE A
gt @ amfy 9 wogd 37 fww
adl F AT AT AYL WIAT @ | A
T qTe WIS gfaa ¥ o9 @Y &,
Ty oF wufye g grea §
WTg qg gATH W7 FIgar gy, UH F7¥
Frgar g, A # Tegar @, qr qgr
T qUAT AT g, 9 wHErd
. &1 f AT amdfm s @ W,
IAFT Fraw oF g war f A ar
Fegar & faFa & Arq 779 W W aqT
T & AT ¥ 7 AT WA F Aa
% §T9 {19 AT Y NN F9rq 79
XA 5347 A agA /A | AHAAID@H
w3 qwgr g A w9 W
AT AA TZYX TR AR wrar §av
TEY TG @I qK KT AAT T sudrE
T G q¥ WA A7 sudla @ ¢
Z1|ar ®7 A9 qWrT F7q §, qfy
Aaq caure A €, fAra ofmw
e $3F €, IAFY A qE oWy A
1 oA e 7 Y I & a9 g
dTE FT EgIT ATt 91 9T gAY
TTT T T AAT WANT FIA 9 |
7r qw vw fema @ W el
Tz A & Qe ¥ & WY {ower
7Y oF g A TIE ®Y A1 R I (war
g1 IAFT AN warT & Fgar wfgan
21 39 A xamm @ fF fra wwe
g FE H, AEE NI A § N
AR qF w1 dAvaq, werw wv A
qEm ¥74 § | IgH Har g —

“Domestic work in ancient
India was performed chiefly by
slaveg and sudras who were
members of a servile class im-
poverished in the conflicts, ad-
dicted to manual tasks, and or-
dained to live by serving the
people of the higher varnas. W
have w'ldenee male
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in domestic work as early as in
the Vedic society attending on
their priestly and warrior masters.
We find that from the Vedic
period right upto the Gupta age
as delineated by Ram  Sharan
Sharma slaves and Sudras were
engaged as domestic servants. The
conditions of, and the treatment
accorded to these household
workers, are depicted in such
works as the Dharma  Shastras,
Kautilya's Arthasastra Kama
Sutra, Santi Parvan of the Maha-
baratha, Buddhist and Jain texts,
in the works of Panini, Gautama
and Manu.”

T AFIT AT H w97 AT 4
FA ¥ AIY ATqEg ® T s
o Sl #F IT 6 EmA AR w)
wg1 91 wYT 3¢ At gy a7 fF w7 w0
Bz Y 37 %) faw ot anfeg | wifeen
G oTeT ¥ A g wek WY H W9 &
qTHA % AT Wvear g e agi oy
qugdl ¥ ATY qZITAErT K e o w8
o ag st wer e afem e
* qraey w8 319 Wifed | I qg N
w21 2 f& 7a & Ifvw 3w fawifo
M wifgd | wYeeq 4 a1 alv & qm
w[ and 59 g1 wiEfay fea § e o
a7yt w7 fage emA @ g
A ) AL afew AATE F 4§ IeAy)
H 39 & ATY TATYO! STARIT KT AT ®EY
€ 2 1 w1R g wfA oaw wfz & A
I % 719 ARsmEgrT AT A s € §
sgeT ATew ¥ N wEiefa e
218 7 %4 xfa & g7 7 ag=rn w0
7% fagy Y 7 o, wgATar ¢ v 9w
[ sqagTT IfTHAT & qrq AETAT *T QAT
wifed a1 a¥q waxQ & A AT
&7 wgaqugrT grav wrfgq | wq & of
gl & ¥ wifz stara s T W
¢ g 1 w7 ¢ f§ 37 &1 3w gq
w9 o1 Ifegez AN fed T | 3wt go
wI% a7 Ifegez & 1 Tt v oft

VAISAKHA 15, 1883 (SAKA) Domestic Serwants 15850

Bil|
TR @ 2 TreATEY TTATge § ag feer
¢ f& Ty At 7 sgaAgr7 yadi & 719
TEIAT AQT (AT T 97 |

9 9« § 9 €752 ¢ (% g N WA
®E 7q0 W AL § | WA A« aTAvAE
W § ow g § @1 W wwge
¥ G @ T8 Og1 9% geAy § | Wy
JAEFWILAGIITE €T ® TA-
fasager 21 7 a0 e faEw,
NG WTE IWA I T A
FEA AL
“Household employment is ob-
viously a service of vital import-

ance because of its contribution to
the health and happiness of fami-
lies, the convenience and comfort
of homes. Certainly workers who
prepare food, launder clothes,
keep households clean and attrac-
tive, care for children, old people
or invalids and perforn numerous
tasks that oil the daily routine of
existence are engaged in socially
worthwhile services which not
only promote the well-being of
the household but contribute to the
welfare of the community.”

gz mimfos 29 fe 939 gaga
w1 3 fawfire 7€) 76 wa o s
wTo 39 %Y qfrfeqfo 1 w1 ET A4wIT @
@ grm YT gy Ay "y
17 fogdr wx x@t & (e 7 fed)
WETT § AR TCA FATT TTH WA TEY
§ ) 5w F 1w wY HAgwrT iy
® xowT vA 97 fa=re (wuy B v
wiw, teve ®1 Y tH o7 faws g
a1 oYt wgr T 91 fw ga & wix aq-
sagr? g wiEq a1 v ) gRene
& 1T sma feay o wifgg 1 54 Y
o% AY Feqr w@iw sfam GiRfizw
Wi PrraNgIaafl ik nt
T arReA g § 9 ¥ a7 99
fefrd2ma w77 & qreq A7 q,209
serA AN R X mwd W R v €
o b fe s o A 7 o w
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[+ areway]

WYaq # § §3 THG T AT THEAA] F
¥ q% A Mg wea & 77 fawrar
3193 sAaga gaA @, T4 A ¥
EA R 5 @AW WAT AT 8, 39 A
LYZTrAT A& AFAT | $7F TIAT Y FEAT
FizT g 7 IR PR ww Ay
fear @trar &, a@a@ T &1 WA
qeaT &, 70 AT AT AT FC
qEATE AR AT F THAZT T WY
RAg % fAd gA FF FL @ & WK
IT A ave vaar wfes s 2 R E
TZT WY F1 TE F 57 g1 AT § fF TA
Y e Y w1T T X | FT@ET A
X qAGT FIA FWQ § IT AT ATE AT
s X §, afag I AgE § I EY
& WY [ SqUA A 8, A H4E A9
afl & fw s org B o Y 77 TR,
AT & §¥ ¥ T AT €, T 4L FA-
wrfeat Y swear £ 7T 2T 9V
s oay fifgr oA & @ 9 AaETa
T8 & | wRATST AW FTEA, Wro UM
AYo ¥ oF AT a9 1ax g & A
Fgl AR T e ¥ W wogd
® a ®, IT Y AT O e ®
Tt #, fra-afy & vl & A { aqT
UF 9ETe 95T W & WX §H &9
Y g gEE WO AR WATg
# W19 7 WA [ WK WHiET FA1
wigwy g fie o fadew 81 e
& R FReea A 43 9 IF @ A
€8 QICAY, 971 Igh 7 A A9 Ig T
Tl ot 7g Y § W7 & ATRA @
WEATE | I FT AT ORfEE aqww
¥t e 9 A7 SR IE) T 5 e
mifes o wig wagd & avaew
Teaafeq @, & I wfesi v
e, FrqA ) feqfeai & @@w, oF
gt & wfy  gafasr w1 aWE
TR TR € feafra 8% g, ¥Tv &
¥ €2 3w R wfgd, o 7@ w

MAY 5, 1961

Domestic Servants Bill 15852

94, qranfes gZl, afas 8, aaw
afgw 23 # swear QA wlgd 1 37
SFTT Y gegaeqr 3T FfAq fauifey
At arfe” | 9 g F fAd g
TIT WY suaeqr gAY wifEd, W @gy
g, afew 37 F wareey £ grarFr of
S&#q g Arfad 1 AT 93 Aagi
¥ fad  d=f7dr fafeen qar g7
gframt w1 waw g wfew,
frrare ®Y sraear #1 waww g wfew,
FH I F G FAGA W G AT
gaew grar wifgd | g% fao ¥ ayafos
U F |19 FTAAT sgEeqr A Y
aifgd | 37 & 97 77 sgwr g6 7
gl wifs, avdemer 2fa wife, 39 @1
saes g T(fgd | 57 avat 9T I fasy-
g F sqrA fearr g (WA F A
FgT 93T & % IW s A A
Ha § 39 0T QO a¥g /T U fefrz
F U A A famrmar @, A A
e & wwwogwn @

W 2 F IHT4 A% EY g, WA 2
¥ wanefeer Fac a3t == o @
3 & S g R owe 3w a0 ®
WFA & fad 5= w1 @ &, o
TH THIT & Aq & WX JART 9497 &1
AT T ¥, g IO FTaw &< ¥,
T JOWT F1gH FTF, W0 F {1
w9 & fad wwdwr d27 $0 e 2,
afF f5T Y 39 & w2 oF gw Y
gasTEfeey Aa agAr v+ a1 @ 2
W Aag Tg g R gmami /i w)
T8 T F FT9 I #7947 W9 F qOFH
T &7 §r 79w wrrdor 3w gt
218 AN A AR AW A A FA A
W g1 &, ferg o o G 8, e &
R TN AR, R s a &
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7 T9A C qA 1 JeT w4
731 +4Y fegafa ¢, agi Y feafa )
qrETaTH C AT @I R 1 99 W Ay
¥ @ g fF agr feadt v '«
TOdY §, 781 w58 Wites are 39

g & WY TW gHFT ¥ @ ¥ g
TR TR ®T, AT FAZ T, F17 6
e ¥ et § Iacar qwar @ ) feedl,
s, FAFAT FY Fvaafaey v
F W= I FT F WY ASATT F qr AT
q3ar ¢ | & Awwan g fE oy g7 w7
e ¥ faa, Afew F qgr
g PrgaamT ) wasisfier 33w
TrFa & foa, gt & qaT g1 & &) 9%
FAFNFFIYT AT & fA7, aff T gAY
¥4 AT 34 & 58 #9 & gyegor
71 A7 % =g W oy &7 g 7
az srawad ¢ f5 #qee $7 @ agrd
awf &1 sifa® fagrr far s w3
TAgT T F BT KM H IMH g 8,
Ffer A7 & 7 aFATAT OFAT AT F
Fwfawwa & A7 IR FT I AR ATE
& 12 AT 99T Y G £ | 7 ®EAT
arizm g fr 7z wnadw  qEEw
5% Yo & W= Ay gredt #§ ar
AT ATEAY YA AT H AT @ K
SrEaz WAL ¥ wex7 T T g &, Afwa
I a7 g a1 gt faa g g6
e wai Fezqet ¢, I K AFT A TE
Afi faman 3, 37 ¥ gAT T QW 2,
w1 qran Y frem g | A Y ™
# @A) o QT Ao ggi wan @
Fa i gz An 5 420 & w7 9w
FrATAIN FAT FCAT Wgan g WX Anfew
aqr N & N § 547w g S0
A g, A1 QA0 AT waw Ay ¥
§ g wem § fr A o it €
A qgATEA FaA g1, Faw a7 afaw
T wI AT AR G O Nz Er g,
I THTT AT ) S wrH ¥TT w0
ey firx, forr gavT & 97 & 91T Wi

VAISAKHA 18, 1883 (SAKA) Domestic Servants 15854
Bil}

® WOy fawar @, @ gER Wy
gt w1 freren wfed ) afe woax
s Efr gt dw d wr M Wiy
qWFT & 42 T AT 6T 6T § THY gOT
WIS g Tagmmn g v
e ¥ gt ofearT k@ awT ¥ ¢,
* oft afcar §, qat ofenr §, o &
gt W AWE WY T g feay wrar
¢, 37 & wU¥ 56 &7 JI g9 fwgy
o & 91X 9T ¥ v F I W QN
frerar & 1 Afew & wqew gzt we g,
Infeat o fird & wfew ¢, oog Ot
wa gt Wzt § 7 few wwT a
g ¥ § IF Sq gwwA &
ve{Ed & F 979 &7 e T 8 07 arwfaw
fegr fis A & e Y R F
7€ wawa wfegd, g7 € A7 T A
FY WATTAT § | TF AHRA BT AAOCIEAT
2 o st o o wY Flwa @ (g
qF qagd € £1§ Fhww @ Fww §
37 A #w ¥NA &9 gE--4 QA
gfe aftaag T o aw
ot A Ry g § IF F A0 H 39 6T
Foifigg & ®Y  wrewawar §
Twar ¥ a1y § i o7 arw gardy "
sreafafa ~ At w7 g9 wr i
F Y X7 T qOAT €1 WA qrefer
fegr & oY AN Qo AT W EEEAEAE
TATH & W GAT 91 IW F ofr w9 &
Ty Raw {5 §, I G s gna
Ay wifgd | W19 A ¥ & WEA qOHE
e w1 T off 19T § | I e
1455 hrs.

[Semx JAGANATHA Rao in the Chair]
oty & WM I & aw oyt ot Y,
qreaTaifz TRNw § oF T{areT Tewr
w7 9 g7 g7 € 77 61 gfeer g
0 s

# STTwT S grsfeT w7 W
§ fr ox 3 arede svhew Wi oy
AORTON® STTHY Wy a7 § IR



15855 All India

[=fr areel]

T A Y gweqr g7 Ay g’ #0
AR A AT F@ A R 5T
¥7ifF W< g7 T T ¥ O F T
Tg A AW WY TEET ®OIIT AG) Frar
o I aweqrat w1 oo A
g1 Awar § 1 WA A & iy Ay o
¥ fad meaTd Fad fageT 7 ¢,
HF 0 AFT SATT T g, v @
TIIEAD HAE T ®T q7A4 KT AA-
ETFAT § | SAE T X B L AAZA
# ot & ar &y sfafafe @ =rfea
AfE My 3T AT A FEwEgTH 9T g
el A7g farT F7 A% | W o=
T IX FALY FT & TAR AT AAA
arar 74 ¥\ m7 NfFa 5 o 99w
feaforgi w1 v #7041 12T & AT IAE
fat oF sy TFF QT FEAT TEA
¥ & R9r qF w7, FAT A AT WL
wferes & sYqz & | & awrw gfaar &
are # sraAr g v Ay, Afea w7 men
TFRHFE v & g w8 A W
S e w7 A JorE § | q| T
W ormr ¢ feosddt M A
¥ P ¥ 7TF wY w3z fradft & s
ATFITJIT JLTFAT AT §7 & qg IR
AFETIAT WY TAAT AT o7 FAT §
e & N3 & wed) & A6 A 7 gAT
¥ g § fr ore gt wagd & fea
T sqEeqr AT avgA & A qe
atr & Wi awg Aff & v Wi o
% o oft #r€ w1af sEegr o A @
%, 3™ faz s® & 92 faqifoa
A 7F, 37 & fad gzt & w2 Fawifee
7 o a%, I7% 98 genfaa v A ¥rg
A & fad g 7 v AN,
I AT NN F e In T
TR A YA A AT 9%, W1 9T Wi
O Tt ww § ¥ I F ¥ 9 9
X wTaw e § W @ g
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A9 FT FA § ITH! IT 9 AT TR
® Fifgrw F Irfed | 97 97 |
78 F97 § ww T wen wfed
afes O 37 & e @ & 7 sfafauae
AT A7 FrIgAA & AT J9 g
wifed | N w9 ) e a1 Ffe-
fager wfradr & 77 37 &Y wini 9%
e Tl 4 &, & 15 A 9w
ST WTEHTGa FTAT ATEAT § W WEn
71 g fr o @ W am 3 Ak
T T X IT ®F AIG AINTEAT FT
FTATACT G2T F7A FY 7T F47 |

& |7 A WrAEAT & A8 07, v o
T & ATH T AT HOITL TG
% T & A 97 wfiT A g i
g 3% fam 7 ofr 3T mfaer 7,
gfrmft & =g 37 F AWeqTE 07
frare #T 7ar 37w fag #1¢ I
aasgr #T | A FEeqr 7 ANy
AT IT & FIH F7 sqq9q7 7 § | A%
TH QU H T TH AT FT AT qAT A
AT TR & fad Q& whvong
¥ FIU FrET A FET FW ¥ F,
g Y fa=ar @, avnfas gom afl
Frereft &, @1 37 AT & w7 0F g
wifr wfreg & gw g avfy & 1 &
aAAT g {7 a% 17 7w F qog]i
®r Fweqet Y g AfY fear o @
o7 37 & fad w1 Armfaw = d2r
A Y wfoy A N o @, TP
freg sfr & fafemree ar gam=e
A €I A Yy A gy § o fe
37 9T gfe qr wrfaey gra fwgn sy
§ A a% afzal ¥ g T > A
% frt gu wyeat w1 fraw wegafoqa
& T 1 T TS T I EEETT R -

T frersor wafe )
AT W W1 A9 FAE FT qwaT |
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T

AR WY 7 T, A DA 71,
€ T Y wiw | v wew 5 sy |

o g7 w1 74y § fF ww 37 Y 97
S g AT T $f s o #Y
siferer w7 forg ¥ 97 oY feafa & @
¥ |

T o=’ & Tq F waAr faiaw

TET FATE |
15 hrs.

@t qwddt (gATwge) o § of
T Irar sweqd faggw & sy
FT AT § ST FTATE |

Tz Annfaw g f& 2w 7 a7y
wrarfort &Y dar Y oal, mw ¥ 52
o ATT AT w@rEdr & qe § o=
fear =t ﬂTQ‘HT Tq ﬁ,‘mm
f famd a7 WAt &1 ofoafas
g gfea Ofa & fomr o | agq af
wear ¥ gart 3w F w e ww
w7 &, W\ or@ % araT g7 R AW
sfea & fag w1 7t q21 w8, T
ward @T AT Iy Jar A 0T 4
%7 O qard oft g s Al A ®
H/THA AT |

afaw g g 97 faar &R
g7 ¥ WIAAT & WNTX 97 W aga
T A% A I7 R | Oy 3MT 7 FATT
2 A g R S Al Bt ot
s qw & faq agas oy A= ¥
T W WA, o 2 W
i At fred, ot vt # e
TEHT AP WET ¥ &, I Rl A
feafa & gt 2 o feafr o gen afl
& mwft | o dne  fir g oY frafer
w0 wrgy § wafe sfy w2 et
®Y utw a7 ARy Tg rfoRtie fire a¥,
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duy fir v At 3 firerar & fowd s
R aAnd T oaow afl ,
¥ww wrer ¥y wAT & Gaw gw wm
T 8% gg =gt At ¢, oY yefey
¥ fadoe o7 smgl>e gfee & fawr
&7 g |

T ¥ wA% qraAl § owew e
fraferot & w7 & s wgrT & TN
wrt § wgwa Ag) g & w9 2w § fan
&t oF wiFH T WY faw aw
freans ofefrgfe s fasr fa=w7 (gm
BT w7 fam a1 1 @, § 3E wReT
¥ 7g qw.« waw g fa &= aewT
¥ ¥y gy # &g Cmew faw
aqr =ifga A7 98w T xInTd
¥ fre & offr ofpfr & f7 o
wrfza forky @i &1 afrfrafegi & wam
ry faar S AR

gl T A farne A g @,
vy oAt ad ¥ for a7 faw,m &0
wawew & 1 37 awdfal & feg
gox & ow fax €Y gy gidr W feu, o
w faege A k1 Afaw 87 safagamer
ag & fe a7 O vAnd) 0F
fas ot ot gAY B sl e ) wife
grdy 77 vy wg g & fa: o= fzi; w7
¥ Mo wfY T wrife won wEt
T ¥, oY W e HE TR AT
T Wt WA WIWH E WO, CwT
AT qEft | WX W7 WA LERT
o odft sy &7 T fa faw fed
wy v & g f o v A
Ih AT ™ g IH W AW €T
forern—afvs 7y smmAT IFA A
 —mx At wTW X W7 ERAT X
I of smway wft €1 kI Eed A
wmgftsrmmft;rw AT
fepag Wy dm? =i ¥
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Shri S. M. Banerjee (Kanpur): You
are a bachelor; that is why difficulty
arises. Otherwise, the wife will pre-
pare the meals.

aY ag &3 WwAr & TT WIAT THT WL
&9 3 w7 gy &, Afes o I
g wifas 9 el & st o

o wroRdY: : a7 &f5HE saww
sAfay o Saad gz adf wngar |
gafaq A% are & frow I & 9g
79 % qraar gy e & qar A @
fis g0 SR T F ITH0 fgm FT w7
Fa & W gAY 3% wiga ) g )
N AL AF WA W AIH AT A
facgw 3rF 2, A X £ T
T M Wy wAwfEt § o'me
wsfsrrgat gax @A N N
TEAAT WGET FT I ¢ T8 [ A
g0 |

AZT A FAT & AR 8, A7 A
Wt A1 frafa 1 2ad g aga wa o
am g AR T mar & fE (e e Ay
39 F 9 T K Io ¥ qiAW
17 femr s A fagd I 89
FarET g1 IAR Yo €AY fermry qAA
fror w1 1+ § AR WedrEr wg
fir #ar xwa Naw w1 fgama o arfaer
¥ m adl o wa TR W & fema
mfrg aft ¢ N ag Fav &F wewa
R wrEr W W FE W] FwIArd
oI §R A Wraw N smAEq w2
a g dry 197 # Ia%T faafg KRG grm
soft A feeelt # Wi wdwrd R @
WY & avg fra WY w.#w wwar wfe
AR # | 9T N F ey X 57
wredreTr A wifgd | gt aw wrw
¥ Wi %, wov ¥ T w2 &Y swyeq) (H
a<g § Twar & v figdt afcare & om
¥ QN wwo Iwer v & fag q@r
faar ;@ oY ITW wqT T o
ETIEqT ATET FAT 98 |

9 A% 7 Lo W2 o) swwewy £
adft M B wqwl W) wisat §) awdt
i N W o wEwmEm Aff }

fratwr gz gfiramae @ WA ©
ﬁﬁwwmﬁh'ﬁ
AT v §@ & fag daR @
afeg |

TR At gferw wY wfwer< feoy mar
¢ 7y it Ty waTft & fgw 3§ -
forer 7Y grT | g AT w0, TE
Fg & WA § CERT g7 TATGAT | W
oY OF w3y oAy o @y § o way
w3t #t afcfeafaat & faaw g damt
Fag oo & P8 I AT F AT
w3 = Wi § W FE FW 6T I AT
I TR § | W g A 9 & WY
aTeY ®Y FATR o6 3 gt A Hrawarg e
FAR TTT AT ITH) THF FTH A7)
o fFaa e gfew 1 9 9mA-
st 27 ¥ f7g doz i 1 9 gfem
WL AFE TFY FE AT 7 AgY
wwwa fin a3 sawifar & faa a7
®Y€ wedY are QY

gl % qfas w1 wNF T AN
wifew Iaw) foeexr @ wImn
a JEw Faw W w@F & ghr ) Uy
ATHATH AGT 7 B |

v frazw § fis og fadaw fareen
%< wrer wrfgd Fear FT Y s Wi
Tl O gEr feww ¥ wor agw W
s s<ar § fF Porak g sdwft
W1 sfeagat w3 x| gafad ¥
o & fir @ 7o 9T e e fag
gag w1 %1 wfgd fis ow afufr o
fafor ®3 &t g 1Y 5 g YA
¥ warn g et o ferfe
T ¥ faq # * Nw w1
wifgd W qw Tt 9T farwr &3 A
srreqt 1 feerw W fie faadt oy
wiwfal & dfer ¥ wws g
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graqr A wrdt o g% W) T §
IR A A AT wiEAeAt
Fam7

ot W e (TaT) gt
wgEE, gk Wy fy st aefifs
o 7 5t wiew A T WA
fodas @ w7 & gww fawaw
seqa fear @ v dafee v ¥
FAET FW@ FC AW T€ wEwar &
W

s qRE g ST Ao ot
A WIAT ATAW 2 gU A T FT FAT
N 4 for o= fadaw & a9y w7/
g fra wwTT Y amagfor wfsreal
W1 JIEAT FET qEA | IR fAw
wiereat w1 g=rw fear s & aga
@t ot  fe fomr ov e feay smam
afer 1 Afew w7 79 & aEgE #
g wawar § R oA we faw &
A oy oY aroddt ofY o T oare W
¥ ¥ "gwd E0 fe g Am W
W FAwIfeEt &7 A oAy feafy
§ ou% gy ¥ ¥g 7 §g waw fEqr
urn ifge oY w7 QA AT WA
Frerm wifgd mfe vt frafa &
guT< fpar o 7%

SfrqA, & €% WEET 9T ¥ q5A A
wfe® auag Fd I91 TET, WifE a7
¥ @uft @t o fawrdl & & 0w @
¥ Fgma g fo wiyg wdnfal €
N 57 7ay frafa & a7 aga & ol
§ 917 a7 aga wwANOITTE § A
IER AN ¥ AT wAfwE TATEN
§ 1 Tt W, wAArd A T e
oH ® ! ¥ 7 form gwTCE W A
g so% wrd feq woEw gAY AR
i A ¥ fae ¥ oy A § fee
§ serem Az § fe ww Al g
1 ¥ 7 ¥ 7 N IJAE T B3

& a3 I9 I 8w oy wa fea

$42 (Ai) LSD—T.

VAISAKHA 15, 1883 (SAKA)
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W’rqmmiﬂ?rmw
g § W xE e Iy e
a1 ot ag At g

e, 4w favge € e w7
Wi ft amds wom wm § fe
wfewrora: for gomel & @ e Wk
gl faedt ® aur gEd av aF wpd A
WA § 9T TN & $Y oW 87 qf-
fafoer w71 ®1 qw i ¥g aYor W
g 1wl AT farx oft qredife ofr &
OYq IFEY F TH A ¥ Iw feqr
fr a7 o3 wawT 37 fog® gy e
o ¢ o fe sqrETAT drETeft s
% feaw ¥, ¥ qgrel & @A A f,
o7 Aure wfe goTE & & W € o
a1 F wTOT ¥ A AG A gt WY
arTz # ag Ar faet o qwd o
Al B oww o 8 7 sYR o ot
g g N IF i A 7 I
TETE AT N7 S T adfafa
? W\ ag 7O shafags gy i
m Tk arr # Ay B fr e e
WA a9l & 957 AT gTwrT %
Tg=1 & FEW TACT LAY wweqr
4 gg qNT wrw gt §, ¥W
gafa quer gt B 1 tAR fww afy
foqr o rem 8 Afer P A &
aq 34 w1 & frew fegqr o
wifgn, axt &1 drarivers fear avn
wifgn st agi Y feafr & qure feqy
arn wifgg, w§ A @ qAT § o awt
N darw TR & wror f wAW
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[ = woha]

AT TA qal &1 THT AHY FE
oA AT E ) oo ¥ e 9=
MIA qwA1 F FHT & TG AAAT AR
o1 JA{H A7 o7 mEw FT gy
AT # AR wgh { Aad ¥R &
qrEy AAAT TETAT & | IA FweT F
w-amr wa Azt I FErfaar gAx #
ar 371 fza fegmr wan & Afea warady
AT aAZ A IF FTA q¥41 1 gE A7
H T 3T TEAT # )

g, «fr arenfe ft F foaw
wr F A frmn @ o PIw wmmA g
W IAh g AN wrEeEr ¥ oIAer &
| w7 g | AR ety fr #
am a9 & wafm ity §1 oy
81 v & WY Amwar g froww 3 w5
W frdgs gror N g A ey
t = "3 T e 99 gy g aard
AT F WAFAT K WIT AT AR
fe A  werfrar wa R wfag
§ A foat T & ForAw w4 S
o § | R favarw @ fe wwowaw #
wq W fawgw v faw S= @
§ = WA AEEt w1 @ I fogw
gu W ThT AT AT N wAw
o oYX & ¥ GORIC 9T W AT
¥ fod I A fa IAEY waedr &
qUA & fod §9 7 §9 wrew feq
WTT | ¥F T & g9 & ford I dAry
wt ' wifow feafer & gure s gvm
T AWET & g9 ¥ WHS 999 4g 3}
fF @ T ETwT w1 T R R w afe
W g ¥ q7egrd 427 7§ o w7y
o 9T 9T vy afosfas g e &
T WX JWART SIS T g AR

AT wegwe fiy off TrodT o &
ag w7 § % wre x frdas o sTaear
wv & wf A gfew g T & W=

MAY 5, 1961
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9 A § W wETEAT £ AHAT X0
T wAE 9 it 7 slevgat 9o
g oAt & 1 @ & fruifer
O & 7 § 3 TG wOAg g1 A%aAv
# a8 gdr sferegt fr gy mwt ¥
ITH G F WAW FF (AT 0
T s 39 fagqus a7 fawr fwoy
I w15 e A6 g § WK
TAAM g # AR §7F 4g
1T fear ST A% § )

e, OF M7 grEar 33 fa9ow
¥ a1 g 9Fre & faadr W ar
OEAA E, IAF AT F FY qEr ¥
o\ 7z 7 2 fF W gw @ g W
W & AN 0, IAAL FY L AGTT T7
ar MY afaed Iaa Z1 g A ITEy
S AT 37 AWT IIq F A7 A
g wmam AW & g s
3G & T AT T AET Aoy
LRE I CUBECU LI B o B
TET § AfEHA 7 IAE FANTT Y ww
qfeadY 21 & 77 g7 A A Iy §
fis g X 9T & T wAIE @
g @y afY & 1 q@ e T wEW
a1 wfedzn sgaa § | us wrEE
WTE 2 ST ¥, T AT A6 FOA
o ow frwa e e &
#Yar xiTg AT AT ¥ X AwwAT
& oft fr oy swwen ¥ fomi &
o ¥ o wmw owT ooy feefy
¥, wgt & arfor s & gw oA
wae § w At g o ot on
¥ 7 g W W o g A
Y g & Aug ¥ gwew A o am
¥ wreh ¥ fe ogd ot Svr W e
wHard TR € TF ww A wod w<f
¥ qr? Ivew wred TeE @ £ o Anr
ugr 9T wEfoai Ty ot § aT Iy
woey AX § W At e ww qw
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WOUH WY &T N § | YT F TE MAa
ge W {6 gEer wwT SwT 35 Fw
qT oF, & g % 7 7 F7E W
g% &1 %27 It Mgy, arfw smrv
T WO &7 9 A AT vy 9
frae MM ENTINT 4 ®
9T W I Rl gAY www awi
H |y A% | g 91T §0 IHE)
SO q o+ QoW # @A &
Ifse swgrqr £ 924t | 3 AhmT
g1 fawa & o g 1w Y PR RY
£ 91 M MY wAwE ¥ T T I9-
Wy w7 1 ot waEw ¥ oAz g
wmen & f& gm¥ 5 TgrT I @A
¥ o A fg uig AW § o |
AT I AT K A FOAT FIET
wg Iar udl § oA R & f'"ﬂ'[
T FIHT GET, IAMD SH AT AU
¥ aqr § 29 maeas gfaaw miz
T oY InE) qATE ATE &7 FAAIAN
1 1 o=y #1 cagegr  FT AU |

e, 39 Gaa7 97 0 fhIEa
¥ og ft wrar wemr g (v zfwaw
AT FET ¥ d3F W § v g,
texe & awT o¢ o, tewe AW
gt o o' It fo¥é gyt wRA A
Tl 7€ oY IW 9T AT oy oft ol
¥ yery qr agw A gE @ | 9T AW
ug Jw w7 wET Wnewd gwr fv Wt
wfaw wrefra gorge AweAt , Aoy
Tw T wafaw N ol e e
3¢ gfmw widw § WY oft vl 7
wre THe o To Mo (fT¥) TTY
= W wagT @A) 7 adwefe &
ug oq feay fe g7 o &7 €T
A Al wifgd | wa 0% W7 AT
¥g wagdt € g ®vF A g
QX wr vy ¢ § W 3wl W7 v
@ TF o ¥ wfr yw voC R frw-
WA WA §, TAEY WA S WiEh
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Bill

&1 ¥ quw A aF anw oY ot ¥ e
gt yT @Y T wd faw wogdd o
gt & It g W wud a & ;g
¥ wuen @ aw qE ¥ w7 oAy (var
e &, afew wogRT § og w9 -
wifrgi #r a fwewr soft & aww
gfer 1% s\ € wwess W R
w1 @aFm 7 feo mar § 1§ 57 vl
47 gfe 3% agw & wfafulo agt v
wYaz ¥ 17 52d & N7y oy wdfiw TN
Tem g fx 9w oy gwmwr wifEg
f& worgdi & 91 ag 04 wgeAger &
¢ 3wt am ogmTe & g oft I
" & gy woer giar wfew ) g2
st7 1o mfo Flo 7+ Mo & WAt
e Jeqisi w1 sza 2wy wfeg fie
IART FAEURN (G FEw K2 W NG A
47 fo wogdt & gai 8 gamné g
(T SHE A AWy 97 Y frwar §
ar fasgar <€) fwmen & A aw g
T AEoa-F-z AT 0T § g2z ¥t
FH¥ faw Twa THE €T H oWEY
T | w7 oEerd fAwrT g and §
& FAwY zaAT TTW KT EEATH &7 WY
g7 ¥ T ITET Tamr fxend
¥ ot soaqT BT

e, 7 oyer |1 Y vE T
o7 g wEET g | WM # A aviwe
g1 @ IH o fawrfrer o afedt
f uq arode wgieg foest & aver
Imm 1 vak wE o gmwer gi o
oY st & ot sfufafe @ et of
ug JA &7 AT AAG gwT O Afrw q@
g weX g wwr g g g fr g
Iuk A wred Y fY 7y gt e
™ qroie w7 7O aft gt o

# y foarT, tete w1 famsfy ¥
vy wiwfraf & seow I
ow TV qET 97 | J7 9% wrifen
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[ 7w k=]

WET HE@T g% F&@T (1) H A

{177 § ag [T 41—

() azmstary afafa 9 ssamr
qarfawy #r fagfee & o At w1
FE OF qAA FAT 7

THER A AT ITF IR § 78
wa fzar a1 qr—-

() =it g7 a1 ¥ F1E w70
afl T A1 Ewar

o § g Ardar g g fr ag aw
BaTUR AATR ] 7 g AT F SHE W
qgT FM M IE A7 Tfgq v ag
€ It wr qxr =y fie qer faee #
fomd a3 worge &, fraar aar ww &
w1 9y wiys & wfve 37 %) fawar g ?
firr qfcfegfaat & 3 wiw waa & 7
rusgog Efr g7 T ¥ adaw
®1 F(q A U FT A7 AUfgd q1 | A
gfrart T wderor Y & 3 ) o7 7 67
w7 & e wfgd oF

Tl A gy ¥ fr ag AN &=
® @YW T ¥ I AW wAAfaT
frearr it m& gex 7Y @) arar ¥
G FTT FAT 00 TT e AT A
@ X W AW T WO g aEy
qftes 71 F1E 2e-30 A F Vs
farar waT ¢ | WR o q9AT AL AT X
fad oF WYET 9T qFAA ATSA[ & AT
T gAY a7y * 2at & W7 Fx AT AN
g a 77 aga §r wrawas Q) arac  fe
TR WaTH ® AT A @ TG | T HT
oy QACH XS ®faq, g 7 qror wfeq
W 2faa fega ¥ v g a0

sft aedeT ot 3 sEr 2 fe ow
TrARAT waFt kv R AfeaIw §
wy wqwifdi w0 91€ sfaffe ad
foar ot & 36 waw § Al v R

MAY 65, 1061
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fort & forg ag st A F Wi T
&rer war § 99 & sfafafe s e &
a faar arg 7Y a4t 7 37«7 A
I&TA AT 99 § 1€ qV | qg 7% fawr
Frr ¢ fe o oue gfemr wigfeew
xaw gfran & ag foeed Al ¥
# T qF ®) @6 £ | Ffeeq @
Faear mar % 99 gfvoa & 7F arc
sraar 97 fzq & fif 99 ®) doee” &7
faar a@ afes g w7 FAr97 FY
17 & 37 71 o afY fear mor 80
oF a6 a1 R 5@ gl
A I § g AT I
wfafafu gafad «ff fag o & 5 ag
Yoer aff € N ag 9w & WA
AT a@ ) A T & ag Ay
am ¥ & S g & 7 O s
€] ™ Ta |

g8 am § 9y wgAT AEarg
1 faeft ® @ a7 arqwe ¥
@FT 7 arq Y EFr | WY 9gee
= {19 & A1 T TG | OF UF 79
&2 & AT A@ | FEAFAT, TAE,
w1, qqAS [Afy 98 @ §2T
TET 9T 4G FAAE AT A Fwwr {
FEsAg i gg e mrrgr g &
®F T Aeq A FH A 1 AEO B
oft dar fir Ayt fr 7 w7 fis g
oy Tow &7 ofcfegfaa fuw fw &
oY agi &7 afcfeafadt o geaaa
a%, 9 % fad ag wawas 2 fv agi amowe
FZ qF | W o far T i A
n & far 0% wrder faersr o
|]4T |

o # § Faw g &) fRdE war
arga § & gardoaw woft ot w1 w7
wiaget dzr g 34 gfezwror wrd
2ot # wfwg § WY gAIR 99 HAY wg7w
1 sdewromerar A1 2w A fawum @,
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§ T WATT ST &7 @R N A )
arq @ 7 § I & gy Wt g E
X WU g2 YT ETT TE T ¥ qoATE K
HTY FAT T FF THS &, FT IZ A FT
Tra & fir ? I8 &0 ¥ WoR s FraIe
#< @ &, o g & s won wfed
qr | g 7% ¢ 7 faor o f 93 w-
wifat & ow Jar of ww fag 7 g
W ¥ WA q@  E¥AIS T @ o

WYX 7% AT FET IS 97 q FHTL JUNERE

RENRT 7, MUY WFIXT FT WIT § T
QU FT o fr wa T I35 F1 &L 4
7€} 1, 9% ¥ wT g 2% g7 g1 WA,
7 fsfew &) saw, w7 AT ¥7 €7 IEH
U g¥TT 7 MY wraAra wREdl F
waumwt g1 gfafafuca faar qr, 2%
qHIHATT ®AT ST 7 AT swETAE 72 ar
fo &z ot g7 3% & fAd w7 maF
w5 | s F IR A A gTAT AT E
frap g cram i v A3 Ry Aarn
a7 grEErE IEiA T ar dar a
s427 uy feifrz 7 T AT QO AR A
qf &7 @ #, w7 w7 A a7 A A
A s w arfed fa gz swarqfa a1

e § 0F qF 4 34 ®agdl A
€FAT AEAT § | IH WD WEAT AAW
oY 47 A grewe Tifed e §
g9 fagrm & fawam o0 g UTag
&1 & TATT T AAT QFAT TIH | WAL
3 fafea 73 W7 IfEA A WAT MR AT
wET T3 AT o T ZATY ARy
%1 frr a&7 A, 9T 9 K1 AT
W W gni

Ch. Ranbir Singh (Rohtak): As this
is a very important Bill, the time may
be extended.

Shri Narayamamkutty Memom (Muk-
andapuram): Every Bill is important.
The next Pill is more important than
this BilL

VAISAKHA 13, 1883 (SAKA) Domestic Servants 1 5870
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& gTYY ATOUW WIew (ST
g it s, o & am Wiy
aaTey 7 vay @ WY 1@ §) @A X
W I3 T AwAT P, 9 RemT ¥ A
$G €T 0% qEHA g1 WS Ffema vwfiew
T¥ afqaw ot §, 99 & 0¥ o ar
drgerz amar fwar ¢ oY 9 & I8 R
g ¢ 5 nafies maz N g
fegrm HeneQr F e & 1 TH W
T T AW agw wrewd gur )

Q% HTAAG §OY
frw7 =1 €rfaa

-

st Z1va mrrw www T T g
fergeena ¥ Wi & TeA AT €1 AR
EC GO R RS R IR Ak AN )
A1 o F A wasafean w1 vam 6
wt 7oA @A @y g v7 € onk
oA { OTHEET B

W7 EH ZT F QT BT FH G
f&7 37 Fa® & 7 fas1v &7 A gA
ai7 @ faqu® A7 7 Y wHT 9w,
CEIRTE AR E A SRS COF | ey
TFA A FTA E (9T /) A gwrdy i
Z9% 2, A, §WII TEAAE F, WA 4T &
Tt AT AET 1 37X X7 NI OTAT
F1 QICTRZ §7 F1 HriOC 4w AF) A
a1 @t erA oA fam €1 9T ag am
gram T AarEn

ug vt ¥ (% oz 71 qare 7 3P Y
% EWTY 2T & oy AlY w1 vwaA
w1 v & T ferd o e g
# | ot gt merm ft arady o
WMAAOr A et &, IR ooy
wgufn A%z ¥ oy g 3%l R}
w7 ¥ f& xv o ¥ o qft afufe
At wifgd At v& swr 97 gu qTY
orf® &7 € wrow wt el T wwme
¥ % ¥ ¥ W3 Oy ye dw ¥ ark
an T ¥ gy @ )
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g 17 we 9 fare s g
f& g i w1 A1 Fr @A § I3 9/
EIFA FU0 R 1 ZAR MAT feT
A9 8 | FEHET T A FY AR IAF
w1 TFT T AT A A wgr fop faeely
&0 1 A% A fF AR IWMT § 7%
faeefl &1 A3 99 9wg 44 ¢, T
sg faeefr adY &1 A Ag-709, 0 wIHY
g faa &1 meaedr «= idr & 3T F A
fogt sfc fifr g & T AT &
T w97 aff . § @
7 %1 gA17 99 A4 7FAT § 1| 9 AT
WY TH{T G MW T FAT 7¥AT & A
g% fa ag ofr afad g o 2
2 fm & fdl o woge & W@ | q&Y
@ * W W9 wAfal & fag
®TE a7 AT ag A wrft § A IE
FIT AHA T FifA7 FT AR
g av ag feg g% % wrogra g1 Tl
¢, TH W RAAT I 1wl A GIA
wawif@l & faq gfavd g2 537 &
ara ¢, 3 ITHY wex faadr Tfeq o
€@ art # & T8 a| |re a9 ag
Wz g § fw ag 2 # faeard
¢ far forg Y o oY, fora o3
suady ® wdAl, oA w4
a1 STt €T WA & T E, I
A qHAT T §, IEET G T KL |
ok ¥ ¥ faq & € wmed &)
TIqr 1 R & Toqr qTEATC §, ITH
Queadt 6 o & § IR q@ A F
aTx I qTH w1 A9 TEAT § WK I
waaifeat € oY graveAd § IAET
gfer a1 & W TwA &, Tg WA T A
& 1 W wamar & fw saay & fran
ot § W< IEF amx G frar smar
R i I W ST H 9 & A9 F g
forq &t et A1 wfewa a0 g
§ ot wr & % Ewd § ) fe o @
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da1 3 A 417 wieh @ oY aga qfwa
&Y ITaT & 1 o g faa v gy AT
T TF ATq T6H IAR! AIGATT 34 Y
qTq T9 g1 AT § a7 FT 3 2 gH, TG
TIAAF AT

FgT Tt & fa Iy ddwa foefre
femar =ifg@ | & T § & 97
femar =fgg | s wdegE Eow
& 9T #Y ¢ | Ia% fag A
¥ o madAde gdCH ¥ duT A@ E
gAR FE wtag aaeq) # dfasfre qer
g gt § W AT A QA O &
o wlY dfrare Al qyy € AfwT dar
I A7 q%ar ¢ 1 A wg fF Avaq
& AR maddT gazg @ o & fr 59
e ¥z o &, o Jav o Smar
"7 3947 Sfasfra o1 fr 78 sgfaaa
&Y I # AV TAHT AT IAF AT §ALH
&, Jawy ofr faaar sfzd | & agar 7
fe ga1e 7=t wgRy 59 WX =W T
w2z ¥ ff oA Fy AwAT )

agT A% FIH F G2 F7 AFGH F,
T qAZL &1 AT 047 ¢ fF I 7
®[ THY qFLT FT 37 OF qfeF A
T gefy | agifE & 42 w17 WA ¥
MW IAN 9w g w2 g fradt
¢, fox 31 92 wra Fo qEAn , fee
WEFmETTRAT | * Ad) wwaar
fie a3 wIw ¥ AT wrdY A qw
far %7 w13 92 ¥ SUIRT KW FAT
qeAT & udgiwz ¥ W wE R
fF Iy g fw W2 wW FET
q¥AT 3, ¥ AT TEA ¥ ogAWr ¥W
Teiz & aTRR TeAr wTER & S
wrE ga @1y arar ag) ¥

T g AT A w1 fF g A
@ ¥ fadas #1917 1% w1 g1 !
® wgem Srge § 6§ Janw ¥ a1
Tz w1 s wrefey &, W fad
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€7 axg & Fadas a1 a0 & ) g
ANz ot @ & orq aw e ;A
Y a1 FE 7 A1 A7 7% 78 forear A
g &1 3 w1 fr g TAARE oA
2 far 3 o el ata & 1w AR ETAT
Frargfa sl aam o g fy
Jq wIAATT AT T IF 97 AT
[T & qi TAAHE 3T FY AE @Al
® | T 9T T ATATEIAT HGAT AT
@A § | AT AT HEY grATa € IA+T
A TAAAT F qAA gH @AT A1l
g maidT & JZ & = IT 9T
Frearf wo aifgg | A wfw
& AU W AT gAY ATAAIG qAIEY T F
2 ar g7 @ A A A | iy R,
I aTE AR F A& § AA&T
w17 AT Arfeq A A gETT qAEL
g 3% faqa M # gAa 7 ag 3qr
HT AKAT & 39 B @7 KT Frfaq AT
w1fgq | w7 mAAH AT w1 AT @A
LA I

st 4w sreT (arg faeer-dem
wAgfya adagr) . mafa agrg,
gL 7 A Afafy gaf § g7 97
sianfeal & faa, a7 7g g1 qr a1 @
o< a7z #1 gfaa s qwar § fs 3397
qx ageq & fY 3 | Fyez @ oy afafa
T Y I F 9T AR K
£ 3% 91 ¥ g7 arq €7 gAda
!t g fF w3 waafar € freed
w1 § W gawr faoin fegr arg fw
FYFTT 375 fAg 3qr Frdart s a4t
g fr ATfar o) way 2w A A
wgl fr ow migtag & 1 37 wiriag ¥
§ TEAEHT IAET FT TF F7 ¢
feeft & & 1 39 ¥ ¥ "9 W ¢a-
¥ # fagwr we fear mar 2 5 gw
T 6 ¢33 a<pre w1 w11 e g
sa¥ ufafom ox gr=moie sfaerd
&1 92 zvew frgam w7 faqn a1 e wg
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w9 FW & q0q ¢ WA %7 1 A |
At w2 FAr€ v IAF A FEEor €
T 4T | I9 K JY wamr &1 9K
araY § 1 3@ w0l &7 wf Srfer 27 WX
a1 9% g5 7 999 WY WET 99T
AT fad | d\T ww que ot 7 v
A gad qifear § T gAL AR & fpan
& gy ¥ a1 v &, fee ot
TtF FAwfEl & gy 7 6
gAT R, @ d AR Eram gy A
g ¢, A" Tw @Y w4@ w2 wOw
ATA W1 A7 77 § f fedt wroama ®
ST A ww oA § 7 afew g g
T 3a% qmfew a6 wfwwic oy
2 1 A FETE Wi FAET I IA6Y
wZ T+ afewrT o ghn § oaw
q¥ T WIA FH ®T GI® T K1 & )
wfwg fags Wt wodfifar o= §
a® 7 qagt ® e & fag femy
XL YT @1, A qg I & f 9wk o
Az A ¢, 97 9% 9% aw @12
Y, g ST % fear & A/
wra w1 7 d agw e Rl § e
g g fe e gt vy wqwfay
& 9 A1z § wfwer g & 3T .
aTH QIS & wawy TEY AT |

# yx ¥ afufw w1 geq w47, A
#Y von froft w7 & wrofr e qeee
¥} | &% Iud Fwn fe agy 7 of e Ay
a& § fod 3% W I8 Wiy vy
& Fraeq A § 3 foay oY 7Y & wary
g d e audt e Y A &
oy § oA §, I € qw oW oW
srgrer Ty £ | fRT o arer werT o
grr & 1 wg & ofram & &% gy of
e fg yx oy & FAg Qv g §
& 37 wdwifrat oY oft & qon ad § i
oy § 1 g Tx A Frew g fe g
ofeare q& § famgi* a9 wiy w4
& %Y dfew @ v v Ot Wy
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e v femn | g ww W § feg
o ot aga & qfae § 91 o w3
AT FY THA T AR, Ik o
7g W 7€ qray oran fr ag wa 2w,
¥ AT AN AR Fq SR | T
I AT HTHA & | 4§ AET |INT S
fx 78 g o= forrt 9 <y,
9FE A7 Gieg W FY R, IEAT ;@
grea grit | S wewAT #ford, wak
91T IT 99 a9 T F1 IEAT 9T
IHE AR T FI T T qEE FEAT
greft &, s 9 & AW S € @ IAET
a3 % faemr oifed, ga% q S9@
S T & S A St e g 2,
WA ST AW N TN 19T F
TR Ao ¥ AW WA F aw g
aF | g & ot Sy § afae @
sz Em mfae § 1w a A |
FvaT A W oar o# fagw ¥
¢ fr @ faremmedY | o9 @19 STET geEg
TGAT 9 AT § AT TR 417 67T 9%
FEHER AT & | WK IHAR@ A

ot Arre §aT 9T A 9i 75 e g

P UT I IS aw T AT
T ¥ 9q Tq SF1 &7 AT & ITH A%
WY W F=9T FE O GIT I FT AT
gl wAET) ® o T S fE
Ty Ty ot fawmet | wifaT ag w9
qrly *ft &Y T==T &, SOy warar w
WTY' WRTAT TG, A T A HAT
9EAT & | WTOW FET Tige g )
afsr qa% v & w2 v fafeew
Y & | ag I et ¥ R wEE
ar quqy WY 77T kg oy £

wiwfal @ feafy o W& ¥
wgn ae-faa gan, WO SN o
T R Wy FuR v fie gy afoer
o o Wi w ET i W -
& fyar w1 1 Wy et w6
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e 7 & gad fogd o T a%
fra o wify wm Al 9T 7 Fe@w
T g e e ¥ & o @ §, s
At FIT A AT g, W ot o & e
T FIE TAT W S d 1 TEE
fay Y feqn mor f& aEw, o®
qfcey o w1 forar sy | S SR Iy
< @A § I7 FT 98 T4 g7 el
fo 3 Fa=d fa gut O v FEAATQ
¢ foreer wom wEm A @, o=
T SIE T TgH AT §, WX 1 AT®C
ForezT F0F | & 7@ a1 ot @Y A
T | W a<E ¥ qga o aF agr Sy
e, aga & Teewt T fawr faar mn,
feg et faoig qx 7@t og=T mar
# wrem g f& axwe W) g8 w6g OF
ez fagw 2 @ife 9 feat & sa &
ot afafy woET ¥ 4w & A W A
% | I aF J&1 § F1% {420 T8 AT
99 % ag #fufa ¥W FE A,
Ege W, A Y e ar @ g )
# argm g fr Tw afufa o1 2 afewx
fed g | 3 ST qEET § FTHC IART
WEEAT F1 39 6T HEAT W7 G F
gfe wow wem w®veE gar § eafed
I TRT KT yEEGT ® Y A |

S Faw 7 aredfE oft ¥
2 o% gy ¥ F s g § i
uF weT of@rT & 9w w8-
wifdt ® e aga Ffew 1 Afer
7% ft @t § & St wETA A ™
vy & o gu WX e |l €
T ot N At X e A G
et § WS Al o awd g
T W At wwdr § wow A @
et | TR WA g A
s 9 &) o & gamdt § T w1 W
Fqrum e AT R FE T IR
i woft @ el o
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d R AT g A A T e wH
w1 AT 9 @ ¥ 1 T v '
g w1 § 1 o A ¥ N o e
2 fr gw AT w1 AT 7 I R
ITH! THET AT AGY FoTAT WER |
afe aga & i G¥ § o wud TEi
AFT AT A § W IEHT T
ST 91T § | AL AW & wiwE gAre
RA A9E § | IR g wwiiaEt
F ov fafewa & 9% s ¥ 92
frfeaa § oY st g= gfawr @ qo
QT T@T AT § | @Y s;aeqr agi oY
gt wifge 1 g W A @ ¥
wfeq 1 A g g oo wgar i
1 gre N, Fa= 17 gfez & €7
w7 97 fa=re #fod fe et vz
g O\ ITEY TH grea Wy A7 gy
I FAAMI T FTH 777 9F, T WT
I8 fau feady 27 &1 F10 qRA |
&t ¥ g ¢ ¥ 38 9 W AR
& fa § 9, W fawe a A
T ag ey VY FET 2§ A E,
/T I woq a4 1  fz 7 gww
FgAT wfeT | g9 &1 FE AEl HrEAT
wfen fF g0 wom & A1 &1 W
ohT § X7 {3 Fy A2 F A A 2
fragmrs e ae g2 AT o
AT AGY FAT AAET | AT TRE AT
R T AR IT A AL R | W A OB
farsan § a1 T@ a1 vF AvIfE farean
2, 2w w1 uw W@ avrfew fawean @
& 78 W sy g fr fom 991 # orva
a1 faerie Y Jr) & 99 9O & sHwfa
% ot ag a7t wr oY @ Wiz 3@ afEr
¥ IR qg AT N A R
# wrgar g fr qax ¥% 99 77 e
w2 1

ot sy aebr ot ¥ g o oY i
ot gt § Twd wiy whafet o 9
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sfafafa 7 & 1 F Y g § fw 37w
st wfafafy sad g, afes s
gfqms oeed afi & 1 7 3 w0
¥ wifere ¥ w1t o 7Y &, 9
w7 fe s waR W Y A% oY
g1 7 7 wifow A 5 gew e
FOqr NF AfeT gw feam § wft ow
w1 anear ag et @ | e g
It gfga omee ) 01T ST OF
sfafafy sw wfwla o g), 9\ qgg f
T Ty &Y 919 7T 0% fAge & e ot
O § qfX I Wrg wyAwar v
sgagrT g WfeTr | gH e 9T
mae #1 gfez & farsre v nfg )

Shri J, B. S, Bist (Almora): Mr.
Chairman, Sir, I think the object of
this Bill is laudable, as far as it tries
to bring good circumstances in the
lives of people who are working as
domestic servants. How far this kind
of legislation is going to actually help.

Shri S. M. Banerjee: Why don't you
move an amendment?

Shri J. B, § Bist; I do not know how
far the amendment is going to help
also. When the structure cannot help,
amendments do not arise at all. 1
believe—and it is a fact—that most of
these domestic servants hail from the
hills. Why? It is because the economy
there does not provide them with
sufficient means of living, so that
they may pass their lives in their
homes and need not scek employment
outside. The question seems to be
absolutely and purely economical. The
remedy lies, in raising the economy
of those areas from where these peo-
ple come, that they may find them-
selves so placed that it would not be
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first, if we are to solve the problem
finally, to tackle the problem which
lies at the root. The remedy seems
to be to introduce in those areas in
the hills small industries. They need
be of a simple type, and should be able
to absorb people into them so that the
condition of the people there would
‘be improved.

I may submit that even in advanced
countries there may be domestic ser-
vants; but they are not of that cate-
gory to which our domestic servants
belong. The reason is that the stan-
dard of economy there is higher and
in those circumstances the lives of the
domestic servantg would also be bet-
ter. Similarly, people who employ
them are also of that type that they
behave themselves in such a manner
as not to hurt them. So, these condi-
tions do not exist there.

I do not think it is the intention of
any hon, Member of this House that
these domestic servants should be a
living institution and continue to
exist. That is not what will solve the
problem. How is any law that s
passed going to be enforced? Who is
going to be the witness in that house.
A quarrel takes place between the
domestic servant and the housewife.
As the previous speaker said, some of
them are very good; some masters also
are very good. Then the domestic
servant quarrels with the wife of the
person, What is going to happen? He
will be creating another trouble. How
will all this be managed? In spite of
our good desires, which we are trying
to express in this House, these are dif-
ficutt problems. I feel that it is high
time that Government should raise the
economy of those areas from where
most of these people come, so that
the root of the problem is tackled.and
domestic servants become rarer and
rarer.

In advauced countrieg I think most
people use these mechanical gadgets.
And with the increased progress of in-
dustry, I think we would also begin
to follow suit. When people get used
16 these mechanical gadgets, domestic
servants would not be needed. But
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then, we have these people still to deal
with, If they will not be engaged as
domestic servants, what is going to
happen to them? 1 personally feel
that this is a problem where you have
to deal with quite a huge group, who
because of the lack of means of live-
lihood in the hills and because they
are poor, are doing this job now.
And unless we tackle the root cause,
as T have submitted earlier, there will
not be the desired result. We have to
do something else. We have to place
them somewhere, or we have to take
them somewhere else. Something has
to be done. Otherwise, they are all
citizens of India, and if they go astray
it will be a loss to the nation also.

With all my good wishes, 1 still
doubt how far this piece of legislation
will be able to help in solving the
actual difficulties of these people, 1
only wish that a solution could be
found by Government by which every-
thing could be settled in a more plea-
sant way.

Shri D. C. Sharma (Gurdaspur):
Mr. Chairman, 1 coagratulate Shri
Balmiki for bringing forward this Bill.
He has been interesting himseli :n the
lot of the scavengers so far, and I am
very happy that he has now taken up
the cause of the domestic servans also,

Ch. Ranbir Singh: Progress!

Shri D. C. Sharma: I hope that with
his continued interest in both these
problems the situation for these two
types of workers will improve.

1 would also make an appeal to the
hon. Minister of Labour. 1 would ask
him not to treat this Bill as an ordi-
nary piece of legislation brought for-
ward by a private Member which has
to be treated with a big ‘N5". I would
request him to accept at least the sub-
stance and spirit of this Bill and to
find out ways and means of imple-
menting the fine points that are given
in this Bill, '

Shri Narayanankut{y Menon. What
are those points?
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Shri D, C, Sharma: My third point
is this. Two or three days ago we
were discussing the Shop Assistants
Bill. f we have given every worker
a chance in Free India, the landless
labourer, the agricultural worker, the
factory worker, the shop assistant, if
we have given all these different types
of workers a chance in Free India,
there is no reason why a domestic
worker should also not be treated in
the same way as those workers.

It will be said that this is a question
which has got something to do with
the States, I know that that will be
.one of the things which will be put
forward against this Bill. Well, then,
why do we have the Minister of
Health here and why does he give
model Bills for local self-government
or why does he give us model Bills
for other things?

An Hon. Member: It is a concur-
Tent subject,

Shri D. C. Sharma: What 1 mean to
say is this: where there is a will,
there is a way. I think this Bill should
be treated with that amount of seri-
ousn+ - which it deserves and that, it
nothing clse, the Labour Minister
should bring forward a model Bill
which should be forwarded to the
States for implementation. But the
initiative for it must come from the
Central Ministry,

Of course, I visualise a day when
there will be no domestic servants left
in India, That day is not far off, and
I am sure that that will be a very
happy dey for my country. There was
a time when the domestic servants in
my part of the country used to come
from a particular district. They all
belonged to that district or districts.
Two or three districts were the reser-
voirs for the supply of these domestic
servents, But now I find that no ser-
vants come from those districts.

Shri Hem Raj (Kangra): Why not?
They are still there,

Shri D, C. Sharma: The reason o
that in those districts we have put up
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big projects, and all those persons who
were available for this kind of work
now go and work in those projects.
Therefore we do not find many domes-
tic servants from those districts,
Therefore, the best way of solving this
problem is that in the hilly parts of
my country, from which most of these
persong come, we should put up some
fine and big projects, so that all the
available labour that has to come to
Delhi or other cities in India for find-
ing this kind of employment finds em=
ployment there itself. That is the
positive approach to this problem.

But so long as domestic servantis are
there I think we have got to do some-
thing for them. What are we going
to do? In this Bill 1 find that there
are only three provisions for them.
There is the provision of registration,
there is provision of inspection, and
there is provision made for their
salary, leave and other things., I be-
lieve that registration is a good thing.
But I think that this automatic inspec-
tion by persons of the rank of Sub-
Inspertor of Police is not going to be
very helpful. I think this will be a
kind of nuisance for those persons who
employ the servants and also mean a
lot of trouble for the domestic ser-
vants. Anyhow, this kind of inspec-
tion may be kept, but it should be
done at a level higher than what is
provided for in this Bill. So far as the
wages provided in the Bill are con-
cerned, they are rcasonable wages.
Perhaps some people will say that
they are not normal and fair wages.
I think that so far as wages, are con-
cerned and so far as the rules ofor
Jeave and other things are coucerned,
they should also be put on a more
stable basis than what they are at
present, For instance, 1 find that there
are some households where the ser~
vants do not get employment only for
the sake of wages: they are given
clothes also, they are given other
amenities also. All these things have
got to be looked into.

I met some of the members of the
Union of Domestic Workers to which
a refercnce ba: been made by seme of
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my hon. friends, and they have detail-
ed their grievances to me. They have
said to me that they do not get their
salaries regularly; that they do not
have proper shelter, at least in winter;
that they have to do work which is
very excessive having regard to their
physical strength. They have told me
all these things. All these things have
got to be looked into and we have to
see to it that these domestic servants
also have that kind of leave which
others have.

I know what the fate of this Bill is
going to be. I know that very well.
In this connection I wish to say that
so far as employment is concerned, the
advisory body which is there should
be made a legal advisory body. This
kind of advisory body is no good to
anybody. It is not good to those who
serve on it or to those for whom it is
meant, Therefore the advisory body
should be reconstituted, and 1 think
the sooner it is done the better. But
one thing I want to point out to the
hon, Minister . . .

Shri Narayanankutty Menon: Where
is the hon, Minister?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I am
sitting here.

Shri Narayanankutty Menon: The
Minister of Steel has taken the Labour
portfolio?

Shri D. C, Sharma: So far as the
spint of the Bill is concerned it has
already been conceded by everybody.
A gentleman went on strike and there
were questions in this House, and
something was done as a result of
that, So the spirit of the Bill has al-
ready been accepted. It was as
a result of the hunger strike of Shri
Syam Singh that the advisory com-
mittee was formed. He has already
done some good work for these per-
sons and he has already got the Gov-
ermnment to accept that spirit What
is now required is to give legislative
guard to that spinit, and I hope that the
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hon. Minister will not come forward
and say “l request Shri Balmiki to-
withdraw this Bill”, and that the hon.
Member will have to withdraw the
Bill. He may withdraw the Bill. But
what I say is that the spirit and sub-
stance of the Bill should be accepted
by the Government, And Government.
should bring forward a Bill which is
more comprehensive and which en-
shrines the spirit of the Bill of Shri
Balmiki. I believe that this is a Bill
which concerns lakhs of persons, and
which concerns most of the homes in
Delhi and most of the homes in my
country. I think that the Bill concern
most of those persons whose income is
more than Rs. 300 or Rs. 400 a month.
This Bill is going to be a very sweeping
legislation so far as these persons are
concerned. I therefore urge that this
Bill should be treated with the utmost
care and atiention, and something
should be done to improve the lot of
domestic servants.

16 hrs.

o T dww qEw (ATTIEY) o
gamfq wgey, F1 faqas Faq & Trqq
woqd §9 99 RS It werr Iw A
T FFHA g WYT 57 FT g FAr
218 faqaw s q@ & 1A &AM
| T a1 e € faanw 7 ww-
wfat § 7(agom 5591 gizaT MT
39 ) FAE wife § |/ § AT
arqrF7 D g A7 W F {57 F1F
FEAafem w1 g5 W AR F
W &A1 W fagas €) WA § ggwa
g R w7 & sawf@i ) $ g
T & SEH 7 gETC WA €, 37 wY
afcfegfedi & ~ swfaa § fieg wea-
Frgfowaal & A9 7,98 e TE L,
wWHam o, A g fe T w
fardas ¥ A g1 Fra Y 3 w7 ag N
s § fe W wA @ AW AfeR
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Tg&! o0 7 fra amw Y e wwTE e
F AR AN & T Wy F o0y
w1 gar § fin ot 1 3w fadas
wEA & wwifaw § O IS =
w3 § afew ¥rg Y g wred § fw
SARY WIAAHI S &7 Tfeaa a fwa g,
I ¥ w®rrwE st cqwegr A @),
# OF sufeadi 1 94 fe § vaar z
ot 59 faggw w1 fady #3@ & @
% sragifedar W) fawas &1 &1
A FT Y &, & Fg1 EW F W<
W a2 1a2 @ ® & T ax
21 e wiqT ® A1) 73 F fag
ATFTT AALENAT @ I AT FT NGy wvar
2, A7 faw g7 ag aoq7 a9 gt =g
a7 g | F Ty ST T AT
=eAt ¢ fF oEr ey w3 Ay Ay €
W oawdt @ AT 3w o oarp o w7
avdy &

o] aF H1f\g = owi ot F g7
F71 & o ared®Y T® fa aF w1
F9H § & WX A7 €€ FAT A7
W qftca A ggRa g | w7 gWIT
HAr wgEy wrArEA A fr A #
avaey | ®1¢ o9y fadw v e @
gT A1 Y FET T ATAA AT W1 1A
FwEqr &7 g grm, 1 & fY TH gue
%1 gz &M W7 7 ft mEAg
q:F1a¥ wErRw A faaza w=wm fv 71
zd9 %1 q199 & 7 | Afww o g ¢ fx
mAd 7 1 A w1 g g
A FT WEATRA % |

7 7w gut faguy &1 WA €
wa FTE g AW WAAG wREm A
I ¥ qITG AT A ATy W § A
gfewrr & fe ca fadas & wf ad
afzqei §, wt wofeat 97 § § 1 w9
axe ¥ g% sqweqy ag ot § e g
wid wifat w &aa 10 WX Yo %o
wifge § 1| Afwr oy wwfat o
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e wif € 0 gfewy qodh fsww
g H o forw )Y & 1 @ wr woew
gg ¥t gy wwa ¢ fe e w
0 UT Yo Fo XGw A firdy, ¥y o
x fa& 1w 9w W o oY e
&t ag favge for &l & fog
MEESTRFE W G oy o7 &
8 ¥ ) s | W fag @ € syeqy
g0 fadqw & @+t wifgg o

mmngfgm&iwi
e € e ot W k1 IE &
w=ria qg @ f6 O g 7 wag
I ®1 Y ®o AghAr BT grmw | Afwwr
v fawaw & gg odY fasie wrg &
forr oy Wie ? arey fewran g f
T AT & forg ¥ gy ¥ v R &
fa gt o syaear § W wna F ag oY
tfram ¥ e a g mg rara
% =g @Y wrar Lo ¥ gg fagy m § fe
g 7 & WU wawg § wdwrh e
77 faer oy Far AW & gzra & A
#t7 fem & v 99 %1 a7 form orrer
i A & WU {1y I € AW
Aarg & are ¥ | Afwa e g7 et
w1 shigefiszem T g Flare Tak a
37 w1 qrer gy o7, @ 39 & feq
A e @ Y IAqUEEHR ALY,
T AT ENTT §F W0 EH Tov7 A | ot Aw
WWﬂwnmg.wHﬂ&&rgu.
wnia € a7 fara £Y, e 37 €1 qrAq
7 feq am, foua 1 g7 s A @,
afwa s Ahwr oW wien e A1
Yo %o e K A X, gvr ¥ WAL U
g2 7 2, 7w wE i wfww e &, AN
wifew & faars wriarf «7d ¥ fog
7 fadme & *rf s Y § )

ow Wi weew - Tw Qe

oft v dww T e wifgd o
vafad & wgert ¢ fir vu fakow ¥ are
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[ Trdaw area)
R ¥ wizargar § | o aw fagaw &
§9 a¢g ¥ Al A7 sgaeqr g g
aq aF A fadaw & a9 2 o7 A
HTAAG Aeg  war & 7@ gt
# aar g 5 waew gw fadmw
TE g o T & HifE wTAAT ST
wRIeg oY wEET ¥ Wi ¥ wi| @y
@, #A AN I3 W gama foem,
a7 g ¥T 42 T4 fF F T T qET
a8

oY arRaY : 74 3 AT qEY AT

oft TrrEew wraw : AfEwT T AT
AgEg & gz fra § fo 3 oz w1
39 & W owreaArT % fE & a9 w-
Tifzat & s, fora # greva aga aw=
3, o fadtum weFd ) faan fadaw o
g0 o wwgdl w0 fgm Ad O awar
2 1 ag ata Y & fw o gw A oA arfaa)
w1 oA Fay @ A AT wWE F A9
@a WGy qata §IT §, Wy &TAT 0y
faery & w=8 w38 qg & Afea
ag fadaw 37 wrfeel & foea & ot wo
e & am wga qu W w7 wE
wATfw sqagre w3 | ag A fagaw
I ¥g T ® OwA & foa g
Ay wgreg qar fadow g faw ®
ww fesiw oy oy anvforgt & 2 graYoma
T T 2w A AT} €Y &1 A 09
7Y & 3T WY Ty q@T § ) WA
wr§ Aty Ty W A 9w oW
frerer faan, st wft Gar g @
warg afi & afr ¥, I W wATHTA
wrfery s & 37 & WX 3 faeemy @
€1 37 o gfewr O et afwa
! W &THAT WAT 90T E )

I o fraf & gere Y | aweT WY
WY oy £, Nwd W A ¥ ¥
Y wrfx aw & fagq artg S fadaw
o1F WX KW AT ) qHY AT 87 |

MAY 3, 1961

Domestic Servants Bill 15888

$3 TzEl X g A w1 v wm
R ¥ 7g TAeqt A & A, aw Ty
& wqTY A & | Afw § o aoed
¥ 27 frae & qema § v @y oy
et T WA | 57 AWy &Y )@ WA
arar & § A€ | qF A 78 A Ay
a2 R ag wwm mva ofr ar A
TTF 3T 7 74, Afw A THeqt s A
# T9 T AR TH 1 FAT & | ZATR
TR WY TH AEEGT FT AW AT
T at gg w1 weEr e Ad Zer

d wa ST AW g AT ATEAT,
¥aw wrrrg @t wEew 7 fraga
FAT AgAT 2 & 7 dan favgw ww
fam @ ag @weqr ga 21 A% )

Mr, Chairman: May I know from
the hon. Minister how much time he is
likely to take to reply?

The Deputy Minister of Labour
(Shri Abid Ali): About 25 minutes.

Shri Tyagi (Dehra Dun): I will
finish soon.

Ch, Ranbir Singh The time may be
extended.

Shri Tyagi: I thank my hon. col-
league who has brought forward this
Bill for the simple reason that he has
drawn the attention of this House,
and through this House of practically
the whole nation, to this problem.
There is no doubt that domestic ser=
vants have remained neglected for a
long time. Most of them are exploit-
ed for their poverty and on account of
unemployment. The whole problem
hinges on the problem of unemploy-
ment. If there was fuller employment
available in India, the condition of
domestic servants would automatically
improve, and improve to a great deal.
So long as there is surplus labour and
people are wanting employment, natu-
rally domestic servants also will lose
their market value. But the domestic
servant is a very important factor in
a family.
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Wnen I think of the domestic ser-
vant, my mind immediately goes to my
own boy. I cannot really acknowledge
how dutifully and faithfully he has
served me for the last 20 years. I owe
quite a lot of even my political career
to him, because I am absolutely free
from my worries, He looks after prac-
tically everything. He washes my
clothes and does everything for me.
For the last 20 years,punctually
at half past five every morning,
he has been offering tea to me. He
has really enslaved me. The urge in
my mind is that before 1 die, 1 must
make some arrangementi for him and
his family; otherwise, I would not
really pay him,

I owe so much to him, The domestic
servanis know all secrets of your
domestic life, including how you are
behaving with your wife and children.
They are the custodians of one's
domestic life, the most private life and
therefore, they are a very intimate
factor of a family. We are for a socia-
list pattern. I appeal to the hon. Prime
Minister who is more amenable to such
types of appeals. Perhaps the other
hon, Ministers and also Members of
Parliament will agree to this. Let us
give a trend to a new type of behavi-
our to our domestic servants. Let us
eat with him on the same table. (An
Hon, Member: Without any legisla-
tion?) Yes, without legislation, Let
him not feel that he is inferior in any
way. Let him become a regular mem-
ber of our family. If he is so treated,
no legislation would be needed. This
could be done more by inspiration.
We can inspire the nation by our own
behaviour and perhaps people will take
this trend if we decide to treat our
servants on a par with us.

As far as cooking is concerned, it is
really a very different type of job. I
wish 1 were your domestic servant
really, and particularly, Sir, your cook.
I would give you very good dishes. It
is a nice job, When one cooks, one
gets engaged.

Then again, a domestic servant
faces all the adversities of the
family. My fears are that if a
law were to come, there may
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not be this type of intimate relation-
ship; it will be disturbed. At the same
time, I am of the view that some pro-
tection against misbehaviour must be
given. There is no regular amend-
ment to this Bill but I would suggest
that the Government must see to it
that in every locality there is some sort
of a conciliation board created which
could have the authority to intcrvene
whenever any domestic servant has a
complaint against an employer. There
may be some honorary magistrate or
some such people who have authority
to intervene whenever there is any
complaint. After all, not enacting a
law means also leaving the domestic
servant at the risk of the employer.
They may misbehave with him or
maltreat him.  Therefore, he must
have some place where he could ap-
peal. There are people who, for in-
stance, do not pay his salary, So, there
should be local authority to call the
employer and listen to the complaint
of the domestic servant in a formal
and informal manner. Some guarantee
is needed. 1 agree with the anxiety
of the hon, Members that somcthing
must be done for domestic servants.
But the picture is not as bad as people
make it to be. Domestic servants are
mostly having a happy life; they are
part and parcel of the family and only
a general type of protection need to be
given. But we need not go to the
extent of enacting drastic laws. In
human society, the relationship cannot
be guided by laws alone. The domes-
tic servants have a close relationship
with the employer and it cannot be
guided by laws, bylaws, rules etc,
Otherwise, domestic life would becdme
a curse in India if it is restricted and
it ix to be guided by rules,

Shri Narayanankmity Menon: But
the real domestic life is governed by
laws.

Shri Tyagl: That too is not. The
relat'onship between my friend and
his wife is not legal; I do not call it
illicit . . . (Interruptions.) 's there
no emotional attachment to each
other? Likewise the servant's rela-
tionship with the master or his em.
ployer is more emotional in nature . . .
(Interruptions.)
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Shri Tangamani (Madurai): Our
relationship will create laws.

Shri Tyagi: Sometimes my com-
munijst friends are very queer, They
may sometimes come out with a sug-
gestion that the wife's and husband's
‘relations must also be guided by law.
"They want that there must be bedroom
manners prescribed by a statute. How
<an it be done? They are always con-
tractual in their behaviour, That je
my difficulty, My feeling is that the
relationship must be one of love and
affection, Love is never guided by
law. Love 1s blind as far as law is
‘concerned. It is also at the same time
sublime.

So, 1 appeal to that affection and
‘that iave in society.
set an example by just making a sort
of ethical rule of behaviour, that is,
we must behave with our domestic
‘servants as we do with our own bro-
‘thers,

Mr. Chairman: Shri S, M. Banerjee.

Shri N. R. Muniswamy (Vellore):
"There are a few more Members who
want to spcak. Each may be given
five minutes,

Mr. Chalrman: 1 have to call the
hon. Minister after Shri Banerjee fin-
ishes, We have ng time.

An Hon, Member: How long will
the Minister take?

Mr. Chairman: 1 think 25 minutes
‘will be taken by the Minister.

Shri S. M. Banerjee: Mr. Chair-
‘man. Sir, 1 support the Bill. You
may remember that in this very House,
when one of the undisputed leaders
of domestic servants went on a hun-
ger-strike outside the Parliament
House assurance was given by the
hon. Labour Minister that their ser-
vice conditions would be looked into.
He never promised to bring in legis-
lation, That is a fact. But he did
promise to consider the grievances of
domestic servants. I am happy that
the spirit of this Bill or the principle
underlying thiz Bill has been support-
-ed by all the speakers. My hon. friend
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Shri Tyagi. quoted the example of a
very devoted servant. He iz very
fortunate and that domestic servant
is also very fortunate to serve Shri
Tyagi or to get from him a sori of
fatherly affection,

But the whole thing ig this, Some-
times even the domestic servants are
exploited by saying, “you are just like
my son.” So, they are allowed to
work for 24 hours, Small children
or boys work as domestic servants
out of their affection or respect for
the elders. They go on working for
hours together. I feel that the work-
ing hours should be regulated. I say
that if a domestic servant wants to
work for a longer number of hours,
out of love he may work. But there
should be some duty hours fixed for
domestic servants.

When I speak in this House and
suppory this Bill I am not speaking
anything which I do not observe
myself. After all, let us sea the con-
ditions of domestic servants. The do-
mestic servant has to please many
people; he has to play with the chil-
dren; or he has to serve under the
‘home ministry’ as we say. If the
‘nome minister’ is angry, he loses his
job. The point is, the attitude of the
Home Ministry whether in the Gov-
ernment of India or in the State Gov-
ernments or inside our houses is
generally not very good. That is
what 1 say. Therefore, we must re-
gulate the service conditions of do-
mestic servants, and it has become
absolutely essential for them, I have
been given a memorandum submitted
by the domestic servants’ association
in which they have stated that even
the pilot scheme is not working satis-
factorily. A committee consisting of
five members was constituted but even
in this committee no member has been
taken from the class of domestic ser-
vants. The domestic servants have
got their undisputed leaders who are
capable of pleading their case very
well. So, their representative should
be included in this committee. Whe-
ther thig legislation which is before
the House or g similar legislation could



15893 Al India

be framed is a matter which has to be
considered very seriously by the hon.
Minister of Labour.

Another question was very ably
raised by my hon, friend Shri Bhakt
Darshan. How is it that the trade
union congresses, whether it is
AITUC, INTUC, Hind Mazdoor Sabha
or the UTUC, who speak so vocally
about the workers did not support
the proposal to bring a legislation, at
the 17th Labour Conference? I was
not present at that labour conference.
But I did raise this question before my
friends who attended it, They said
that they supported g minimum wage
for domestic servants; that they did
mention that their service conditions
should be looked into; but in the ab-
sence of some unanimity among the
State Governments it was impossible
for them to say that legisation in this
matter should be brought. That was
the difficulty which confronted those
leaders, whether belonging to AITUC,
INTUC or other organisations. That
was the main reason why they could
not possibly support bringing a legis-
lation for this purpose.

1 do not say every domesiic servant
is troubled by the master. I do mot
want to impute any motive to Mem-
bers of Parliament, but for trifling
matters. domestic servants have been
handed over to the police in the North
Avenue, where I stay, It was with
great difficulty that we were able to
get bail for the domestic servanis,
When a procession was being taken at
the time of hunger strike my ser-
wvant asked me, “Should I join the
procession, because I am one of the
members of the executive committee?”
1 said, “You should join. Why not?”
Regarding the question as to what
will happen to our food, 1 may say
that though my wife has become the
wife of a Member of Parliament, she
knows cooking still; it does not mean
that she has forgotten cooking because
she has become the wile of a Mem-
Yer of Parliament. In the case of Shri
Vajpayee, the difficulty is there, be-

524 (A LSD—-8.
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cause he is a bachelor, I realise his

difficulty. After all, we cannot think

of a Bill keeping in mind only the

question of bachelors. After all they

are to marry today or tomorrow,

Shri Tyagi: I sympathise with your
wife.

Shri 8. M, Banerjee: You sympathis.
ed with me and made me a Member
of Parliament. Shri Tyagi dismisse¢
me and that is why I am here gs a
Member of Parliament, So, I shal] re-
main grateful to him throughout my
life.

Sir, a legislation like this is ne-
cessary, Without legislation, by
rousing social consciousness alone, fit
is not possible to improve the condi-
tions of domestic servants. With all
the eloquence at his command, with
all his honesty and fceling for the
domestic servanis, the hon. Deputy
Labour Minister, who is unfortunately
a dignified domestic servant, cannot
do anything. I use the words ‘digni-
fled domestic servant' because he has
to please som¢ master—the Govern-
ment,

Shrl Abid Ali: T have to satisfy the
Parliament.

Shri 8, M. Banerjee; If the hon.
Mover withdraws the Bill, that is a
diflerent matter, But the substance of
this Bill and the various clauses of
this Bill are to be taken seriously. If
a committee ig appointed, as sugfest-
ed by Shri Vajpayee, this entire ques-
tion can be gone jnto objectively, keep-
ing in view the condition of those
who engage domestic servanis whet-
her they have the capacity to pay,
whether the salary of Rs. 30 iy ade-
quate, or inadequate, whether it
should be Rs. 30 salary only or they
should also be given food, etc. These
are matters which are to be consider-
ed seriously, It {5 not only a question
of Delhi. They may not be 10 crores,
but T am sure they are in lakhs. It
ghould be considered very seriously.
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[Shri S. M. Banerjee]

With these words, I would request
the Mover of this Bill not to with-
draw it. If he withdraws the Bill,
its very purpose will be defeated. If
it is a question of disciplinary action
against him by the party, that is a
different matter. But if the discip-
linary action is not official, but non=
official, as the Bill j8s non-official, I
would request him.

Shri Tyagl: You want to create do-
mestic trouble in the party.

Shri S. M. Banerjee: I am not in-
terested in that. I sincerely believe in
Panchsheel in non-interference. But
let him not withdraw it, so that the
domestic servants also may feel that
the Government is going to accept
this Bill or reject it, or let the De-
puty Minister say that he is going to
bring another piece of legislation
much more comprehensive. The whole
difficulty is, whenever we say ‘‘com-
prehensive’”, the Deputy Minister
says, “I do not know what is com-
prehensive”. To know what is com-
prehensive, one should have a power
of comprehension, It is very difficult
for me to explain to him every time
what is comprehensive. If he is al-
lergic to the word “comprehensive”,
I will say, another Bill should be

brought forward embodying all the:

'suggestions given by hon  Members,
which are very valuable.

With these words, I support the Bill
and I would request Shri Balmiki
not to withdraw it. Let there be some
occasion when Bills are not with-
drawn. Otherwise, what is the use
of speaking so much, when it is with-
drawn? Let it not be only for pur-
poses of election; let it be actually for
the purpose of honestly helping the
domestic servants.

ww Jewe (ot enfax wet) - W
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o vu faw & avar § agi FETOAT S,
IEF A A qF FC0 g g fF
EH ¥ agT §F FgA ®) AW g A
a1 ag safeq fr g ey Mg o
A TEAT F ;W g mErTIfa
AR &1 A FF T F=w I fogw
te WEMT ¥ FA FT Fiforw €1 A€
T2 AT FTAA {Y § | UEATIHT uRae s
% faeeit & aF @ fawm 3a% fad
AT AT § WYX IART qTRA IARY
TATETHT F1 AHRA FTFATI AT ALY
qE HIAET HEHS FT6 THIT § 51T
FAT 7 g A q@ar @) Ew g
g % eaw gwfa &1 1 7 off 37 gard
fasme 2o & | § 97 A0 § faedt oY
T F FHFIT TZAT AT YA AT, I
T FY TAT KA aTAT F1% W1 ATTHT
g AT ) s g, 0w &, @
w1 72y gy & | T ag § fF s
FT T ®Y ATHA ITHI AT XY A7 qH4AT
ar 9T aiwt  off ®) o7 awdr g
uRT § a7 1 996 FT Q)T IR0
TETH & W AT ZAT AW Y K AR
®! 2 far oy away &1 ST AT
3 fomx f& yq@ ® mIAT
AT &, AT FAT AT RAR IO 6T
awdl | wife oo sTerc et ot
"TETT } | B ww 9w waurd §
aar 7 AmT afgmra st Ay e T
T &C ggt wor ¢ e forere wwsz
drat mfgars A g wHw Y
A ¢, ovll A ¥ wW KT | AL
arfa® § tqo flo w1 gw qa %1 Aifaw
IAEAT | FTUH ®) AR &8 ITX W
aweft & fF w1 of wor 2o vy gy ok o
FAET AW ET FHATT X | FHA fARTA K
T W wg e R oz fegean
w1 ST g1 e R, ST T gy
%A ¢, 7w 5 &) 7wy § | g
& U STk wgA ¥ fag @ o @
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D & woht wr oww g,
W ORSA! qETE, a1 QFT gaemy
& g1 § fr ag ot 9 & 3w 9T w@A
¥ arwa Zifaw T a9 | I fog agrd
FARR A gEA ART FIA A wrfer
®T & W1 gEY ATAAT § WEE F9H @)
wifm Y &1 7 0F 2 9 fx g wfem-
QIXFTIEE | T T MEA g9 I 7
o ¥ @ E, q @y Wfed aw &
wrAaT § AR I QY a8 § avvEe
g =fed

qgl 97 ¥71 T @ fE zEmm @y
IEq, w5 e 1§ Amar g e
CHAE W AT F@A X KL wrAATAr
Y &1 | fodt 9T T g w7 o fef
9T JIFTT FTA FT 1€ FAO0T AGY 2 0
Tg BRI ¥sq g WX gH TR QAR
s wifgd | WU §'ew &7 qRA
WTAT BT WG WIEHY ST TR |

arseY ArEw 7 W aga A ar
ad AARTE A1 aga morErT oY
qw ot gg T @ Az § AR d
gawr fors aff &% ) & vrA v
sgm f aa N fegera § 0% &
Wz & ¥4 fir a2, &1, A, ey o
araft qwrE w7 qve, A7, qyle,
s o3 oft § #w 79 ¥ &3
srEmEAE o8 qF ¥ urfEw
¥ AT G A G oW FTA AW
A wiTg "x Arq iz T W@
wrd & 1 wrx ot 7w 8 gA A kN
feeY foemw w1 wowma oY oA
gt 97wy ofY ®y A faar mar £
I Y itz &, I § wTAT A
1 %7 fag® gu A § (53 s g9
g 7% | Forre o s aran 8, a0
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AT W% FTam §, HEreWn
W gEer qaqT  AAWA 4
WY 9T AN &3 AT e oA
AT ATE $7H A KT AT Y QI
¥ 2|y g1, of 7 "wwE 7

st U qwe RN @i ) oay
g7 37

ot wfew et . zx Ty Mg
"R F A1 EFT IFET AvSr gy oY )
afes 27 ox Uy oo qma 7 99
WA AR § BAT TEAm ¥ o (el Y
wifersr #Y s 3HF fawrera &) Afen
I AEHT TN AN AR TR A
fa &t A {7 Y v g fovoft g
) A7 AWRA G W7 IT €Y 772} &
qAE T WA N g IT w1 afory THHA
q, 77 39 €'z w1 faege awm 1
€ | 3 W UE AR ¥4
) wifeer e WY wq @ £ o }
W7 wE e Iaer )

gt aw afemrde «1 qww 8,
¥ TEd &7 wror fraft sy gEET a7
T & | et wHa qg o, e o
o AT § W Y wEa A feT
E I IR AR i

ot 5o WMo wawlf : tvw W Y WyGT
[ # T Ofwg | .

ot urfar W ;. wrrtaw AT A
gaen wwag €Y wiEn | v wferw
€ ved § 1 WY ook gy of fw R A
wwdy 7z A wifeer Y, afex faon
G2 % & oY g A AT TR
wETH ¥Y §TeR & ay gy ot @)
o7 %) 7 fens e vEnde v
fex %A % ¥ pfae g oY ayi 97 W
wTad T A fiwat war 1 & o ofy et
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[ sfax o]

frgiTadtmw v @
T b A ¥ ST o 7 fea
o | ) A wEe F oft e d fad
wrg W agi # g gae T A A
a1, AT €Y £ [arew & Y 6
®e TaHe® & vg7 § 98 A 717 Y
€ Wk cfegs sax FeeiE § Oy
et gefa & o gt fr o art § g
WIAT FEA T A@T A7 wqite, forw
o< & gArR Wt ot @y ¥ s,
ag Tt FEe F7 qA g | ey
¥re g wifed WX s w2 ST
& 3 7 & T

st to wo et : WAy W
qfr & @t & fed Y wEA
o far ag A 7

ot wfer weft : g% T §
AR fF e g v @ 9
oY ¥4 &Y | TEd fod wEeA R

st T o FEEY ey areS &
ferd a=TaT MET °1 )

ot wifex oot : 9% fod ¢ fw
fie Zz wm@TT o w1 EAN | @ aw ;
g ¥ W & o aw I & fad e
o wY€ T frm a8 20

‘tgtuc_mmqflﬁfkmz

etr W qEaney sR8 ¥q
&1 vt § fe awan oy of §, afes
fra® tc oA ¥ forw ag & T
T WA WY IHEr g7 w3 AR
TEQT WY A AET g W
o griY | Afwr g5 AT W feer &
LB LSRR R RS
Wi § qrow fr g fir v § oA
¥ ax ot fr g TR A & ot
qre farst wrs forerd wri &)
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AR AT ST @ 4 fF W W
Mgt § gEwr oo fear s fe
frmd S T % 1 IR T & TF
g BT @ 4 OF weuT agt
¥ ¥ W g o & 9w
@ wm ot & e g ad
T A ¢ 5@ v & fag & dR
X OHI TR JraT § AfeT wear
# Q9T £ #F q% off W w13 fwrad
g & foma § fg mfwai S aw &
g W aiw FaafEl P aw ¥
FAAI(ET #7 avF ¥ g fowma o
fe g qaearg 7 & 7 1 e}
TARAT WIIHAT ¥ g ATAE ® A
AR FT A § gaara v faqr ek
fo wdarfal o) o 7l &r o€ A,
I g faar k) |7 sl
N u AN oW fowEmd wr o
Iq Qi B IAF GAT F GAET W
1 fagr v

g FET1 fF A 73 g E W)
AfaF aEAIm A g qg M AF A &1
i v ¢ f& wifes smar saew
¢ wife $1 A I T
& N &, wE T & A g W Y
wifear g art § a1 Wi T & w-
wfa @ @ § ) W 3T &9
Ok g e wart R ew o d g
E 97 & o gw W owE oW afiy
g gaT faen qfemmor § g g 9o
fra Ny o wary faeen wvar §
IR & wwg & 1wy s
wox § W ¥ v Al ¥ §, 72 wg
& f feegw wft Wt G o wd-
wifwt w oft ga oifesi & fad @@
wg 37 e Al & feelt ¥, ogt
o oft e ¥ wawdt v ow@
fadt drr miferel o wdwfal & faams
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w1 i Wit € arfawt & fesrs
fererad g% 1

% WFWIT WeEw o wifewl WY
e = ot ?

st wrfaz oot - afewl £ fireraa
g 9t U% ATAN ¥ T wEwrE; o
S W T @, FE AT ¥ g
q1 f T A gfos & sma T
¥ 1 ft Tt im0 Y g fawm
WRE W awEl & 78 7w %
. dwdax wifeee fager < R
o e guT R, =@ rarEw e
T w1 A & | rETHT oRew
o Tow g ge &, oF af faelt &
pomfama ¥ guR or QT A 1
I TF CENTIHT TR § FW 0%
wifrex frges &0t #t da § Wt
w0 T AT g | Afe w9 & fod
w79 ¥ omrw 7Y § A fah o
wife frasa s T Y S Y 2

ECIS I e T e o
1 ATeAE LW AR § o o e
3 f freedt & 0 eanfrai « gem
o T w1 & ¢, o e B fie 2
T ¥ §T7 AT 781 WEa 1 oyt
& o7 et & N AT A F  foelr F
oz T3 § wH v e v 2
sRag AT AL 7w
Farl ¥R gE A% % I g
forgfa feeelt # arev Wi & wrw w7
g W ITH A AR @
wfrr v § s 370 wroed wivg
%t oy fasamd

[M=, Dxruty-Srzaxer in the Chair]

59 U wifer v & 5 srowmt &
w W | W W AT 3 A
*ar e W AN ol fe age wh
d@r e fwr wwt # ) QY

VAISAKHA 1), 1883 (SAKA) Domestic Servants 15902

Bill

wHaIfEl w1 § A At 9T W FW®
et v § O 9Ed aE @
2 ¢ 9K 3y fawr T AT e
o 1 agw & &h W ogE o of
wrfe v ¥ wife og wwd aff 8
f fpgema § qoge woq X
a7 JOgT & A5 Tog §1 F | ¥y A
TR §TE W A, e a7 feee
grfeer X YT g g St § St oy
9T W | [AfEE gH IHET oTeY
¥ g do v wifed, ag ot @
AR | TAARE 7§ & aga oy
g1 & A woad & T ew w1 g,
ot & o Y @ e [1oge
o qgd ag wd ? fe ¥ g o W
fox wrt a7 & fag qe w0 A
gry I |

Iﬂﬂ'otﬂo!ﬂ: ﬁﬁ'ﬁ
g G 3 W3 Aaex § 7

ot erfax oeft : gfeew & oo
R} fr gart wark xgr ag= f Y el
2, AT 3% wev §, Afew war fiear
sra ?  fewy @x zx fwargT

ot wo wYo wwelf : fifgew oy
g § EF FEa 7

E i B O
ae ¢, fafger a1 gm ?

@t wrfaxr wet : Faar wua w)
e}, og3m . g b

g faduw & qfer whg &

qr Qe dfaredwa ot are WY £
F o ag ok ¥ g qr f agt aw
e saefy o3 o1
#wT stdn &7 o &, Ayt 0w @
wwerr w1 ooE §, aw wrg & of
o off o art ¢, fow & ww g,
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[ wifez weh)

9t W gadz ar wEARITa, X
wm aifew §, 6 w1 w1 oy o Ao
aftamm | Fagdrorafi g R E
fe qf g7 i 97 QAo § 1| W
oo ¥ @) ag f§ § gfes g
1 TG wogy A TwWaA g 1w
frgaw & wafo q770 7 O g,
IAET QA ¥ 1 azx AF i g g
9 7d<® % TATH WAT & ar ug
T FATHT T AN TR 94 XA
O L0 TR TR
gt wrk N gufas § s oA
fag agr & 97 ¥ | a8 aw I §
f& sta wiafra mzeo fgdr 4 0
e Taax T N FI40 qgr TEA &
&1 w7 ¥ AfEA 9= T A aEi
RNamgAA AT am A e Aam
T I Y & Aw ra g v fedr e
q7 R17 %3 K7 A&7 A4 & A7 fam
37 I ®1 7F7 g1 Fow s@vA A
T A A€ F, T AeE zfEw
DArr g AT I T AT T AT E
ag 7oy fash FiaT ff & grali ®
frl afi 3, az 7a ¥ fa7 & vamy #1f
qar aft & @z a7 afAaraz
FamegA f @ Ay TAR ¥
wr? a7 qafaa iy 2 A1 39T g
IT AW q w9A F7A §, W w7 AR
A oAl wAw gfr A gIwr
afl AT &

wft F wrf awirer i #
aTA T @YY | 3§, Tg T
) R oY o Ot o wTw § 0w
g fE Q¥ ®¥W SEET A TF €W
v Tt e W 59 far § A
IR G PR S g O e ®
for wg aor wWL AT AF T &
& ofy | sageaw fedr a waaft &
&t wmgx Pt W wwr

MAY 5, 1881

Domestic Servants Bill 15904

f i IO smaadafidy 7 39 o<
wrafes & g e F gua W@ € ?
el 7 wgr e wwr AT g o
fza & sve 9@ fa=a 7 gw ¢ gafed
ANFl @ ITH Tifge @7 qw T
fami wdfge 1 g o o adrer
2 A F A gram AR 0¥ § ag
"T AR F1 WG T T AAqAT ¥
Shri §. M. Banerjee: Everything

there is automatic.
st wriww woft - 7 7 oga adi
Jareqm wRRR - A FET £ fF

g A7 T OF ATT WIT{ea
afiea 9 g7 ° g7 @7 wTiafew
ERAR

Mt wrfeq st oz wEfaEA
e wt adt &1 fzaar fyrn g oAfAg
ag gwer wEnafzen gwr &nE @

T @it gg &, o0 fe A
atga 7 wIATAT, f& T ;IATA wrd
afgy AT & WA 2T AT | ATA-
g A g W WA § qaE
e &3 & 1 o< 2@y man R fE o
|IAZIT § FTE 7T ATAT A1 I9F AT
g w9 IAY Ay TA @ e g
wrET & J0w )

g 37 mfesl & fag o= §9
o wifgg A angriforn wrdarf v
g afwq g7 e w wiqm
®ATYT T &Y IW 9C WER ENT qg
{7 AT Agf ¥ wfew qar wraar
AT @Y W wawifEl & get
vt owsw @Y wg wraxr e ¥
Al @1 EwaT | W@ EE wAeN
wifge fe 3 s Far a® §egm
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mife ¥ aa7 Hag s @
FZAE f& S o1 ) wmreAr ® R
TR A AR e e d Ao
| A I8 W@ K&, I 9 fAr)
AR

mit A% gW17 W g9 fawm
wrt £ & Aqare 78 o+ | g weA
g f& ag7 7 aAm 047 fawgd AW
sty & | gt a7 gAwn w2 g ma,
g1 ff vy aTE X sy wfor
g9 T & o sarer A foema &9
AommftifEamam AR o
w7 qwA § frogaw o owaw
TATH ¥ €T AET ¥ | WG TC TART
AFATE T IR TEE woAT FE{
oY 7w wzz w70 & fao Aqe &

AT mETATIW ®qIT T TANI
g wfafata Zrm atfen | 39% fag
sy AT T @ 1w FATT T R
f& #a 7 foqg & 1 gfagg oz
Ffr gt @ g gwrO GAeTH Ad &
afwa gfra o wferaa A1 g sfem
gzt f1q gfaad &, 378 7 0 A
for grordy 2 o wfr aTETh
#F® € A7 AL g1 oA & W
oy &1 affad W @ IR gEA A
*7T1 ¥ wrfog €1 1 I WA fAA,
qreft TAE avg AF @ gHa qr
A9 W X & I fea fzar fw
9 TN AT GO wIOw, WY
I wrr Az fawagn, 37w
wrft  Fwdfay wvaem o fedr
qw % fgare T g1 &Y I TAIIET o
wg Tix amt & ghrga § gefea
urax dw ¥ fgara 4 Twx gF 1 Afer
AR ITE T T wreedy Ay, afws
oy aw gEwY (@ aray § €rf gwwar
aft fdlt | gEX Ty ot AP A
Tae & fs 3% da i & w1

VAISAKHA 15, 1883 (SAKA) Domestic Servants 15906

Bily
fewwa @ o o g W e awa
ar wi | Afey gad g7 wmrE AE)
fasfti gfram <foeze 7 ot 2} ¥fws
gwE oo feam wivg A1 fowrd
forasr aam 1 fe vaefors & fagrr
# AR AT 6T EW X

ag ¥ 7E ¢ fo cvewdy wady
$rffferreg gt d & W e
Earsydy w3y & ¥vwr AW S
feemr & 1 I7wY g fwew ¥ mpfone
f waM o e aferm f fe
7 ey # o awre W wig g
oy & fog qged ¥ o0 wTE o
awy ¥, Eave geRer € foeefy s
FAeT wifgn wg ww & & fao A €
qZ AT FAE AT wd A efew
w7 g% fAar ey Apfesk €A @

T THTL WEAUA A gy AR
¥ wifow € fe fwsd wiwfral o
gwr & gfy famdt ¢ N 3ot frovd 7
fe wiw v & &t w1 g ¥ g
fem oY 8 1 a7 @t § fo o &g
arg qEFN § O o g omen
¢ fr g9 qz=t 7 1 fomdt g0
afed wo B €1 e H QF Gt
Y & W arey w1 oY fpdt 7 fpdp
e @ g7t fawr omfr #

aray & Wt # N el foar
t fe adrar wwm g ff ow ger &
XL T Frerg fow opefy §
8 W § 077 61 e § fe O
ararg 7 fowdfy fv 1 sy feg foenfy
¢ T g faw arfr § o

ot wew avix o sin, wgr AT
faet w1 od w% ag dawr feqr

TE
ot wrfee ot ;g i qfon
w1 ¥ fear mar §, g et # g @
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[ snifaz srt]

qg WG wEeq S KT W@ §
Tga T e 1 FHA A T,
§g @ ¥ G § | e qrErg T
frer oY g9 aiw fawred &

w1 mr fe Fag wfe
LALBE AR S SIS GO CARR LR
fren ) fowrga & ol aw 78 @
w1t fagma adl faely | afwa o<
fady oo gzeg £ v frwraa Y
aZ gAR qad W we Ay farae
Y & A1 gH I9 wWiedy 7 qqAT H
Y g9 @) w1

wgl Tw agrfa w1 wanr @,
ook w7 T § fw 9% g @ @
gr=dt & o @t 1 ag wraar ST
berdafigafmeigFera
" A% %A #7 wrf W fawra
wE FATY T T AA AT T ATALT,
o ger #r gl wrfom & soay
Juy feredz 9@y g7 4T H wae
wor W § 9z Wi A4E 9
X wEAT | wgi ot " foradr ot
ITFY 77 feqrdne &7 gzz =fen #7
& dt d amgzt wn g fo Iwr o=
£ ITwfy

frg™ g7 =Frgw & T3 A =LTH
feqr g 3% AT |/ Y AT wEEg
afax feqr 1\ 7 ud g®m f& 30
wzae & ndft ¥ ara ad w54 €
fs gw ®1€ v € @l ¥ a0
R o g v | w2z aE AT

MAY 5, 1861

Domestic Servants Bill 15908

St ww WA s,  wEE
FHE § 2 & g a1 f¥ faelt ®
UF TEAT SRR € FT A /T IAE
WIHT & a3 AT IW H IERI A0
fan o 1 & Fren e g e gEw
ZAAT HHT FAT AU TET E 1

ot exfar aft . gz sEd Al
2 7 g g faell & 75RE &
for &% 72 1| 7 oft woF 7@ TR
A #AFAT 2 KT WOAT qAET FT
At # zaw far wiE afmm
LA

oY arestet © 97 FHAEY faaaw
77 TR dFH gE & AW AW A
qrTAE "qeEgl A 9 A wYnEEa
FAY A AT | 7 U] F AT FY AR
7oz ot or mrEmftE @ adfm
g% 1 mar I fa=rd & qfaw
27 7 wwga m |

st owma@ ;. war AT S g s

I AT ;AT AT WA
qEEY AT IAT ATA AITHRD AT ¥ AT
mfes s7a & 7

st e - WA e §
W g & R W7 WAy o
A & T WA H1 A OF
#f & wwwer § fr g waew @ e
€« fam ® g9z v fagy a0 o
%1 e o qures few § wife o &
fer vy winfal & 5@ 9T agr
we gt W Iw owgE A
T8 Iz feafar W fer o
aferss & oy § 1 o W W W
T ¥ TWM wrwR o § N o
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wiita grem  faard #1.21 ol 0
gt feafa ¥ gx wedt W gwT #
B AT | AW AT 9T § qE I
s fF e § qgelt o oY ow
AT AT 97 T S/ A &F 9= IE 9
f a7 awenT gu € Wi oF wwie
1 Jeet s g W & @ 0w
ATAAT WET 9T, TIT ®AT 9T G WS
ot gHY a7 FTOF AT W HGA AT
war e arx @ mg wif T ana
afl 3 w9 Ew A A AT IT AT AR
g2 o g3 §F san oafor 57 v
g, 27 F1 Wy w7 g a7 <k
2o 5w ave ft a7 g7 AW w
o ¥ oW §21 ZE W7 7 W
At a1 s fer ft grrefEy
AT oA &g, G aq, AT agiy
ar #1€ gog A g fx gy sAard
fert 7 fast &= & swniw & fam @
A & o @A wg ) gg arA oY
wrex @ e o= o 3 e & o
Hraq grAT &, a9Egw Araa g 8,
gogaqer Araq grAT @ A1 A1 wmiAw ¥
waly g 2, 39 97 AT RAT AT
¢ "7 S oAy g mAeAr §
gl IHA ¥ ¥4 % fgma Ay
R oy e e oA 8
adft g7 8 w1 ¥1vm g g AE
g fe & fx &1 7 g7 &l & fam
wE ¥ gW &3 | ¥ owe favnw
2, T e W W a1 A A, WX
? fadigw aow F @1 7 7, ag wwN A
a4, 6 39% O0 & 62 g
73 % fag 3% fag o= ¥ waegs
gfaa ST TR & fag, I
fowt & fag awr fefeer w1 oy
s & fog, €1 7 At WA A
wrn wifgg + ¥ g fewna & fe
ag W fadgs & WAy § ve eenfoer
T W qre g AT A warm { ar &
fowrt At wer w0

VAISAKHA 15, 1883 (SAKA) Domestic Servants 15919

Bili

W ag fza @g war § o #
AT & w1 T 47 AEREET ¥ W) €Y
W\ W §6T & qIAA W FEaE e
g mw fag faen wr  fawd 939
gt & fag et o aw & ool
wm Tt | g oy gyme (0
gu ot faw g1 a0 @ | &7 et W
gk a1t & faw mwT gzi @ fem
w7 oE ywT & el wan fewn
¥ 7 ' ¥7 fem &w nwT SEA
oot & gy andt o fom wraed
w1 T #74 ¢F fam €1 gwi Wy
fwgr 8, s7 wranwl w1 & s o w1
w7 § | a7 @ ww7 § fr i ond
g1 a8 i omEr A wvA g @
fo=dl g7¢ w2@T & M¥T  IT HA A
gweqrg nw S o w1 s
geqifz @ wiw w7a M@ 9, grf Wt
wg Fm fod g7 gy oft few
¢, g7 fawe gwear §, fawe aoft-
forfagi # o7 T%Y @17 O FmIA
T MALAE § | M wemFEA {2y
?frwmn g fAm o gy of
7 A 2 G | WITA NERE N,
FICTE FTgiAg &Yy § W ogA
&1 oy AT H QX 76w N oy §
wfea g0 mAw ¢ & ;g & war
gfaw o mfcei & om & w7 mus
A1 WOk qTHT @A nfgd ¢ o o
W wg aw &7 v ¥ oulr forw
N7 w1 ¥ W9 ww 77 §, geen e
7% g §, 3w wfwe qwr afy g 8,
gz {1 wifgd | 4 w18, Fene myr
yx giwl w1 e 91 aw A wifsa,
s wifs & Awfrat e @
Wit ®1 NIy gyt €1 QT ¥ AR
woift ey fam v @ qw oA
I TG WA g wifed @, ox &
wft wft vy awm § 1 qW qw T
e § W A% www w1 wfY Y | FE
w § gert 7ayT ¥ A s W
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[t aresfgi]

AT G7 | JAT IFH FLT FT G
FTAT AT | I HAX FT ATH $T 2T
a1 WX 393 0F wAe I w4 QO
AY A w21 5 arRfer Afefad
T § 7w ¢, g Ad | aweE
w7 fod a1 varmy, T v g
afi sfwx wafwqa &1 @@ ¥ s
g W a7 7 9 77 wsgy § g
fe % w<i w1 Frawor Wt
W & | 39 T OF WA w S
QTR AT TR T AEAT frad 4 s
frera a1 39% w93 fred @, s N
g8 AR wrEd o@w W 4,
T T gy, AfeT w ma @
o o faer A & W W A
£ oft farn adt & fx ma nw T
M T4 R SR ALY T @ AfEa
I4% A1 feafr ww 2 77 7 W
qA3 TAN ARATE T T weaT gor
q¥,

g & AT F1 FA FETAZ 2
ag q& 1w af) Ad g fam o
aff mx g ¥ 1 gfem #1 F @ # S
A FEA E ) AET T7 %7 fy
fag a7 o1 wi7q A 0z =T 2,
MY oEAfATHEY OFT IAar g, 3%

WTT 97 AETE B T ST A gife

afFA w1 & 921 & T2 ¥, s fewy 9w
afr & Ty & Wi B e e
Tid | 7§ NE freer & amw Aft
of wfgd

Tg 9T I H oET war ¢
FrAdfre sy # WY § oF aiw afafy
B #Ay weegt & W I frafe gz
frerT 2 Q¥ Fqr7 gwrd | 4w
qagwT afafe oft g€ § 1 & 3w

MAY 5, 1961

Domestic Servants Bill 15912

N 9 &, 37 & wysz Y g1 v T0g
€Y & fesa Fgri w7 fam o
AR AT F AT A A qAZE, IT
sfefafadt | ss Tfgd 5 o
|HEA

¥ guedl 37 & |wrq § F) A
% 21 fed a7 § 1 T o A gz g
fdft 737 §q=wdt )o@ § T=an §
NAAFADTE, AU gET & & ¥
FEAT ¢ | TF ACF F) g 2 forwwr
w1 faq g afam gz mf §f w1 37w
A gaa ft | I8 @ I
gt €1, wifaw & aqeag oF 7fi &1 oY
IH AT F W4T WAL ATHA WA §
oy #y wA ¥ | g g F g oAy
£ adi ¥ A H oA g 43
STIMET F177T 77 T 209 § 7 |
FIE AUAT 7 A AT 14 477 §
33+ gfafby off am 71 39 #9231 |
7w ofed | meRAr & AW 9T Aver &
dre o1,q 77 afe7, wm =T 9 ot
77 34% SfriafeaY A3 ¥ wre
g fA3 7d 71 7 997 T % WAE
qr9F T qha, A @9 Wi9F ara
T TR |

q FEn 7 7 9 fs wrf A
wFT e 2 £ Sy Afes g ofr §
Nt fr=r ga & Mz o A
N w0 It ofr ey AR
arft s & fe s & owdsw ag
T e ¥ 1 W wTeETRA qAT off &
fem § w0 aw g% sfer afee fean
t, I & &% v § 1 ovft B A
| & WY, T e S W
&y v aw & fory o & W wwew
g , e o Il ereg @ Teonr g
ot T §1 A AT w1 CF W A
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15913 Constitution VAISAKHA 15, 1883 (SAKA)
Services in Punjab

(Amendment) Bill

wga | #r 5 35 ag w1 A7 T AF
wfa fear a& |

Sir, the amendment that I am seek-
ing to move concerns article 226 of
the Constitution. This article reads
as follows: vy

o\ 3 g2 ATAAET AAATE FOOUT A |
"N RAAfAg 1A a8 Frafaqrear 1
wqi3z |

A1 § wwe wiaq, ag ¢ fr g
femr ©r 7 g, faamr o @ €1, fawx
qQF 9 g, o & faeai 7 9§ qfF
TR & AV g ITF AfA AT
W TTAFIT T WL &9, § s7agrT 6%
X9 TALT T WT A4A, T T &
T &3 & 1 37 gre wvAT &) Af2w
WA X 7T F 967 Y 2, Wl AraAr
w7 Zad A% gfa ) 3.3, ) 7a
OTT 917 EF &) AT ¢ |

TZM A F o7 @ fw g wgiaw
77 77 fr914 w1 =fw T &7 737 7lhex
FMIa g owadr waglr e
T ¥ TIE FA®T A H AT wE E
fe T3¢ 117 w1 7967 I79.7 §F 77
qE FAA FAT & 9 ®7 77 F AW
71 710, ifAc § i sa e
#1 af1q 77 g 1 WA 7 F moft wadra
nrqT AQT qAT FI F® FTT T FaATE
@i g fe 34t g% sfr wia fram
sue &y &
Mr. Deputy-Speaker: Has the hon.

Member leave of the House to with-
draw the Bill?

The Bill was, by leave, withdrawn,

17 hrs.
CONSTITUTION (AMENDMENT)
BILL
(Amendment of Article 228 by
Shri C. R. Pattabhi Raman)
Shri C. R. Pattabhi Ramas (Tan-
jore): Sir, I beg to move;
“That the Bill further to amend

the Constitution of India be taken
into consideration™

“Not withstanding anything in
article 32, every High Court shall
have power, throughout the terri-
tories in relation to which it exer-
cises jurisdiction, to issue to any
person or authority, including in
appropriate cases any Government
within whose territories directions,
orders or wrils, including writs
in the nature of habeas corpus,
mandamus, prohibition, que war- .
ranto and certiorari, or any of
them, for the enforcement of any
of the rights conferred by Part III
and for any other purpose”

Mr. Deputy-Speakert The hon.

Member may continue next time.

17.02 hrs.

INTEGRATION OF SERVICES IN
PUNJAB*

ot vrapew Moy (qRZTE) AT
Ft qacd €F 7 7AX ¥ FXATA T ¥ HF
qnq qr, 37 wr ¥ waw frar o,
I F a7 7 g oy fyewe TH wIAT
FENE A AT H g qw ooy
o A aa qem g fe azao &
qFy ol QAT AT, REYE & TEA
7 e & o g1 e fafiezr g ot
Xt gare & % fulfarzy g 37 1 e °
©E gt | IA ATRIA ® my qdre
F1ge1 Aare fagar nar @Y7 a% AT a2
0 a7 S feny oy f forerd
fr gonfror § 7 wu w1 quT g we
afww o7 §Iaz fem wEm o o
ag & N wvd R, wfedz ¥ ufadz
e § a7 quiRw why A R
34 8 fedt fY grore & I vyt i
w0 xff waer wanr AN fie darr &
7 gET 7§ 1 34 W) famgw AT
WERT ATATT | §F g TR 7 o vy
o wrpm § fie og N &y g, W

*Half-an-Hour Discussion,
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: in Punjab
[ e ) -

N gnd afqeric ¥ =zx foaml- Centrfal Government or other ap-

MOt few o e o e W, bioprisie aulherity in sueh Union

faegw 37 ¥ qfer ar 1 wc A 9w &

FA 2L W 215 %) B9 & ATAA AR WA FT yowe Tg ¢ R @

o N XD qw #oarkz g Fr@ g¥aq § qaifas N dwon I

¥ L F ARG wE T IH 71 W16 Aowa ag ¢ fr afafes &
RAT & fd 1A Rz & N g

“(7) Nothing in this section
shall be deemed to affect after the
appointed day the operation of
the provisions of Chapter I of Part
XIV of the Constitution in relation
to the determination of the condi-
tions of service of persons serving
in connection with the affairs of
the Union or any State:

Provided that the conditions of
service applicable immediately
before the appointed day to the
case of any person referred to in
sub-section (1) or sub-section (2)
shall not be varied to his disad-
ventage except with the previous
approval of the Central Govern-
ment.

116 (1) Every person who im-
mediately before the appointed
day is holding or discharging the
duties of any post or office in con-
nection with the affairs of the
Union or of an existing State in
any arca which on that day falls

% 9 # fodr foer o1 fefmow o
TR wgY fwar e o afes T
T S 5 gHT IF o Fdfrary Fav fager ?
% Agr gfeT SrgET qATET T | 99
gfor &= # ag @

“The grouping formula was,
however, contrary to the decision
of the two Chief Ministers that
the posts of clerks, assistants, as-
sistants-in-charge deputy super-
intendents and superintendents in
PEPSU were to be treated as
cqual to those very posts in the
Punjab.”

FH AR A fqF fa

“All services from the post of
a clerk to that of the gazetted
superintendents and superinten-
dents were to be grouped to-
gether and their seniority was to

be fixed according to their length
of service.”

T ¥ F7 WA« 42 ¢ {5 afwqaw v

within another existing State or A LA WUT T QAT FfwW 7T
a new State or g Union Territory wfed JaR '\_} . -
shall, except where by virtue or in S SRl o A

consequence of the provisions of
this Act such post or office ceases
to exist on that day, continue to
hold the same post or office in the
other existing State or new State
or Union Territory in which such
area is included on that day, and
shall be deemed as from that day
to have been duly appointed to
such post or office by the Govern-
ment of, or other appropriate aut-
hority in, such State, or by the

fomr faw RED & 92T gfaw £ 4,
T Tww e £ F9w 5T ¥ f5T
v fegqr mn o wd faems g
¥ faa grearllor €, faw 1 aer
Re,000 & ¥ 1, I wdfrw &Y
' ¢® g I ATE w7 wgn § O
AN FTH T qA 7 dE FA &
fad ot & ot ff Iuy oy <0
wdte 8 e # ok off 9 aww
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o 13 1
& HYT F foqn AR 9O« TAAqE F
®U & A7STIA F fagy | w7 4w
T FY ALY gAY 7 AT w9 AT
gqAfaarg oy .

“The Central Advisory Commit-
tee did not approve of the method
of fixing inter se seniorty adopt-
ed by the State Government and
recommended that  seniority
should be fixed on the basis of
the length of continuous service
in the equated grade.”
qEY qE7, Az wAd AT £ £/ 47 AL
GEAT G IHE] ZETIT IOATT A 0T WA

faai & o

“The Government of India ac-
cepted this recommendation and
passed orders on that basis and
also cancelled orders which were

passed on the recommendations of
the State Advisory Committee "

¥ €7 wz 77 77 A F¥EAT qEAE ¥
ag A1 a1 1 rf Az v T T ad
qY | frgema T weaT T AT &gA &
€29 wq gf 4 39 {1 77 tafaoe
wrEt Fray T AT g7 AT & T qr
o IS AT/ A7 TA AT

“In view of answer to parts (b)
and (c) given in the attached
statement, action will be taken to
work out the inter se seniority on
the basis of the formula now
agreed to after they have been ap-
proved by the Central Advisory
Committee, The principle general-
ly adopted in other States for fix-
ing inter se seniority is conti-
nuous length of service in the
equated grade.

Wit & ag v wrm § f
#17 maiz ¥ fag ooz s oy
qr f& x7 T 1o T TwA g 3T
w1 frzraa ardy w7y ft fe T doy
g 8, ¥zw dvwr 7O w7 w1 W
ST §. I ¥Z 77 £, I T GAN

in Punjab

fogr srg | ¥ 200 W @T® YT 9N
g

“The Central Government may
at any time before or after the
appointeq day give such directions
to any State Government as may
appear to it to be necessary for
the purpose of giving effect to
the foregoing provisiong of this
Part and the State Government
shal] comply with such direc.
tions."”

T3 wwg o7 & a7 ot wiw g g A
fr: ot ¥z w7 qree 7 mf wy oY
fOE s aa g v 1ot Y ®
TYE ® AWM (Y T AAAeeE  ®
form faay oy @

“The Central Government may
by order establish ong or more

Advisory Commitiees for the pur-
pose of asgisting it in regard to—

(a) the division and integration
of the services among the new
States and the States of Andhra
Pradesh and Madras...."”

7t wEr e mraw oy & e ox oy
ara fargw e §, N Al gwr Iwk
qafes ¥t € @, fm w Az
quars T €7 3 v ofY v fim,
QY fam &1 g & F79 mA ¥z A of
ara forar, 37 Wavew a7 {657 wagw e |
Nt aea afx” gt oz, N
Tg ¥F1 T

L ]

“The State Government pointed
out their difficulties in giving
effect Lo the orders passed on the
basis of the recommendations of
the Central Advisory Committee.
The matter has since then been
under discussion for resolving
the differences of opinion on this
point. An agreed formula has now
been evolved.”

a0 maw & oy avr off arft fs
@ ™ T oang v 1 wer o
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[sfr T woor q]

¥z & ganfas “wer g, a1 fET &
fedrasdY ff | 7 |57 & o2 7
Ta w1 A% fvar mar fF oag ST
feRrwedy @Y | ogt A% &7 AW I
*r wrfer #7 § A fewaedy a7 &,
fod fedirwedY gz ¢ i~ Wioa s< fam
T FET 2T a7 g fE oA aey
¥ ¥F q 77 guicese 9 97 w9 A%
T3 1aar gufvs €= § | |17 9o & ar
q 3IT%Y foez ¥ ¥ AFATE | AR AL
‘A F1 FA% 41 qg qafeIze g
war | fAw a8y oF fedEesedr 1 AwA
Y, 71 fedrre T o ) fedmsdy 4
Tz # A7 7g Y Argw 73 Y wiferw
®Y | ¥ wwA § ag wifge fean mar
fe g% ¢ Y wregET g A g AafEe
3 ox 7T fHar fr ag ot sregen
LB AL ER L ECARE CLIE R IR ikics
® 37T &Y srrw fzay T

It will take a pretty long time to

give the details,

T &7 gy ofY qur fe ) ofew qrdfr
¢, forw Qe gum R, ¥ar I9E w1
aerg oY T, @ wg T e I s
o qgd ¥ Arw o, wfEd werg a3 €
T gt | 1§ g% ®ar W
ETIE & ATHA 9@ FCAT ATEAT | AN
RAET T EY (AT 97 ) IF hEN 9T
aHH $TATA A wifge w@1 7@ € 0y
wafid ‘4 gz witer ¢ fis A YA 22
% Wi fataeeg & o g gr, famw)
A vy 3 A faar qr Wik
forwt §37 T ¥ AT AR &
fa” wreT ardt ff° I8 GO w
wra forar arg | & qg ary g@isq wEAr
" fw ag 0 gA FfyEw & A9
TS ¥1 AT ¢ g W 2w
o, IR W Yaa & Ew ¥ fre-
X qrdY ITH! AEYH F@ T
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‘T #Y o fear mar W IEE I
gt rfas fwar aur arfe e oft
WIH AT TR A T

g 9@ T fegemm & W

F A9z g Frrer A1 @&

%= q TP R0 gare A=ft ¥

o e L IEE O\ ¥ A gE
airwr i =Jm fFan T

O MT q Ay FFAT ATEAT E,
Y7 qradg fedY eftae 3 17 @A £y
aiz 74 fx o9 797 9797 &1 FF
qr @1 aury fggearT § 937 oy OF
"t w2z Y f¥ faas g=s Toae 837
fem =xgi &1 few § {7 av fey
w1 & oo w2ez @) famr mar )
ga®! a5g a7 oY fe gwid o1 Tg K
a1 4 ITH AYNA UF ) AYN 97 9T
qF AATT 29 § WA WY qEgad 7
®UIT 97 | TA(AT IFiA TH GHA H)
g9 ¥< fear o @ 7 wwar g fw
wifads & a1q TeATw fear o W
A0 e ® gy wdiw ¢ e g1 qraer #
§Iq A He ATX W9 IBE, WA
farereft Y fedlwedY w51 7 g1, WY7 awry
ACfadT ®1 €T T €T THZT ¥ AT
wTIT ¥ wree wfew o IAE A
Ll

g A% T FIOTY §7 AT § qW
gw & ff Wi vaaw Al w7 gEd
ety ¢ wE g 1 AfEw A owEre
fear mar IAR AT faqm & @ qET Y
way f I Mg waee g fegy mar )
gafan agF a% =T F TN 97 7 A
Tt X7 | W A I A ) w762
T T YT AR RHEZ FTH w7 Ay
ot & fe 3% A foa=fen § 3wy
gmmﬁnu%ﬁiaﬂlﬂfn
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W @A fem S 91 g8 F ggaa
g & | Afew ozt aF TS wT RAOTH R
TR farados o= f& go7
REY FY FTATAT AT 9T G TAAHE
®) TZF T frg 97 fr gz SR T
WA &L |

A F7 FATT agT WEW ¢ |
AATH FE TAAHEH AT AL H TAHE FT
tfgoy wifsad & Frow 97 fege
7o & | gafe & s g v wfess
& 7rq wefew £ g wifs s AT
F7 &1 97 77 A g1 wweAr @ fw
S ¥ ATY WA & qIAA H IS
fem @ wife 9% @y 7 1 aF
fAfew g3 & ) 77 o9 & w1 oA
Fara AFY & 1 4 7 A 7g v gAfEg
& % 72 30 g7 wifwat & Mg =T
&1 7 & | qR T ¢ fe wdoga
T 97 W& o feay o

st gwTwEe Grewt (qvmE)
q AT T AEAE R AT AR R
fe v aga A frareat & gae S
& my fa=my gw, W17 I A= A
aoeTa A T fraveat & wasfegt
® a1q N I sgam e, v v
ORI A qF A9 1 w9 feay fw
FATT ATEIT &1 59 AT F7 G{67
@A & w7 A wfsear o ?

ot eIy & eda Y
9, ¥7 219 qTETT 7 T AAA W0
swarr foqr fe femr wqwfoar st
I T AR W AT § 9 RS SqH
wa % fos ¥ & oY feors oa qer
¥ oo wa oax £ faaer 3N
TE & wAET #qF g fam g

waare geamw fog (ReciagT)
& 7z qum W g 16 s et o
¥R2T & g § donw & farwid fw aoy
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%mmﬁfma‘rw&gi‘rqﬁm
WEHT FraT § A1 7% NI ¥ s
9 T FTET R

FAT w1 O w9 ot gk o
Ty # AC{AAW § Q7 g 77 ¥ qrigEgw
T NIgT amE ar A e ¢

AT § ag qua wEgE g (e
Tz A9 3 % g wr w Wt £ B AN
frr oz Ty Mz ® wafegr W)
FA%H fomq @y qr

W wer win o s, wEroew
%7 €1 forergg A= qume ik @
W 7oAl K Y forwr aww feay
a1 8, 7 fawrga § Y 5% i)
% Aq A At § Ifew oo ot
£ aa ?

@M %o ﬁneﬂ {qf'm) [m't
az1 & fam saefaay o dmw w1 grewt
foay Ty gawr qod faa 1 owr &
oz A ot aw Yy A e
mar ¢

TJATERW WEINY | WX AT AT A
qura &1 § |

The Minister of State In the Min-
istry of Home Affairgy (Shri Datar):
Mr. Deputy-Speaker, Sir, my hon.
friend who has sponsired this dis-
cussion was needlessly critical, and®to -
a certain extent, also, the information
on which he built his case wa: rather
inaccurate. The Government of India
have some time before the rcorgani-
sation laid down four principles for
the equation of services, and there-
after they have also laid down certain
principles for the fixation of sen ority
in an equated grade. All these prin-
ciples were sent to the various Gov-
ernmend, because on 1-11-1958 the
new re-organised States were to come
intg operation.
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‘When this question was considered
by the inter-State committee of the
former PEPSU and the original Pun-
jab Governments, it is not that they
only relied upon, what my hon. friend
called, the cadre-cadre equality. That
is not what they did. 1 would like to
point out to my hon. friend that that
is how, unfortunately, a situation
arcose which has created a lot of, what
can | say, representations and incon-
venience also,

The representative of the PEPSU
Government, after agreeing to the
first principle in general of cadre to
cadre equality, also pointed out,
secondly, the point with regard to the
grouping of services. We agreed that
there was a lot of reason in it. We
said that in a smaller State naturally
the promotions were quicker and the
cadre was smaller. Therefore, we
agreed that we would consider the
entirc length of services in cases
where the normal method of recruit-
ment was by promotion.

I would like to tell my hon. friend
that Government are fully seized of
this problem. Government have before
them a number of representations
from the former PEPSU officers, and
Government know what their repre-
sentatiens are. But, for the informa-
tion, or, rather the correction of what
my hon. friend has pointed out, 1
would say here that the inter-State
committee, both at the officers’ level
as well as at the ministerial level—
that should be noted—considered both
the wviews and evolved principles of
integration on an agreed basis. They
have pointed out:

“It was also decided, however,
that in services where recruit-
ment was normally d me by pro-
motion from the services below,
the seniority list of the personnel
in Auch services should be drawn
up by grouping such services™

“Thercfore, I would point out to the
hon. Member that at the time when
this particular more or less general
agreement was come to between the
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representatives of the PEPSU and
Punjab Governments, it is quite likely
that the full implications of any such
agreement, or in general of the group
formula, might not have been realised
at all.

I would point out the general history
as briefly as possible. After this par-
ticular agreement was before the
Government of India, the whole
matter was considered and Govern-
ment then tentatively pointed out to
them that in as much as at a later
stage under the States Reorganisation
Act the matter has to come before the
Government of India and a final direc-
tive has to be issued by the Govern-
ment of India, therefore, Government
would allow the various States con-
cerned upon any formula
that they mght consider proper.
Under these circumstances, the re-
organised State of Punjab procceded
on the assumption that there was a
general  agreement, so far as the
grouping formula was concerncd.
Thercafter, the Punjab Government
issued what were known as Punjab
Integrated Services Seniority Rules.
They also were issued within some
months or a year after the re-organi-
sation and, thereafter, the question of
the seninrity of the various officers
was also taken into account.

So far as grouping formula is con-
cerned, it is not as if this question
arose only in Punjab and PEPSU;
there were certain other States also.
So far as the Government of India
were concerned, they agreed that, as
far as possible, to the fullest extent,
there ought to be seniority on the basis
of cadre to cadre. That is the view
that the Government of India took.
But, as I po'nted out, it was subject
to an agreement between certain
States. As I pointed out to my hon.
friend at an earlier stage, here there
was something like an agreement. I
would not like to bind both the Gov-
ernments to a particular course of
action, but in as much as there was
some sort of an agreement. the re-
organised Punjab Goverrment pro-



15925 Integration

ceeded on the basis that the former
PEPSU Government were also of the
view that in suitable cases, especially
when there was a promotion from a
lower post to a higher post, the group-
ing formula might be taken into
account. May I point out to the House
that such promotion can be direct re-
cruitment or can be by promotion,
and the agreement was to the effect
that the avenues of promotion from a
lower post to the higher post was in
this manner, namely, by considering
the seniority and other things, and not
by direct recruitment? That is how
all this has started, and it would not

be proper....

Shri Ram Krishan Gupta: As there
was no PEPSU Government, with
whom was the agreement reached?

Shri Datar: With the Punjab Gov-
ment in which there were PEPSU
officers as well. Let not the hon.
Member needlessly blame the present
Punjab Government. Under the pre-
sent re-organised Punjab Government,
there have been some officers of the
former PEPSU state who have been
dealing with the question of seniority.
I would not mention their names but
I would point out that this is how the
grouping formula came into operation.

Subsequently when the matter came
up before the State Advisory Com-
mittee, so far as the non-gazetted ser-
vants were concerned they also did
not go into the propriety of this. They
only wanted to know whether the
formula was correctly passed and used
in a particular case. Thereafter there
were certain appeals. Thrse appeals
could not be entertained on account
of the fact that prima facie they were
according to the State integration
rules.

We also have a Central Advisory
Board, as the House is aware. When
this matter in respect of the gazetted
or higher officers went before the
Central Advisory Board not only in
respect of Punjab but in respect of
other States also, the Central Advi-
sory Board took the view that any
other formula than that of cadre to

524(Ai)LSD—9.

VAISAKHA 15, 1883 ASAKA)

of Services 15936
in Punjab

cadre equation would not be proper.
Therefore, they rejected what you can
call the mupmg' formula so far as
the cases before them were concern-
ed. This was after the appeals against
the decision of the Punjab Govern-
ment on the advice of the State Advi-
sory Board had been disposed of.

Then an anomaly arose, namely,
that in certain cases the grouping for-
mula had been followed and in other
cases and so far as the rest of India
also was concerned, the common for-
mula had been followed. That was
why the Government of India them-
selves took up this question. We re-
ceived a number of representations
from former PEPSU officers also.
Thereafter there was a long discus-
sion. We are extremely anxious to
see that the rights that the services
have, either in the States or in the
Centre to the extent that the Centre
comes into operation, are always safe-
guarded. Therefore, we Wrote to the
Punjab Government pointing out the
difficulties as alsg the anomalies in the
position. After that we had a meeting
which went on for two or three days
between the State's officers and the
Central Government’'s officers. The
whole matter was discussed fully. 1
might inform my hon. friends that
there the officers, some of them, who
attended were also from former
PEPSU State and the interests of
PEPSU officers were also taken into
account because it was their
sentation that their senlority had been
depressed. If, for example, there was
going to be a cadre to cadre seniority
then naturally they might not ‘have
lost to the extent that they have done.
But by the operation of the grouping
formula,d it is true—and my hon
friend is justified in complaining—
that there were certain cases where
senfor officers in PEPSU got thelr
seniority below certain junior officers
in the Punjab State. Certain District
Judges. for example, in PEPSU were
placed under Subnrdinate Judges. This
is the case in a number of other dr-
partments. Therefore, Government
had to consider the matter as care-
fully as possible. On the one hand.
the position was that there was some
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sort of an agreement on behalf of
the representatives of former PEPSU
Government which naturally induced
the present Punjab Government to
go on with the implementation of this
grouping formula and, on the other
hand, it was also represented very
strongly to us that a number of
PEPSU officers had suffered in their
seniority and that considerable hard-
ship if not even injustice had been
done to them.

It was under these circumstances
that these opposing views had to bo
fully recognised. The interest of jus-
tice has always tn prevail] with n:
because ultimately under article 115
of the Constitution we are responsible
for settling this question and under
article 117 it is open to us to send &
directive to the State Government
But, fortunately, after the recent con-
ference held in February and March,
it was found that both the groups
agreed that some changes should one
made. An agreed compromise for-
mula, on behalf of the Punjab State
which reflected, may I point cut to
my hon. friend, the views of both the
Punjab officers as also of the former
PEPSU officers was evolved. My hon.
friend the other day as also today
wanted to know the details of this
formula. It is rather premature lor
me at this stage to disclose them. But
that formula has the support not only
of the Punjab officers, but also the
former PEPSU officers, Let us try
to remedy the evil; let us try to miti-
gate; if not completely cradicate, the
evil, Let us not maintain this regionul
iden of former PEPSU officers and
Punjab officers. We have t» consider
all of them as the officers of one Stai.
and on this basis a common formula
has been evolved. I am very happy
that the Punjab Government reflect-
ing, as I pointed out. the views of both
the officers. have evolved a formula
which is fairly equitable.

The complaints which the hon.
Member voiced have been before Gov-
ernment. Government are anxious to
do full justice to all such complaints
They want to remove all complaints
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to the extent possible. Now an -grecd
formula between the Central Govern-
ment and the Punjab Government is
before the Central Advisory Board.
After their advice is received, Gov-
ernment will take necessary action
and as I pointed out in my reply, if
some reconsideration of the order
already passed becomes necessary in
the light of the compromise agreed
formula, that also will surely be done.
Therefore, 1 would point out to my
hon. friend that he should not asl
me at this stage t» disclose the details
of this agreement which has, as I said
the support of the State Government,
reuecting both the views, and also the
Central Government. We have sen'
it to the Central Advisory Board and
they will also, 1T hope agree with this.
As soon as they agree and expre-s
their opinion, Government will tale
necessary steps so far as the various
representations that are before Gov-
ernment are concerned. Government
will also consider whether there is
any need for a reconsideration of the
order that has already been passed.
Thus, I would point out to my hon.
friend that Government are fully
seized of this problem. Government
know the views of the various sec-
tions. I would not point out the pros
and cons of both the views—what the
Punjab officers’ case was and what the
former PEPSU officers’ case was, That
is all of academic interest only, espe-
cially when happily both the States
have been fully reorganised.

So far as PEPSU is concerned, there
has been reorganisation twice: first we
had the PEPSU State round about
1947-48; then PEPSU remained a Part
B State for a few years till 1-10-1936;
then it has been merged in the
Punjab; ultimately the whole area has
become Punjab. Thus you will find
that whatever is necessary, whatever
is equitable will surely be done by the
Central Government, becausc, under
the States Reorganisation Aect, it is
the Centre's responsibility and the
Centre are fully alive to this problem
and they will take proper =teps as
early as possible.

—_—
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VALEDICTORY REFERENCE

Mr, Deputy-Speaker: Hon. Mem-
bers, we have just concluded the
longest sessions during this year. 1
am happy that we have done it with
that toleration and forbearance which
was expected of us. On occasions,
there were excitements; tempers have
also been exhibited sometimes; but
always it was considered that discre-
tion was really the better part of
valour. The Chair, of course,—'nclud-
ing myself, the hon. the Speaker, as
well as the Panel of Chairmen—is ex-
tremely obliged to hon. Members that
they have given that co-operation
which was very much needed. The
Chair alone cannot maintain the dig-
nity of the House unless there is com-

Vaisakha 15, 1888 (SAKA) "Eﬂdicw lalm 15930

plete co-operation by the hon. Mem-
bers; and we have absolutely no com-
plaint whatsoever, because we got
that co-operation from every s de and
from every individual Member,

Now that you would be going to
your constituencies you carry with
you our good wishes. May success
meet you everywhere, and you might
come refreshed with a feeling of the
greater responsibilities that we have
to discharge.

Shri Raghunath Singh, Shri Datan
We also thank the Chair.

Mr. Deputy-Speaker: The
now stands adjourned sine die.

17.36 hrs

The Lok Sabha then adjourned sine
die,

House
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Financial contr:bunnn
for Third Five  Year
Plan . .
Press Trust of Indu
Affect of power cut on

jute and cotton mills
etc. in Caltutta
Bharatiya
Sangh )
Investment by Indian .
industrialists in Surinam
Occuptation of Aksai
Chin area by Chinese
Bonus for dock workers
Closure of mica flclorlcl
in Bihar
Aid to Bhutan .
Loans by National In-
dustrial Developm:nt
Corporation g
Rubber cultivation in
Kerala . . .
Agricultural  produc-
tion target durin,g Thlrd
Plan . g
Power production target
during Third Plan
Target for roads durins
Third Plan :
4650. Plots in Defence Colony
4651. Pasighat Cooperative
Saw Mill, NEFA. :
Supplies to NEFA
Local Productivity
Councils . . .
Visit of Indian-nationals
to Pakistan and Pakistani
nationals 1o India
Publication of Import-
Export Policy before
mnouncement .
Raw  Matcrials Sub-
Committee i :

4630.
4631.

4632.
4633.
4634.

* 4635.
46136.

4637.
4638.

4639. Mazdoor
4640.
4641.

4642.
4643.

4644
4645.

* 4646.

4647.

4648.

4649.
-

4652,
4653.

4654.
4655.

1656.

[Dary Drczst]
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15733

15734-34
15734
15734-35

15735

15735-36

15736
15736-37

15737—39

15739
15739-40

15740
15740-41

15741
15741- 42
15742

1574243

15743
15743-44

15744-45
15745

15745-46
15746

15746-47

15747

15748
15748

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.
Nos.

4657. Indian National Trade
Union Congress .

Buildings Iying vacant
in NEFA .

4659. Appointment of Indian
Diplomats abroad .

Correspondence in
Hindi with Unions .

Publications mued in
Hindi

Trade
Iran

Subject

4658,

4660.
4661.

4662, Dclptim to

4663. Quota of cement for
farmers

Forests in NE!’A
Indian Frontier Admiris-
trative Service .
Trade Pact with Malaya
Demarcation of Indo-
Pak border

Paper Grade Pulp Prn-
ject in Assam .
Facilities to c:porten
and trade delopations .
Recommendations of
Tripartite Conferences
Government of India
Press, New Delhi
Transistor Radios

Theft of documents
from Custodian General's
Office, Delhj .

Quarters in Sriniv ri
and Andrews ij-ﬂ,l

Claims of Sindhi Dis-
placed Persons in
Gujerat .
Industrial Ml-lll:l-lln at

ore . .
Industrial Estates -
Displaced Political
Sufferers in Delhi .
NE’i' lifting of tupp!len to

4664.
4665.

4666.
4667.

4668,
4669.
4670.
4671.
4673.
4673.

4674.

467s.

4676,

4677.
4678.

4679

4680. Alr-lifring of ruppljum
to NNEFA

Valuables ofmulhorlud
occupents in Goverm-
ment premises

Evacuee property

Gurkhas lo Indizsn Army

4681.

4682,
4683.

15934
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15749
15749-50
1575037

15751
15751-52

15753

15753
15753-34

15754-55
15758
15755-56
15756
15756 57
15757-58
15758
15758-59
15759
15760

1576061

15761
15761-63

15762-63
1576364
15764-63

15763

15765-86
15766
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WRITTEN ANSWERS TO
QUESTIONS—contd.

US.Q. Subject

No.
4684. Compensation to the
widow on Shri Shsnkar
Pillai

Shortage of raw mater-
ial for Small Industries
in West Bengal

Enfployers’ Federation
of India

Exemption of snlea tax
on ores for S.T.C. :

Small Scale Industries
in Mysore .
Cement for Orissa

DI and DII quarters .

Education of plantation
workers .

Refinery Gas for Tum-
bay Fertilizer Project.

Indian Productivity
Team'’s visit abroad
All India Organisation
of Industrial Employers

468s.

4686.
4687,
4688,

4689,
4690.
4691,

4692,
4693.
4694

4696. :
Organisation

4697. c
for mills

Pondicherry

Allotment and trans-
fer of Government built
properties .

Indian Enpneermg
goods to Zanzibar

4701. Students attending
cinema snows )

Defence
tours abroad

4703. Rickshaw pulling
MOTION FOR ADJOUR-

4698.
4699.

4700,

4702. Minister's

The Speaker withheld his con-
sent to the moving of an
adjourment motion gwen
notice of by Sarvashri
Banerjee and K.T.K. Tan-
gunani the sirua-
tion arising out of lock-out in
Swadeshi Cotton Mills,
Kanpur.

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE .

Shri Balraj Madhok called the
atwention of the Munister

of Labour and Employment to
the recent strike of building
workers in Delhi,

[Damwy Dicest]

CoLumMNs

15766

15766—68
15768-69
15709

15770
15770-71
15771-72

15772
15772-73
15773
15773-74

All-India Manufacturers’

15774

Indigenous cotton quotas

15774
15774-75
15775-76

15776
15776-77

15777-78
15778-79

15779—85

15785—87
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CALLING ATTENTION TO

MATTERS OF URGENT

PUBLIC IMPORTANCE—contd.

The Deputy Minister of Labour
(Shri Alid Ali) made a state-
ment in regard thereto.

In reqponse to the five other
attention notices men-
below against the names

t.hc names of the members
concerned, the Ministers
concerned laid statements
on the Table :—

il) Shri Rahhunath Sngh

isit of Pakistani water resources
experts to Calcurta Port.

(2) Shri N. Keshva

Incidents of violence occurring
m the Modern Satgram Col-

z and other collieries
¢ Raniganj Coal belt area.

(3) Shri Purushottamdas R.
Patel

Accumulation of large stocks of
indigenous cotton with the
traders and growers in  Guj-
arat due to the policy of im-
port of cotton under PL-480.

%{2 Shri Inder J. Malhotra
ported missing of detonators,
gelatine and fuse wire from
the magazine of the C.P.W.D.
Frontier Division of N.E.F.A.

(5) Shri C. Krishnan Nair

Proposal regarding diversion
oFtJhe drain No. 8 to drain No.
6 on the border of Punjab and
Delhi and the resulting dan-
ger of frequent floods in
in Alipur block area.

Pa‘u’}.".R.E:E LAID ON THE

(1) A copy of chort of th:
Orgainsation and Methods
Division for the years 1959-

61.

(2) A copy of the /

(Civil),
.A.udu rt, 1961 under
Arucle I}?:E‘l) of the Con-
stitution.

(3) The fol.lowmg tﬂtﬂ:
Gowrnmem on various as-

CoLumMns

15787—92
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PAPERS LAID ON THE
TABLE—contd,
CoLumMxs
(iti) Supplementary  State-
ment No, [X .

Eleventh Session, 1960.

(iv) Supplementary  State-
ment No. XIV
Tenth Session. 1960
(v) Supplementary  State-
ment No. XVIli
Lighth Secssion, 195y,
(vij Supplementary  State-
ment No. XXI1

Sixth Sesswon, 1958,

(4) A copy ot the Inorganic
Fertilizer (Movement Con-
trol)  Amendment  Order.
1961 published n  Not-
ificaion No. G.S.R. s16
dated the 22nd Apnl, 1961,
under sub-section (6) of
Section 3 of the Essential
Commodities Act, 1955,

5) A copy cach of the tollow-
INg papers i—
(1) Annual Report ot Hindu-
stan Housing Factory Limut-
ed, New Delhi for the period
18t August, 1959 Lo 31 March,
1960 along with the Audited
Accounts and the comments
of the Comprroller and

Auditor General thereon,
under  sub-section (1) of
Section 639 ol the

Companics Act, 1956.

(ii) Review by the Govern-
ment of the working of the
above Company.

16) A copy of Resoluuon No.
18(4), 59-Salt dated the 3rd
May, 1961, containing the

ermnment’s decisions on
the recommendations made
by the Committee appointed
by the Government of India
o consider certain matters
connected with the Develop-
ment of the Salt Industry.

7) A copy of the Scheme for
the reconstruction of the
Travancore Forward Bank
Limited and 1t»  amalgama-
uon with State Bank of
Travancore, Published in
Notifiation No. S.0. 989
dated the 29th Apnl, 1961,
under sub-section (11; of
Secuon 45 of the Bmhng
Compames Act

(5) A copy of the Duphcnd
Persons (Compensation
and Rchabiitauon) Smxth

Amendment Rules, 1961

[DaiLy Dicest]

PAPERS LAID ON THE

TABLE—contd.
publishad in Notifica-
tion No. G.S.R. s6s

dated the 22nd April, 1
under sub-section {3) of

tion 40 of the Displaced
Persons (Compensation and
Rchabilitation) Act, 1954°

(9) The Orissa Land Reforms
Rules, 1961, publisched in
the Orissa Gazette Notifica-
tion No. 19767-Re--1/61-R
sub-section (3} of Section 7§
of Orissa Land Reforms Act,
1960  read with clause (c)
(iv) of the Proclamation
dated the 25th Fcbruary,
1961 issued by the President
in relaton to the State of
ol Orissa.

(10) The Omnssa  lrogation
Rules, 1961 published in
the Onssa Gazette  Notifica-
tion No. 20464-111-W-12/61-
R dated the 2nd May, 1961
under sub-section (3) ol
Section §3 of the Orissa
irrigation  Act, 1959, read
with clause (¢) (iv) of the
Proclamation dated the 25th
February, 1961, issucd by
the President in relation to
the State of Orissa,

(11) A statement rﬁgardinz the
arrest of d:sphoe persons at
Rourkela

(12) Minutes of the Twentieth
sitting  of the Committee
on (Government Assurances
held during the Thineenth
Session were laid on the
Table.

“13) Minutes of the situngs
(Fifty-first to Fifty-fourth)
of the Committec on Peti-
uons held during the Thir-
teenth Session were laid on
the Table,

14) A copy of the Minutes ol
evidence  given belure the
Sub-commuttee of the Est-
mates Committee on Public
Undertakings and Minutes
of the sittings of the Estimates
Commitiee relsung to 115th,
116th, 119th, 120th, 121%t,
124th and 132 nd Reporis on
the Minustnes of Trans-

t and Cornml.lniuu-'.:l;';1

orks,  Housing
S:&piy. Commerce apd
Industry, Defence and
Food and Agricultuse werc
laid on the table.

15938
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CoLumMns
STATEMENTS BY MINISTERS 15792

() The Minister of Steel, 15792-96

Mines and Puel ( Sardar 3

Swa an Singh) laid on the

Table a statement regarding

arrest of Adivasi Displaced

Persons at Rourkela, as pro-

_mised b&him on 24-4-61. .
(i) The puty Minister of

Works, Housing and

Supply (Shri Anil K. Chanda)

made the following state-

ments :

(a) Statement correcting the
reply given on the 8th
December, 1960 to Star-
red Question No. 785
by Shri Harish Chandra

athur rearding Rajas-
than Government pro-
perty in Delhi.

(b) Statement on the explo-
sion at Poozhikunnu
Nemon, District Tri-
vandrum (Kerala) on
the 19th April, 1961,

PRESIDENT'S ASSENT TO
BILLS ., . . . . 15793
Socrcuu-y laid on the Table the

following Bills passed by the
Houses of Parliament during
the current session and assen-
ted to by the President since
the last report made to the
House on the Ist May, 1961.

(1) The Tele, th Laws (Am-
endment) Bill, 1961 .

(2) The Industrial Employ-
ment (Standing Orders)
Amendment Bill, 1961

REPORTS OF BSTIMATES
COMMITTEE PRESENTED 15793-94
Hundred and thirty-fourth,

Hundred and thirty-sixth and
Hundred and thirty-seventh
Reports were presented.

#EPORT OF PUBLIC AC-
COUNTS COMMITTEER
PRESFNTED . - 15794
Thirty-seventh Report was

presented.

REPORT OF COMMITTEE ON

PETITIONS PRESENTED 15794

Twelfth Report was presented .

BILLS INTRODUCED 15796,15820
(1) The Coffee (Amendment)
Bill, 1961
(a) The Banaras Hindu Uni-
versity (Amendment) Bill,
1961
(3) The Union Territories
(Stamp and Court-fees
Laws) Bill, 1961

15940
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15797=15801
15802-20

BILL REFERRED TO
SELECT COMMITTEE

The Deputy Minister of Rail-
ways (Shri Shahnawaz Khan)
moved that the Indian Rail-
" ways (Amendment) Bill, 1961
be referred tola Select Com-
mittee. The motion was
adopted ; .

MOTION Re: REPORT OF
UNIVERSITY GRANTS
COMMISSION

Further discussion on the mo-
tion re. Report of University
Grants Commission moved
by the Miniter of Education
(Dr.K. L. Shrimali) on 4-5-61

[continued. The discussion was
not concluded.

15820-43

PRIVATE MEMBER’S BILL
INTRODUCED 15843

The Old Age Pension Bill, 1961
by Shri Aurobindo Ghosal .

PRIVATE MEMBER'S BILL" 15843-15913
WITHDRAWN

The Discussion on the motion
to consider the All India Do-
mestic Servants Bill by Shri
Balmiki was resumed. Shri
Balmiki replied to the debate
and the Bill was, by leave,
withdrawan.

PRIVATE MEMBER'S BILL
UNDER CONSIDERATKION 15913-14

Shri C.R. Pattabhi Raman moved
that the Constitution (Am-
endment) Bill (Amendment
of Article 226) be taken into
consideration. The discussion
was not concluded.

HALF-AN-HOUR DISCUSSION 15914-28

Shri Ram Krishan Gupta raiscd a
half-an-hour discussion on
points arising out of the
the answer given on the 213t
April, 1961 to Starred Ques-
tion No. 1661 regarding in-
tegration of scrvices in  Pun-
jab.

The Minister of State in the
Ministry of Home Affairs
(Shri Datar) replied to the
debate

Lok Sabha Adjourmed sine die,



RESUME 15942
OF THE THIRTEENTH SESSION OF SECOND LOK SABHA
i ] 14 10 7. NUMBER OF DIS-
Period of the Session Fcbruar:r”‘:! CUSSIONS ~ HELD
Mlghl 25, 1882 UNDER RULE 193
to Vai a2 15,
(Matters of urgent pubhc
1883 (Saka) importance) .
2, Number of Sittings 61 (i) Notices received 7
(ii) Discussions held . nil
3. Total Number of Sitt-
ing Hours . . 399°1 Hours. 8. NUMBER OF STA-
TEMENTS MADE
4. Number of Divisions UNDER RULE 197
Hed . . : 5 (Calling Attention to
matters of urgent pnbhc
s. GOVERNMENT importance)
BILLS:— (i) Notices received . 307
(i) Pending at the com- (if) Statements made by
mencement of the Ministers . 39
esion y HALF-AN-HOUR
(ii) Introduced . 26 9. S oA
(iif) Laid on the Table DISCUSSIONS HELD 18
as passed by R-m'! 10. GOVERNMENT
Sabha . 3 RESOLUTIONS
(iv) Rtﬂ::;:&e to Selem R (i) Moved .
(v) Referred to j'omt (ii) Adopted 1
Committee
11. PRIVATE MEM-
(vi) Reported by Select BERS' RESOLU-
Committee TIONS
(“I)Cl})cﬂ?:lﬁel'gcby, Iomt 1 (i) Rececived 967
(viii) Passed . 29 (ii) Admitted 719
(ix) Returned by Rajys (lii) Discussed 7
Sabha without any (iv) Withdrawn . 1
? mmr;ue;:llﬁnom 5i (v) Negatived . s
(vi) Adopted . . nil.
(x) Returned by Rajya . .
Sabha with lmcnd— (vii) Part Discussed - . 1
ments . 3 VERN
(xi) Pending at the cnd A h(i;g‘I'IONSh?Em
of the session . 14
(i) Moved 1
’ ii) ted : nil,
6. BPIRLIL\:VSA.ZE MEMBERS (i) Adop (Discxission not
' concluded).
(i) Pending at the com- .
13. PRIVATE  MEM-
m.m e 125 BERS' MOTIONS:
(ii) Introduced . 9 (i) Received 68
(iil) Discussed 9 (ii) Admitted 61
(iv) Withdrawn . 2 (iii) Moved 4
(v) Negatived 4 (iv) Adopted 4
(vi) Passed. : nil.
. NS RE. MO-
(viD) Part Discussed ' 14 D IPICATIONS 'TO ‘
(viii) Circulated for elici- STATUTORY RULES
ting public opinion ) (i) Received s
(ix) Pending at t.hc cmli (i) Admitted 3s
" of the sesgion . 128 (ifi) Moved 2
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1s. NUMBER OF AD-
JOURNMENT MO-

TIONS:—
(i) Brought before the
House . . " 44
(ii) Admitred nil,
(lii) Consent withheld by
Speaker . .
AL NU
UEBSTIONS
ADMITTED 4
(i) Starred 1950
(i) Unstarred (including]
starred question con-
verted as unstarred
questions . . 4698
(iif) Short Notice Ques-
tions . . . 21

17. NUMBER OF RE-
PORTS OF THE
VARIOUS- PARLIA-
MENTARY COMMI-
TTEES PRESEN-
TED TO THE LOK
SABHA

(i) Estimates Comxm-
ttee .

(if) Public Acoounts
Committee . ;

(iii) Joint Committee
on the Maternity Be-
nefit Bill, 1960. .

(iv) Committee on Sub-
ordinate Legislation

(v) Committec on Peti-
tions .

(vi) Committee of Pn-
vileges . .

(vii) Committee on Pn-
vate Members Bills
and Resolutions

19



